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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 

Friday, 6th. FebrullTif, 1948 .. 
The Assembly met in the A ~  ~  of the Council House at 

Eleven of the Clook, Ml'. Speaker (The Hono).!rable Mr. :J.. V. Mavalankar) in 
the Chair.· 

___ t .• ·.· 

STARRED ~ T  AND ANSWERS 

(a) ORAL ANSWERS 

lNDUS:rRIAL CONCERNS IN INDIA OWNED BY NATIONALS OF }f'OBEIGN 
OoUNT1lnlS:< 

i28. *Jlr. R. X. Sidhva: (a) Will the Honourable Minister of Industry 
and Supply please state the nllmes of 1,\11 the industrial concerns in India 
owned by nationals of foreign countl'ies 1I 

(b) How Hlany of them in India are owned partly by nationals of foreign 
countries and partly by Indian nationals and ,,,hnt are their names and wha6 
is the capital invest.ed in each? • 

(e) Have Government received .my proposals for starting new industries 
froHl the nationals of foreign countries? 

(d) If so, from whom were they received and what, are the details? 

The Honourable Dr. Syama Prasad Jlookerjee:(a) and (b). The inform<ltion 
asked for is not readily available but is being collected. 

(c) and (d). A list showing the proposals received or considered by ~  

Controller of Capital Issues during 1947 is placed on the table of the House. 

S. No. Nam.> of the Company. Propospd ~ . 

GooctVf:ar TVl'fl and Rubbf'T n ~ of tyres. REI. 300 lakhfi. 
Company (India) LimitRd. 

!l T n T ~ ~ .. . .  n ~  le.J:'!J 81,1'1". 

:J A ~  Aluminiunl ~ ~ ).[an1.lfat·1111'f> of Ahlminium Rs. 2:; 18k}':--. 
Limited. ~ anti n n ~. 

Parimol LimitC'"c!. l\{annfadlll'f' of Tc'xtilf'rna· Rs. ]!)O ~. 

chinpry. 

Lf':wi:-; and Tra.ylor (MYR01'f') Mftnnfs(>tllre of ~  n~ ~ 12 Jakll,..·. 
Limitf>d. a.nd ~ bo,*,o 

N. . ~~ ~  t C'rC'i an inquiry from SOTabji Nowroji and ~. of Bombay in ~  t 
of a. ~  for ~  hing a Fa(';tory for m8Jlufsptllring Umbrella R!bs and hanJles in co-
l nhol'n1ion wit.h non·lnciian Innnufaf't.l1l'fTl->. ~  havT' not yt't ht-'<:'u ~ . 

Mr. R. X. Sidhva: Cnn We get (lny ide(l as to what the )jst referred to in 
reply to (e) and (d) oontains, so that we may ask supplementlU'ies . 

. Kr. Spewr: Is it II very long list? 
'!'he Honourable Dr. Syama Prasad Jlookerjee: ~ I can read if onto 
Shri B. Das: In respect of establishing businesses in India, \,10 the Govern· 

Illent propose to follow the recommendations of the External Capital Oommitt.ee? 

( 305 



306 T ~  ASSEMBLl: OF INDIA (LEGISLATIVE) 

There was a report of this Committee in 1926 or so which stated that sevent)-
five per cent. of the capital should be owned by Indians and twenty-five per 
cent. by non-IndiJl.ns. 

The Honourable Dr. Sy&IIla Prasad J[ookerjee: In all these case3 about 
fifty per cent. of the capital is owned by Indians. 

Mr. R. K. Sidhva: As far as the Goodyear Tyre aml Uubber COlllpany 
(India) Litp.ited is concerned, may I know what is the percentage of capital of 
Indians and how, lllallY Indian Directors are in that concern? 

The Honourable Dr. Sy&IIla Prasad J[ookerjee: As I said just now, all ~  
detail;. are not available IIOW. I haye ·asked for these details an,l I cau ,"pllly 
them as soon as ~  are received. . 

Diwan Ohaman Lall: Mav 1 know whether it is it fact that the Heserve 
Bank has made an enquiry ~ n  part (a) of the question? 

The Hononlable Dr. Sy&IIla Prasad Kookerjee: I am not awarc. 
Diwan Oham.an Lal1: Will the Honourable Minister kiqdly look iilto this 

matter and if there is an enquiry to expedite this enquiry so that t,his House 
ma.)" have full information on the subject. 

The Honourable Dr. Sy&IIla Prasad XOOkerjee: I ;;hall malw 'lote of ,.he 
suggestion . 

.M.r. R. K. Sidhva: M8oj' I know from the Honourabl£" Minister ag f,u as' 
these questions are concerned if he will give answers in this Rou,,, or he will 
put them on the table or he will supply to me only? Will he place it :",[80 

in this House? 
Kr. Speaker: He will, I presume, place it on t,he tahle. That i;; generally 

what is done. 

PRICE OF SUGAR IN I"PIA BEFORE AND AFTER 
DE-CONTROL. 

129 .• :Mr. R. K. Sidhva: (a) Will the Honourable ~  or Foucr 
please state what wilS the pl'"",t!)i!lg price of ougar immediately after de-
control allfl 00 L")th ",,,veml,,""!" 194 •. Lith ])ecelllber 1947 awl Lith JHollary 
HW< in the following cities: 

Allahabad. Cawnport'. Lllckll"'\". :Uuraclabad, B:1l"eilly. Ag!"H. Delhi, 
Patna, (iornkhpm. ('"lelltt.n. !Sind,'., J"llallrlel·. J,utllli",,:!, 
Ambnla. ROTu!.av. Poo"". /lllllledah",1. \Inrlras. He?""Hl",. 
Masul(patam, Neilore. Xngpm .. Tllhhull'(}l·e. ('lIttack. nallh"t; 
and Shillong? 

(h) \\"as sugar avnil«hle ill suff\C'·t'llt quantity at ,,11 thp",' pltl",.s nf1l'r de-
COlltrol ? 

The Honourable Shri .T&ir&mdas Doulat.ram: (a) 
controllt'd with effect from 8th Decemher. 1947. 
rl'qnir('(l information is placed on th" table of the 

and (b). Suga,' WIIS de-
A statement "ho\\'inp. :,M 

~ . 
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, Ml'. R, K. Sidhva: ~ 1 know, Sir, what is the position as regards t.he 

rates prevailing 011 till' 'l.:lth of January afld 15th of December compared with 
the couil'olle,l rates that existeel? At least this infonnatioll lIlay be giY811 'or 
Bombay, Allahaball nnel Cawnpore, if at all. 

The Honourable Shri Jairamdas Doulatram: If I urn asked for any sperinc 
town. then I \I'ill be able to give the information. 

Mr. R. K. Sidhva: If you do not minel, for Cawnpore and Bombay. 
The Honourable Shri Jairamdas Doulatram: Cawnl'ore on 15th November 

th' ['riel' "';lS lis. 23-2-0 and on 15th December it was Rs. 45. On 15th January 
it fell to Rs. 08-12-0_ 

Mr. Tajamul Husain: Since Govemment are aware that the -price of .mgar 
has c0Hsielerably increased after ae-cont.rol, what do GovenlInent propose to 
do in this connection. 

The Honourable Shri Jairamdas Doulatram: I do not admit that the 1,ri"8 
has incrca,ed. It has increased in some places. It has decrea,ed in other 
places. It depends upon the movement of sugar. In places ~  there ~  
proper facilities, the prices are falling ap.d in places wher!' there arc not proper 
facilities, the prices may not have fallen. but sometimes risen. 

Mr. Tajamul Husain: Will the Honourable Minister kndly inform the Honse 
what was the price of sugar before de-cont.rol in Patna and after de-control? 

The Honourable Shri Jairamdas Doulatram: In regard to Patna th" ~ 
bas risen. It was Rs. 22-11-0 on 15th of November, Rs. 22-11-0 on 1"th -,f 
December and it. wag Rs. 43 on 15th of January. 

Seth Govinddas: 18 it. not a fact. Sir. that the priel' of sugHr is ~  
falling in ever,' place and sugar whidl \YOS 110t ayailable at that time i, :mlilnhle 
practically in every town according to the requirements of the puhEc? 

The Honourable Shri Jairamdas Doulatram: That is generally ~ ,\\It 
there arc (.'ases where as I have s"id on account of difficulty of llIovem"nt 
prices may not haH' fallcll. but on the whole there is a fall in price. 

Seth GOVinddas: Are Government making arrangements for better transport 
80 that on accollnt of lees facilities of tranoport the prices may not inct'cM,' in 
cE'riuin places. 

'The Honourable Shri Ja.iramdas Doulatram: We tried to upgrade sugar and 
give it earlim' priority for onc month and the question of giving the same 'priority 
is st;ll 1lIule)' ronsideration. With regard to increasing transport facilitie .• in 
general that question is also being tackled by the Department. 

Mr_ R. K. Sidhva:' '1'h<:> Honourable Minister stated that the 111'iees ar,' 
generallv falling down. He just now gave the figure for Allahabad olld ~  
:t was Rs. 22-2-0 for November wnereas on 15th of .January it is Rs. 38. May 
I know in view of the other reply he also f!'ILve, how does he reconcile the 
statement that the prices are falling down. DoeR he state that the )'lrices :lre 
falling us compl\red with black ma.rket or controlled prices? 

'l'he Honourable Shri Jairaml'las Doulatram: III ~  ~ bluek')1lClrl{"f, 
prices and in some cases controlled prices. 

Mr. R. K. Sldhva: "fay I know-in which cases are they compared with con-
trolled prices. 

The Honourable Shri Jairamdas Doulatram: I will require llotien to this 
'llle.qtion and I wit! find out_ ' 

Mr, Speaker: J think there should be no argument about it. 
'1"he Honourable 8hri Jalram4as Donlatram: I am sorry, I must corred 

myself. Prices have not fallen below controlled rates. 



STAl!llED QUESTIONS A!'1D ANSWKRS :l09 

Shri H. V. Xamath: Will any action be taken against those who eOllc','ai"d 
80 much sugar which became readily available aft"r de-control? 

The Honourable Shri. Jalramdas Doulatram: I Rl1ggest 'y0ut Icgiidnt,oll 
about it. 

Dr. B. Pattabhi Sitaramayya: Is there any proposal, Sir, to import .:ulll'i 
sugar and stock it in order to control and regulate the,prier's 0 

. The Honourable Shri Jairamdas Doulatram: I aIIl'l!ot aware of it. 
Dr. ~  Is it not a fact, S'r, ~  Calc:utta Cub,"1 ~  

is ",,11ing at ll". 40 [\ lJluund thougb it is obtained at Rs. 10 a m,;und:' 
The Honourable Shri Jairamdas Doulatram: I am ~  a"are of it. 
Shri M. Ananthasayanam Ayyangar: \Vil! GOYel'lllllC'llt eorFidcr the cksira-

bilit.y of n~ large quantities of Cuban sugar so that it CUli Ix rclt:ased '0 

the market to supply the consumers? 
'the Honourable Shri Jairamdas Doulatram: J will go into the ;Hatter. 
Shri L. Krishnaswami Bharathi: h it ITOt a fact tbat the rise in pl'iC'(' uf 

sugar is due to the nction of the U. P. Goycrnment who entered illt{) [<, ~  
with the Sugar Syndicate agreeing to purcbase ~  at tbe coutt-vl J!l'ice 'wd 
fix rill ,dHng Pl'il'i' TIs. 3;'i-4·0 immediatel," aner de-control ~ 

The Honourable Shri Jairamdas Doulatram: I do not. nihnit. Sil·. 
Shri L. Krishnaswami Bharathi: It was in the papers. 

Kr. Speak8r: Order, order. No argnments please. 
5hri B, P. JhunjhunwaIa: \Vus it merely due to transport difli('uh;es 1 hat 

the pric,· rose from Rs. 22 ill November to Rs. 40 in January. or were' tb,'re' 
some other causes which led to the increase? 

The Honourable Shri Jairamdas DOulamIll: There were two fadOl·,. OUC" 
was tbe need for giving higher wages to labour. Tbe other was th· incre,,",p in 
th,· priee of RUg,' rcalJ.e. 

Shr! B. P. 'Jhunjhunwala: If thel'" ,,-ere these two betot's. ,,,hnt sll'>ldd ill' 
the correct price of sngar after allowing for them. say Rs. 40 or sOrllE'tliing 
more or less? 

The Honourable Shri Jatramdas Doulatram.: Rs. 35-7-0 
Sbri Deshbandhu Gupta: May r know if Governmellt have been "hle to ""('111'0 
~  for its own reqnirements, I mean military and other, lit th" e0ntro1J"o 

rate? . 
The Honourable 8hri Jairamdas Doulatram: Yes. 
Shri Kohan La! Saksena: Is it not a fact that after making R llomllle,' for 

\be rise in wages etc. the actual price will come to about Rs. 28 only ppr man",] ~ 
The Honourable Shri Jairamdas Doulatram: N('I. Becolllse the inerp""" ;n 

wages Hnd in sugarcane prices makes n difference 'of ahout. Rs. 14. 

Dr . .11. Pattabhl Sitaramayya: May Ilmow, Sir. 110'" til(' oifferenre ill ]1rie<'. 
all it stood at, Rs. 21 on the day before sugar was frozen ano the price al TIs. :\" 
fixed by t.he Sugnr Syndicate namely, Rs: 14 is disposed of? 

The Honourable Shri JaIraIi,.das Doulatram.: Rs. 5 for the indnstry anit l{;:. 
9 for the labour. 

Plot. ShlbbaD L&I. Sak8ena: Is the Honournbh, Mini"t"l' "',",11'(' ·[].;11 ~ . 
increase in the cost of sugBrca.ne and the lallour increase only comes to Rs. 10 
including the increa.sed ceBs? 

'l"he Honourable Shri Jairamdas Doulatram: That is not ~  information. 
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Dr. B. Pat-tabbi Sitaramayya: Haw Government taken care to Bee that the 
Rs. ;) which was illteude<1 for the ~ of sugar wn8 marle ov('[" obly to 
those Companies which had mad" II los" in the previous five ye'lrH or wag it 
taken also by those Companies which had made a profit? 

The HonOlU'&ble Shri Jairamdas Doutatram: I will re'luil'f" notice of that. 

Shri Mohan La! Saksena: 1'11,,,· T 1010\\' whether the inCOIIlE'-t.UX which was' La 
hun· lwen deducted out of the J;rofit \\"hi"h has heen gh'eu to ·th .. indust!·y ~ 
been deducted or ~ it ~ he c1erlucteo lit a later date? 

The Honourable Shri Jairamdu Doulatram: I will require uotice of that. 

Shr' Jl[ohan Lal Saksena: :I!ay I just repeat this question.? It Wfl' pointed 
Oil! to liS that out· of R;;. Ii which w"H'g-iYt11l to t.he industry, mOl· .. • thu" h"l! will 
COIlW to Government [lR ineoml'-tax': T wanted Government to ~ ~  

whether it has heen so deducted. 

The Honourable Shri Jairamdas Doulatra.m: T expect it ~  hnl'e h"6a 
dpdllct(>(1. hut· if h" want" oennit" information. I require notice. 

Shri Rohini Kumar Chaudhuri: n ~ tlw. HonoHl'n.hle MiniRtr·r "W,lll to .ay 
that "ngHr is nvnilablp in slIffic.ient, quantities in Gauhati and Rhillong? 

The Honourable  Shri Ja.iramdas Doulatra.m: I cannot, say ~ ~ n . . 

~ T A T ~ IN INDIA 

·J.3!l. *JI[r. R. K. Sjdhva: (al Will the Honourable Minister of ~  /lnd 
Supply ple<1'" "t·atc· (i'; tj". tot,d I!uilntity (,f c'"ment Illlmnfaet.l1r!'d by v,iri()us 
("enlPHt ~ in J lJdia i.L.!l'iilg 'the ~ . ~ ~ 9 Hl-t-7: 

(iii t.h,· )'"")",, or 111" ('elll('lI! F'II"<)r·". (lnd (ii) tl,,·;\, ~ total clail/ Ollt-
1111t fluring-HI(" nho\"e !.'l't'jod:J 

(h) h it " fRet that all tll" f.lctorie., d., lIot manllfnr:ture 1<, their In:1Xir,I1.1111 
capacity 7 

(.) If '0. ~  

(,1") \VIllit. is the 1"otal n:'1uirell"'nt of th!' whole. ~  

(tel now <10 OOVerJ1lllellt int<,nd to mnke up the shortnge of ~  

if) ~ auy IlleW concern appl'ed for licence fOr starting cement factories? 

{gi If so, what 'are the ~  

The HOII101U'&ble Dr. Syama Prll8&d Jl[ookerjee: (3) (i) and (iii). The ill"lalled 
capacity is 2'075 million tons per annum. Infonnation regarding the Il.ctual 
output cltri-ing the years 1939-47 is being collected aud will hI' laid "I' the 
Table a8 soon as it is ready. 

(ii). A ~ n  is laid on the table of the House. 

(h) Yes, Sir. ". 

(c) Transport difficulties, iuadequate supplies of coal for wnnt of wagons 
anrl IRhour nnrest are the causes of inadequate production. 

(d) About 3 million tons per annum. 

(e) By taking steps to secure' production up to existing capncity and by 
installing additional capacity. 

(f) Yes, Sir. 

(g) A statemnt is laid on the tablE' of the House. 
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CemAnt \'\'orks in India. Rated da.:lv out.put o!' factories 
~ in tOD:-<. 

~ .

KYlIWRE 834 

KHALARI 3:14 

CHAIBASSA :134 

A ~~A A  50il 

SOME VALLEY 666 

KAL YANPUR 120 

JHAJHA 40 

KISTANA 2ti6 

A ~ A  nUo 

A A T A~  234 

,·\SUHRA I'II! 

DWARKA WO , 
],,\KHERI 7:;0 

IHS:\IOR tOo 

~ A A  gOti 

DALMlA DADEl 1:13 

BH.\.OR.-\ VATl lili 

SURAJPUR . 33:1 

P(H!.fL\XDAIl 140 

'I'0:81 6HIIl 

Statement 

B. No. Promotor. Capacity in tons. 

I A. .~ n  CC'm'-"nt Co. Hihal' 1,00,000 
2 Pahala State 1,,1(1,1100 
3 ~  1.<)0.000 
4 Bombay 1,00,000 
5 Ma(1ras 1,'11),000 
6 A';::o<3m I,On.ijOO 
7 P'Il'bamlal' 1,110,000 

. ~ 1,(10,000 
9 nalmias .~ 1,50,000 
10 

Sh1'1' DiJ.!vijay ~  Co. 
Bihar 1.;10,000 

11 ,Tamna.::nr l,on,ilOO 
I!! An ihra n~n  eo. ~ ;0,000 
13 Imlia. ComHnt" Ltd., TinnevAJly 1,00,0110 
14 R. B. Shesh .. ~  (Kurnool) 

. ~~  
50,000 

Iii . ~ [ron an 1 SteeJ \Vot'li::-l 30,000 
16 Tr ... ,-a'lcore Cf'mentl-l Ltd. Tl'a-vancor(' 50,000 
17 , P. Sr'iv8."itava. & Son."J Bhopal I.UIl,OOO 
18 ird &Co. Gang:l,uT Stat(\ ],110,000 
19 Sinnnr T ~ ~ Himlur Sta1t, 1,00,000 
20 Na.tional Ct"mf>.nt n ~  and Indu.st.rilc'':) Ltd.. V. P. 1,00.000 
21 C.  C. M .. nkiwaUa ~  1.on.ilOO 
~  Dec{'.a.n .~n  Co. 1,00,000 
23 Mr. Chl'iMt-enwn 

C. P. 
1,l)O,OOO 

Z4 New Hinriustan C('mpnt Co. I.' (I,(JOO 
25 Tl·hri ~ n  Rtate Tehri Gurhwal Rtatt" I,on,ooo 

Ina I,Jition ~. one Ilnit of l,OO,OOotond eapacity each hR.;; bflf">naUotte: to M'a::1ras and 
Irl'l.It&. ~ of (hI;) pa.rticR are undor n ~ n. Govel'nm('nt, or In liti u Iso tl fe-~ ~  up 
~n  of t,O ',000 to:l< C 'P" 'ity in Bihar (Sindhri). 
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.(b) ~  rt'C't'ivcd cllJI'U;C 1047 fL'!' ~ n~  Up ntm {'I nlult fndol'ip. tThn·,f wi 1 be 

cons,lder( (1 after the ne'w ce-mf'nr plan i..., drawn up). 

S. No. l')romotol'. 

.J "njita Darba!" 
2 Bhaynagar n ~  

3 Shree _1. S. ~ ~ 

4 Sri S.S. N,ltarajan 
5 Madru._-5 Gm'("rnID"llt 

6 

Xeh' Indu,;tl'ial Eniel'prise Ltd., Poons 
8 IIIr. M. N. Dalal, Bombay 
9 Biluu' Limestonf.' amI MU1Prai Co. 

10 Rewa State 

Location. 

Jafarabad 
Bhavnagar Stat" 

CtJ.pacity 
in ton:.: . 

2,OO,OuO 
. not lulOwn 

West & Ea,t Goda· 5 11 ,000 
vari (MaLlra ... ) 

South Arcot (Mudra") 50,000 
Near ThuIlf,':abha. 30,000 

<Ira (Madra") 
Nt-ar GoJavl.uJ pro- 30,000 

jert 
Bombsy 1,00,000 
Palsllpur State l,n,750 
Demu (Bihar) I,OO,UOO 
Rewa State- 3,:W,OOO 

.Mr. R. K. Sidhva: iYIay I know whether in view of the greater neces.il}· of 
bUlldmg m.aterlals and cement III future, the Govermnent intend to haY8 til'Olir 
own cement factDries where it is possible in India? 

__ The Honourable Dr. syama Prasad MOOkeriee: There i, a pr"1'08'11 i(' ;""'e 
a cement factDry at Sindhri which will prodnce about. 2,00.000 tons per annum. 

Mr. R. K. Sidhva: \Vhat is the result of that proposal? 
The Honourable Dr. Syama Prasad MOOkarjee: If ct'ment is ~~  it 

wiil be available. What el8e? 
Mr. R. K. Sidhva: But my question was llOt that. I asked " ... Iwther 

Gowrnrnr,llt intend to 8tn1't this factory in Sindhri. 
The Honourable Dr. Syama Prasad Mookerjee: That is what I said. Along 

with the Silldhri fertili.er factory. th!ere ,dll he a cement j'onctory owned )y 
Government. • 

Shri M. Ananthasayanam Ayyangar: May 1 know what steps are being 
takeu to mt'et the deficiency by encouraging private industries to come for-
ward. and if there is a particular scheme, where are those factories going 1;0 

be loeated. and whetber they are distributed over the whole of lnai'1 ,or ('011-

centrated in a particl.\11lT ~  
The Honourable Dr. Syama Praa8d Kookerjee: I have answered that queotion 

ill ::;), A ,tatew(,nt is laid on the table of the House. Roughly, the pORition 
is this. About two years ago, a. plan for expansion of cement for ahout 3 
millioll tDns per annum was approved by the Government of India. The 
A.ss(J('iated Cement Companies were permitted to instal eight new nnits. 
Dalmias were permitted to instal two new'units. Besides this and the expan-
sion of two other small factories, thirteen concerns in India were permitted to 
establish cement production. A new A. C. C. unit is already in production at' 
Chaibasa, and another in Surajpur. So also three Dalmia concerns. 'rhe 
Travaneore Cements limit<ld is under erection and is expected to be in pro-
duct ;"11 Iw thi' ena of Hl4A. DalmiHs and A. C. C. bave placed ordc'r" for some 
other of their schemes and we have also received. a scheme from the Alldhra 
Cf'IlH'l1t (;ompRn:v and thp. M.vsore Iron and Steel Works. All these schemes 
I expect will materi'llise in the course of 1948 anil 1949. The remaining eon-
cerns to which Government of India have n~  licence have been unable to 
Carry forward their schemes Ilnd I am now considering whether these licences 

~  not be cancelled' anil granted to other applicants who are in a betteT 
position to establish factories. 
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Shn H. V. Eamath: Arising out of answer to parts (a) and (b). how much 
lubour is employed in the cement industry and what are the causes of tbe 
labour unrest in this industry 2 

The Honourable Dr. Syama Prasad .ookerjee: I canuot say exactly what tbe-
number :s. About the causes. the main cause is that they are dissatisfied. 

Shri H·. V. Eamath: What are their demands? 
The Honourable Dr. Syama Prasad . ~  I cannot say exactly what 

their demands are, probably more ~ n  more facilities. 
Sbn Biswanath Das: Ari.ing out of the reply given by the Honoumble the 

Minister for lnd\lstry and Supply, may I know what bas become of the 
scheme to instal n. cement faetol'\, at the I-I'rakud Dam B,te which WliS rpCOill-
mended by the experts and which was. I believe, accepted by the Goye.n.lTnant 
of India and also the GOYfmnnent of Ori8sfi. amI also whethel' therE'. IS tbe 
possibility M its heing .started immediately so as to come into production this 
year? . 

_ The Honourable Dr. Syama Prasad Xookerjee: One lakh tons unit haR been 
allotted to Orissa tlmI I helieve it will be po<sible to help in the materialisation 
of that schemf', -

Shri BiBwanath Das: When is it proposed scheme to b(>' taken on hand for 
pr()ductioll ~  installing the lJlachinery, etl'.? 

The Honourable Dr. Syama Prasad Mookerjee: That stage hag not yet 
arrived. W" .. hall have to ~  it with the ~  Ge,ernment and 'lIse 

~ "l" \rit·ll tllt' promoters, 
Shri BiSwana\h Daa: May we have more infOl'mation on this score, Sir, b(>-

cause I understood that th(> installation of the ~  is going to materialise 
soon, hecause of the fa('t that the Dnlmiils nre going to take if up und ~  
th('machinery that-they hav(' on hand? 

'!'he 'Hcmourable Dr. Syama Prasad .OOkerjee: I shall 'collect. thc lnie"t in-
formation and give it to the Honourable Memher. 

Seth Garinddas: The HOllonrn.!>I" ;\linistel' said that the lic.ences c.f thOde 
parties who have not yet startpd the work ,,,ill be cnncelled and new [jcences 
may he given. Will the Honourable n ~  see that if the new licence' are to 
be given proper advertisements are issUf·d in the papers so that anyone ",;shing 
to apply may db so? 

The BcIIlourable Dr. Syama Prasad Ilookerjee: I do not think thl1t will be 
necessary. If a particular party wllnts to prt>duce cement the party it.:elf will 
be anxious to come to Government. and ask for help. But ";'e shull se(' that 
prc>per publicity is given. 

Dr. B. Pattabhl Sitaramayya: Mn,v I know if there is allotment of a c.:mellt 
factory for the Ramapadn...agar project in the Godavari ilistriot? 

'l'b.e Honourable Dr. Syama Prasad Mookerjee: ;Not to my knowledge. 
, . 

AGREEMENTS lilNTlilRlID INTO BY INDIA.N· INDl:'STRIALIS1.'S WITH 
FOBllllGN FIRMs 

131. ·Shri Deshb&lldhu GuP'a: (a) Will the Honourable 'Minister of In-
dustry and Supply be pleased to stat" wbether it is incumbent. on industrinlists 
to disclose to Goyernment tI,e ~ or agreements enf:ercd into with foreign 
industrialists? 

(b) Are Oovernment IlWRrt' of any secret, .agr('tlments enterecl into hy some 
Indian ~ with foreign firms 1 
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'f'he HODOurable Dr. Syama Prasad JlOOkerjee: (8) Firms desirous of esta-
blishing industries ill India with the help of foreign industrialists are required 
:to state what percentage of the eapitill proposed to be issued will be resen'dd 
.for non-Indians, Disclosure of the other ~ of agreement entered into with 
for!'ign n n .~ ~ not illsisted upon_ 

(b) No. 

Shri Deshbandhu Gupta: ]s the Honourable Minister sure that. there are 
no other clanses ill the agl't'clllt'nts which mny be prejudidill to ltutiOIl'1l 
.interests? . 

'The Honourable Dr. Syama Prasad. Jlookerjee: The whole ~  is now 
being re-examined ~  Uoyerullwnt, ~ (u how far for('igll ('apital should be 
allowed tu he inve"teu in Illtli» "nd under what conditiolls. In fact i.his watter 
was considered ~ the n ~ ~ Conferenc£' last Dee-ember and' ~  ~  
recommendations have beeu made which are now before Govemment. 

Shri Biawanath Das: As this relates to a very important matter of polil:,,- for 
this country, will the Members of this House be taken into confidence before 
a financial 'decision is l'eacheo? . 

'!'he HOIlOIUable Dr. 8yama Prasad Mookerjee: T fUll ~  ~  
our drnft prop08alR with the Standing Committee of the ~ . 

Shri B. Das: h the HOlltlllTable "finish,. aW:(l'p of the n n ~ Ly 1'ro-
moters of Inoia1l c.hemi('al indnstri£'s wit,h Imperial ChemicllJR ano American 
combines to ,t.'ut hnge chemical indnstries in Tudin? And will the Honourable 
I1finister, in view of his reply to part (a) of the q\ll".tion, pxarnine tho< .. secreli 
it;(I', ('Illt'nt, b"tweell toe,,· n ~  hecause we aI'" awar" that· Impel'ial 
Chemicals American Cart"ls :mel ~  of Germany have all along 'heen 
·enjoying t·he b('n£'fits of the last war a.nd marie huge profits and 8hllrO() ~ 
profits. 

'!'he Honoorable Dr. 8yama Prasad Mookerjee: T .h,,11 try to ::et some 
more information. But if tIl" Honourable Member hilS some I'cer .. t infornl!lt-ioll 
already he may pass it ~ ro me. 

8hri B. Das: lH the Honourable Mini,tf'r aware th"t certain Tndian PI'O-
mot'.,'" "re promoting tWNtt,v crores worth of compauy in partnership u·ith 
Imperial ~  III vi£'w of the freedolll of the new 11l;.l'an Governnwnt 
now, is it n ~ that Tndian chemical promoters should comhine with the 
U, K. combine-Imperial Chemicals-ano mallufact.ure d!'stl'llctive chClmica.la 
for the Mstruction or hnmanity? 

lIr. Speaker: Order, ordel'. 

IIIui Rohini Kumar Ohaudhury: Ts there :m,v.han against joint business ~  
Indians anrl Europeans resid.::nt in India either aH a firm or as a complll!Y'?o' 

'1'ile Honourable Dr. Syama Prasad Jlookerjee: T,here is no han as sllch. 

SJai Deshbandhu Gupta: Is it t,be intention of Government to go into the 
agreements already entered into 01' will thH,Y only Iny oown the procedure 
for. future agreements? 

'!'he HOD.ODfable Dr. Syama PraBad Jlookerjee: Once we lay down ollr policy 
.it will certainlv be our endeavour to see that even existing !lOnce!'!l" come 
within it" scop; as ~ n as possible. 
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132. *Shl'i Deshb&ndhu Gupta: Will the Honourable Minister of Industry 
alld t;1I1'1';,I' be plt'"",,,1 (0 slate: 

(a) the l'xtt.:'llt of JlId <:Ill ('apit<l: HUll ('olltrol in ulilteb iwlu:-;'lry in ludia; 
(b) the extt'llt of j,,],pigll e:!pita! alld uOlltrul in the sallie iwlustry; ami 
(c) the l»'o.llle[iol! l,ert'tllblg,' of Jnd1"" COIl(:t'l'I1S as Hga:llst th"t of for',ign 

controlled . ~  faetOl'lt::"\:1 

The Honourable Dr. Syama Prasad lIlookerjee: (a) and (bj, Go,""rlllwmt 
11ave no iufo1'llwtioll ill regard tf) tlte ext-eut of foreigu and Indian capital in' 
vested ill tl", :.Lttch industry. :Fivc large lInit" are opemkd by a t)wt'diRh 
Match Cor"Jl>lIl." whose Bwwl (Of i>ir"c(.of8 is cUlllposed of four Ind;,,".> and 
a ~. . n ~  tiWSl', tht:'re are Ino ~ run as ~ indu;;tries. 
which ar,' belien'd to he . ~  Indian. -

(<'J About vI) per ('('111. by tlw DWelli,h :>Iakh Compull,' and 40 per cent. by 
the ,'pst. 

Shri ~ Ananthasayanam AY,yangar: With reg-arel t,) parh (Il) and \0). "ill 
(JOH:-'l'llJLlPllt n~  to eolh"(d the ~  ill.tornwlioll on thn ~ 

The Honourable Dr. Syama Prasad Mookerjee: 1 h,ne already issued 
directi')f)i< to that "fled. 

Shri H. V. Kamath: +\1 IlUIl !.!' fon·i,!:!l1 Illllil'h . ~  IlleHn, lnallUfJctl1l'ers 
art') there 110lH" bllt S\\ t-"dish:J • 

'1'ha Honourable Dr. Syama. PraSad Mookerjee: I stll'post' they nl'e the i)8St. 

Shri M. Ananthasayanam Ayyanga.r: I" there any proposal on the part of 
Government to have this lllHkh illdnstl',Y as " monopoly fur ~  purpuses:' 

The Honourabie Dr. Syama Prasad Mookerjee: That has not be0U considerE'd; 
but 1 will remind the HOllolll'abh, ::\[ellll,el' that tll"r" :ll'e ll\0 fa dories whil!h 
are owned hy n nn~ ann n ~ . of thenl afe run UB eothlgo n ~. So if 
Government bIke tiWlIl (H'er thp,v will be hitting' n section of lmlian small 
industrialists themselves, 

Shl'i H. V. Xamat.h: ~ .  [ kllow who COli troIs 'VDrCO? 'Vhose c':1pital is 
invest.,d there? 

The Honourable Dr. Syama Prasad MOOkerjee: So f",. aR my 1'1"""lIt in· 
formation goes. half of ~ COIUIHlUY'S capital iR subscribed hy im·(\.,t,o,"" in 
this Gountry, But J ha"" not. been able t£l get the exact. proportion of Indian 
c,apital. 

PRODUCTION OF TEXTILES, Stl': RAND PAPER IN INDUN AND FORElON OWNED 
FACTORIES 

133. ·Shri Deshbandhu Gupta: Will the Honourable Minister of Illdustr,v 
and Supply be pleused to l:ty Oil the tahle of the HOlls,' u st:ltement showing 
production figures for tEo ~. sugar an,j raprr in the f!\ct{)rle@ u:der the 
managetmmt of Tndian industrialists and in those \ilhier foreign manegement 
for the years 1945-46 and 1946·47? 

The Honoura.b1e Dr. Syama Prasad KOOkerjee: A statement is laid on tho 
table of the House, 
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ADVERTISEMENT IN ~  Indian Tmde Journal INvITING TENDERS FOR LIQUID 

METAL POLISH 

134. ·Shri DesI1bandhu Gupta: Will the Honourable ~  of Industry 
and Supply be pleased to statl': 

(a) whether it is u fact ·that the advertisement imiting tenders for 25,000 
Ibs, liquid metal polish froll' the Director of Gi,·il Supplies was published in 
the Indian 'had" Journal on 10th July, 1947 and the due date for opening 
~ n  was fixed as 22nd .July 1947; 

(b) whether Government l)ft· aware that the Indian Trade J01l1'"al was 
received ill, Calcutta on 18th J ~  1\.)47 and tbere were only four'days left 
to get the forms from Bombay ond send them duly filled; 

(c) whether GoYel'llIlJeni lire furthf'" awart' that no tender forms were 
availoble at Calcutto office; und ." I 

(d) ~  .~ Director of Supplies. ~  received ~n  complaint about 
this inconvenience? 

The HOllourable Dr. Syama Prasad Kookerjee: (a) Yes, Sir. 
(b) The I"dian Trade JOltTllai is published in Calcutta and accordingly the 

Journal of 10th Julv 1947 should be available to the Calcutta firm. on the 
same day. The ~  had. theref"re, 12 clear days to submit their tendem. 

(c) According to usual practice. tender forms are sent to other circles for 
sale in .their area. and tIM! same was done in this case also. However, en-
quiries made show tlmt Calcl1t!a Office had not received the tender forms sent 
by the Direct,w of Supplies, Bomha . ." !lnd the forms are presumed to have been 
lost in post, 

(el) Yes. Sir. 
Shri Deshb&ndhu Gupta: May T know if in the event of such miscarriage 

b:v post or something else a telegraphic tender could not he accepted in future? 
The Honour&bl.e Dr. Syama Prasad MOOkerjee: In fact in this case a tender 

by telegram was received rmel was considered. although the tender was not 
1tCcepted. 

POST-WAR T T A~ FOR TRAINING OF GRADUATES AND FACILITIES 
FOR ANDHRA GRADUATES . 

. 135. ·Shri V. C. Kesava Rao: (a) Will t.he Honourable Minister of Agri. 
culture be pleased to state the various post-war reconstruction plans for train-
ing 1\11 adequate nnrllhpl' of ~ .~ in ap;l'i(·l1lture. rlniry-fnrming. veterinary. 
'onimnl husbandry and Allied ~ n  

lh) What are the ~ . the Govenlment of India ~  to give t,o the 
An<lhrn Univers'ty j, ·"ill .\l1(lhrn gn1du:ttt,,:, 

(r') \Vhnt ~ l.ht' .,lIudH:'J' I)f ~  ...;t-'Ilt to foreign ~  for higher 
training in the ahove subj"ects 0 

'!'he Bonourable_ Shri Jalramdas Doulatram: (a) The Training Schemes of 
~ Central Government aJrE'adv in force or to be brought. into forne in t·he 

near future are as foilows: . 

L Col/Bile of Agriculture, Delhi.-To meet t.be immedillte needs of candi· 
dates drawn from the Centrallv Administered Areas and from those Provinceg 
and States which have no A ~ n  nollege of th .. i,. own. the nentral Gov-
ernment have set up nt Delhi (Qnrol Bngh) a College of Agriculturl' 1\8 91t 

ad hoc measure. 



3li! - T T ~ ~~ ~ ~  tJ.k. 1M 
.) IIHiian Agricultum! llcs6urch lill,titut".-The arrangements for post-

graduate training at the Indian Agricultural Uesearch Institute, Oelhi huve 
been extended so as to accommodate 100 studellts 1'"r' year as against :l4 of 
the pre-war period. 

;I. ll"tanical Survey of ludia·.-A t" o-year course for t.he tmllling of ~ n  

in Botany and alIie<1 subjects has been ?turted under the Botanical l::iul'vey 
of India, Calcutta. • 

4. n ~  oj Fruit 'l'echllology.-'l'he Celltral UoverlJlllent f1,,,-,, unJer 
consideration a proposal to set up an Institute 01 }'ruit TedJllology for the post-
graduate training of students in fruit prebervatioll, horticulture, ell'. A 'l!lall 
training class is already being eonducU·d at Delhi loy the' Indian COlllu·il ,Ii 
Agricultnral ~ . 

ii. ('I'lltra; Drilling School, r:. P. (near HOOrkec).-Tlte Ceut;',d Drilling 
School set up near Hoorkee by the Central GO\'(,I1l111ent is ltIeant to train 
I;!ngillcering graduates lite. in the drilling of tube-well, (by llIoderu mcd1311icul 
equiplIlent) for irrigation purpose". 

(i. rl''';lIirig in Fisheries (Iud Zoology.-The ('('1I1r,,1' Uo\'t'l'lllIle,'t h"Ye set 
up Inland and Marine Fisheries Research Stations Ilt ('"lentta ilnd Madras 
Wltt'I'" arrangements will be made shortly for the trllining of l!I'ildllatt's in 
[nlan.! llnd Marine Fisheries ana Zoology. 

I. 'j'/',rin;Jlfj in rfiniuary 8<"ic1tce (tlld Anim(J' . . . T ~ ..  ~ . ~  

are already heing taught at. the Inc1iall ~ n  T\psl"lrelt Institute. TzatnHgar 
to students nominated by the Provinces ilnd Sbt",. It is l'rol'ospd to ('xh'nd 
the traiTJing facilities at the Institute us early as I"",ihle. 

H. 'fi'(1.initu1• ill Da,rl'1I Fltnninq.-1'hel'E' HJ'P nt j·til-' I110UH'nt liJnitecl facili· 
ties for the training o(students 'at the Dairy UeS<'''''('h Inqitlllc' 1)1' tI ... C('ntral 
Gm-ernment located at Bangalore. 

To meet the growing requirements of the country. OonrntllL'lIt haH' llliner 
consideration schemes for setting up a Central ·R(·s('arch Institut" "nil College 
ann Centres for training of technicians. 

(h) The Governml'nt (If India are prcparpd to pOIl,j,l"r with an ')1,1'11 mind 
any proposals which the Andhra n ~ .  suhmits on the subject. 

(e) The number of scholars (nominated ~  the CE'lltral and Provincial' 
GOyernlnents) sent Rbroful for tni.inil,lg" in Yarion!=' ":lIhj(·{'ts ~ ~ follf);n:;: 

(il 
(;1"' 
( iii) 
(i,') 
(,,) 

~ 

{I';'':' 
frj1:i\ 

.~  , 
(;,.) 

AgriculturA aod A ~ ~  

Deiry 
Animal H1Jshondr,-
Fisherif'1'l . 
Zoology 
Forestry 
SoH Conser'-8tion 
Poultr" 

T . ~  
Veoterinory 

;\ominn.t('d ~  

4'· 
~ 

14 
Ix 
I 

~ 

Seth Govlnddas: In view of the fact that the Cpntl',,1 (lOyeml1lelit is g":llg 
to inH'st a fe,,' crores of rupees for npeninl1 a nllir.v ill ,1 lihhulpol'c. will it not 
b .. ndvisable to have some sort of an insHution f0r imparting training to 
stnnents in the same TJlace, sn that they may have some practimil knowledge? 

The BOlIDI1ra.b1e Shri lairamdaa Doulatram: T ~ matt!'r iR under thl' con-
siderntino of Government. 



Xr. Taiamul HUIIain: ~  we know, Hir, what is the annual cost of ;;''Illding, 
studelltS for higher training to ~ n countries? 

The Honourable Shri Jairamdas Doulatram: .1 l'C(luirc notice of that question. 

Shri V. C. Xesava Rao: Will GoYe1'llment ~  the question of inclusion, 
of ~ n  ... science as " ~  subje·c! in the curriculum 'of agricnltural 
co\ll'gP" to enubl" al(ri('ultural delllonstrnt"r!; working in the villages to give 
neee,;sar ... hell' te, t"" ellltOvaturs? • 

The Honourable .Shri Jairamdas Doulatram: (;ow/',,,,,cnt will "l'rtuiniv oon-
sidt'r that 1l1aHer, ' 

Shri •. Ananthasayanam Ayyangar: ~  w" kllow. Sir, \I'h\, thE' Agri-
cultural ('pllel(" wa, l,watt'rI at Delhi ",hie·h j" " city oI1,d not given a rural. 
atll'o,;1''''''/''' allcr-Iocuted ill a v'TIage? 

The Honourable Shri Jairamdas Doulatram: Delhi may be a town, Ollt rOllwl' 
about it tire villng(' •. 

Xl'MBElI OF 1 . ~ IN ANDHRA DISTlIICTS AND POLICY FOR biSTALLATION 

136. ~  V. C. Xesava Rao: Wi!1 rl,,' 11,,"oll1'<lhlt- ~  of Cofn-
lnulli!',,!ioIlS he plpR;"o tn' state: 

(a, thp 1lI11llher of I'l'i \,11 I,· ~ ill tilt' "\lIdhrll dish-:ris; 

(l,1 ~.~ 1I11lllbl'1' or :ll't,li("nloll:O: ~  ~ !Hr7--I-H for installRtion of 
nc,,' .. ~ n  

((" tlo,.' IIll/lIb,,1' of t"I"I,looll"s ;"-"111'("-'] to tlte plIbli!': !llId 

10], til(' ~  oi' (;I)\'("'IIIII"l1t ill tllt' 1I",tter of ;IIst."ll"tioJl of telephones 
llIh] Ih,.' pl'iOl'ity li"t. if 111'."" ill the n~ n  of tIlL' same? 
The Honourable Mr. Raft Ahmed Xidwai: (a) 907 direct connections and 122 

exteuHions. 

(I,., 596. 

lei 446 installed lind 9\1 IIlIder installation. 

The balance (If 60 an' awaiting expal1sion of systems .. 

(el) In the Presiclell('Y Towns and other important tOWIlS where Telephone-
Ad"i,or.\' Committees haye IW"n formed. it is left to t\lOse Conmrittees to deter· 
mil", the order in which tplephones shollM be given to the applicants on the' 
"''''' iug list. II, other places. the following omer of priority is observed: 
111 l:"stol'utioll of h'I"l'hones dis(,OlUlPctpd clm'ug the war undel' ~  

Ild,"1<'" 'If Iudi" 1\1I1e8. 

(:!) Doctors and nUl·s",. 

PI) 1\,ll1k •. 

;'4) Public Illstitutiou". $lIch as hosl'itllls;' ~  colleges, clubs, important 
politico I orgnnisations, (,f< ... 

(.i) Memher_ of thf' T."gi.lntul'c. tlnrl 

(6') Ae,erediterl Pres, COI·I't'spolldent. 1111<1 ~  n ~. 

Thl' Telephone A(hi.nt·." Conm, itt"f" ").0 show pl',·fel·ellC'<' to these ~ ~ 

of applicants, 

• Seth Govlnddas: 'Yill (lowrnment he pleased to ~ by what time ~ \' 
exp,'d ttl reinstall the tel,·phones rli,C'ollnected during war-time? 
TIle Honourable JIr, Rail Ahmed Xldwai: A, soon n. n('\I' nn~ n. <1'''' 

RVRilnbl('. . 

P&ndit BalkrIahna Sharma: In the li.t of priority rello out by the Honout' 
abl" l\Ifinister, poor legi.l"tol·" l"we hN'n pllt rlown in thC' lith cntegory. Wilt 
hF try to promot,e ttlt'n; 9 



"320 Coss'fITn:S'f ASHEMJJL\: of 1);!lIA (LEGI,;!,ATlVE) liJ'HI }'EI', \\;<18 
The Honourable Mr. Rail. Ahmed Kidwai: They have ouiy recently been 

added to the list- 'fhey will have to walt for their promotion. 
Shri 1Il. Ananthasayanam Ayyangar: May we know, oil', in how UHlliy of 

the places which are served by telephone system, trunk facilities are a vaiia bJe? 
The Honourable Mr. RaA Ahmed Kidwai: ,00 far as the Andhra districts cue 

cOllccl'1leJ, ther" are fifteen telephone exchanges; six new exchanges are tu 
be installed under the new scheme; then there are sixteen. other places wh"re 
new installations are contemplated. 

Shri 1Il. Ananthasa.yanam Ayyangar:' oil', my question does 1iOt a'l'pear 
to have been properly understood. The existence of a telephone exchunge in 
a town does not necessarilv mean that it is connected with ~ n . I ""mt 
to know-particularly so f;r as the Andhra districts ure concemed--hu\\' l11Hny 
bf the telephone exchanges are on the trunk line? 

The Honourable Kr. Raft Ahmed Kidwai: r think th" llumber iH six; i:mt, 1 
require notice of that question. 

Shri H. V. Kamath: Is the Honourable Minister aware (,hut the, ~  
telephone directory of Delhi was published ~ far back as ,Tanmtl'y 1947:' 

Kr. Speaker: That question does not arise. 
Shri Deshbandhu Gupta: Call the Honourable Minister give an ~  

to this House as to the approximate date by which the general shortage of 
telephones in the country will be over? 

The Honourable Mr. Rafl Ahmed Kidwai: I think a statenwnt was madf', 
in reply to a question about two days ago--I think it was Oil th .. ;'ir<1 "I' tlli, 
month. I \\'ould refer t.he Honollrahlc !vfember to that. 

Shri DeShbandhu Gupta: Is it not a iud, Sir. that in Velhi ij' hns 1I0t ueen 
possible for Central Advisory Committee appointed by the HOIH'IJI'"b!c Minister, 
to give not even ten connect,ions, since it was appointed? 

The Honourable Kr. Raft Ahmed Kidwai: I thought, Sir, the ql,,;stioj) "'flo; 
about Andhra and not about Delhi. 

Kr. Tajamlll Husain: May I know, Sir, how long will it take for Gov":rn-
ment to puhlish a new directory, in view of the fact that the present directory 
;s chted January 1947? 

Kr. Speaker: That does not arise out of this question which relates to 
Andhra. 

NUMBER OF TEXTILE Mn.Ls IN ANDHRA DISTRICTS AND FACILITIES TO HANDLOOM 
WEAVERS 

137. *Shri V. C. Kesava Rae: Will the Honourable Minister of Industry 
Rnd Supply be pleased to state: 

(a) the number of textile mills for which licences have been granted find 
their location in the Andhrn distr'cts; 

(b) whether Government propose to eonsider fresh applications for setting 
up textile mills in the Andhra distriets; 

(c) whRtber (jovc.rnment propose to arrange for allotting enough yam to 
the handloom weavers in the me-antime, in view of the fact that ~  of ',hA 
labourers and the middle class people ill Andhra area are living mainly on 
weaving; ;);nd , 

(d) what fllc;li+ie, Government propose to provide fnr the Handloom Co-
operative Marketing Societies to contact prospectiv'l huvers of hand loom C1ot.h 
overseas especially in Malaya, South A ~  and West Indies? 

The H01'tourable Dr. Svama Prasad lIookerlee: (a) Nine; at Adoni, Kmnnla-
pnram, Bellary, Tadpatri,Peukonda, Kumoo] , Rajahmundiry, Masulipatam, 
and Gunwr. 
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(b) Government are prepared to consider fresh applications from any pro.· 

pective promoters who can show that they can obtain suitable machirier,v 
within a reasonable time. 

(c) The responsibility for the allotment of yam to handloom weaveJ;S in 
the Andhrn Districts rests with the provincial Government. 

(d) The Deputy Chief Controllers of Imports, and Indian Trade Agente 
and Commis.ioners abroad, provide any information which prospective 
exporters in India desire for establishing contacts with foreign imporiel1l. 
Exports to South Africa are, of course, not allowed at present. 

POST-WAR RECONSTRUCTION PLAN FOR OPENING NEW RAILWAYS IN ANDHlL\ 
DISTRICTS AND CONSTRUCTION OF Loco SHED AT BEZWADA • 

.. 38. "SJlrt V. O. Xesava Rao: Will the Honourable Minister ~  be 
pleased to state:' 

(a) the post. war reconstruction plans for opening new railways in Andhl'& 
iistricts; and 

(b) whether Government propose to consider the question of constructing a 
~  sh"d on the lines of Perambur Workshop (Madras) at Bezwada.? 

'!'he Honourable Dr. John Jlatthai: (a) ~T  only new railway project pm-
posed by the Madras Government for inclusion in the Post· War Reconstruc-
tion Plan of Railways in Andhra District.s was the construction of the Ellore-
Saveri Valley Branch. This has not yet been surveyed and in view of limited 
resources, the Central Board of Transport have decided that work ~  no' 
proceed on this project at present. 

In addition to the abo,·e, a survey is in progress for a direct, line betweeB. 
Nagpur and Vizagapatam of which a portion will lie in the Andhra Districts, 

(b) There is no proposal to open a Locomotive WorksDop at Bezwada. 
Shri V. O. lteI&va Rao: Is the Honourable Minister aware that due t<> Uie 

language difficulty, most of the Andhras are not going to the workshop for 
training. 

fte Honourable Dr. Jolm Jlatth&i: I have no information on that poInt. 
Mr. 'l'&Jam.ul Husain: Do Govenunent propose to c<>nB'truct a railway 

"ridge across the Ganges tQ connect Patna and ;Hajipur in Bihar as a post;· 
war reconstruction measure? 

Mr. Speaker: I am afraid it does not anse from this. 

POST·WAR PLAN re CONSTRUCTION OF HIGHWAYS AND CLAss I RoADS IN .AND:IIJU 

139. "Shri V. O. ]teaava Rao: Will the Honourable Minister of Transport 
be pleased to state: 

(a) the post-war plans of the Government of India in the construction of 
~  and class I roads in Andhra Desa; 

(b) the present mileage of highways and class I roads in Andhra; and 
(e) whether the Government of India propose to give any assistance to the 

Provincial Governments and local authorities in the construction of class n, ill 
and IV roads and if so, the nature of the proposed assistance? 

The Honourable Dr. Jolm Katthat: For the purposes of this question and 
iT! the absence of any guidance given therein. the region called . Andhra ·Desa· 
;8 assumed to ~  the following rustric.ts, namBly: Chittoor; Cudapll>b; 
Anantpm; Kmllool; Bellary; Nellor!!; Guntnr; Kistna.; West Goda.vari: Flqat. 
Godavari; Vizagapatam South and Vizagapatam North. 
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. ~  The ~ n. n . of India ~  to accept financial responsibility for 
certarn. roads III thiS regIOn called National Highways totalling some 900 miles 
oft*whICh, snbJect to budget provision being available, it is proposed to spend 
Rs. 124 lakhs Gr so during the next five years. 

-(b) As 0~  is a provincial subject this Ministry have not full informa· 
tion concerning roads other than National Highways, but from the statistical 
il1formation available, wbi'h may not be quite up-to-date, the mileage of the 
remaining roads is about !j()50 surfaced and 5100 unsurfaced. These figures 
ig!)(,'·., village roads and tillage tracks, full informa tion concerning which has 
not been available. 

(c) Yes. All classes of roads other than Xat'onal Highways are provided for 
in the I'rovincial Development plans which receive substantial assistance from 
the Government of India, by way of the block grants made tor developmem 
purposef.. Provincial Government's have also available for road development 
the moneys allocated to them from the Central Road Developluent Fund. 

NEGOTIATIONS FOB TlUl LEASING OF NORTH ANDAMANS FOBBSTS. 

140. *Sbri T. T. Erishnamach&ri: (a) Will the Honourable Minister of Agri-
culture be pleased to sta.te whether the negotiations for leasing the north 
Andamans forests have been concluded? 

(b) If the answer to part (a) . above be in the affirmative, who are the 
parties with whom the arrangement was finally concluded? 

(C) What was the nature of the previous experience in such business of 
each one of the parties to this arrangement? 

(d) What are the commitments of Government in this matter? 
le) Are the lessees to pay any royalties to Government on the timber taken 

out by them from the forest and if so, how does the scale of royalties fixed 
compare with the scales already in vogue in the matter of exploitation of Gov-
ernment forests by private lessees? 

(f) Was any survey of the forest resources of the Andamans conducted by 
Government? 

(g) Was the decision of Government to lease out the forest' arrived at by 
reason of expert advice obtained by Government being in favo.ur of this method 
of exploitation? . 

(h) Do Government propose to place on the table of the House the text 
of the agreement, or in thl' event of the agreement not having been complet-
ed, 8. copy of the draft agreement, which has been given to the parties who 
are to be the lessees? 

The Honourable Shri .Jairamdall Doul&tram: (a) The negotiations were 
concluded on 7th January 1948. • 

(h) The parties are the Government rrf India on the one hand and the follow· 
ing four firms on the other: (i) Messrs. Hind Constructions Ltd., (ii) Messrs. 
Dalmia Jain Ltd., (iii). Messrs. Himatsingka Timber Ltd. and (iv) Messrs. 
Anamallaig Timber Trust Limited. 

(c) .-\ statement No. I containing the information required is placed 'on the 
t8ble. 

ill i Out of the authorised capital of Rs. 21 crores fifty one per cent. of the 
~  w'n be held by the -Government of India, nine per cent. by the public and 
forty per cent. by these companies. The other n~  of. the Government 
of 1ndh, ~  set forth in a statement No. II a copy of whICh IS placed on the 
t.able. 

(0) Yes: As the Andamans forestl! have not so far been leased out to pri-
0 ~ :l.I<encv. It ~..  cftnnot. \'e mall"!. 
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rf) A survey was undertaken by the Government of India just beiora the 

wa,· broke out. and a working plan was nearing completion; 6u5t1ie records were 
destroyed during the Japanese invasion of the Islands. A new working plan of 
the area to be leased out is under contempla.tion. 

(g) Yes. 
(h) The terms aud conditions of the Lease are contained in Statement No. 

n placed on tiJ(l table. The draft Agreement is being drawn up in conBulta-
tion with hgal. experls. 
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Terms and Conditions of the lease of the North Andamsn. Foresta 

(1) The four promoting firm. and the Government with shareholders from the puhlic will 
form a Corporation with an authorised capital of 2!1 Crores rupees of which 51 per omt. of 
the shares will be held by Government, 40 per cent. by the firms and 9 per cent. will."" issned 
to the public; the name of the Corporation will be The Andaman. Forest Industries Limited. 

(2) The articles and memorandum of Aoaociation will be approved by Government and 
will not be altered without the consent of Government. . 

(3) The Board of Directors will consist of a Chairman and six Direct<"s. Of tbeee, the-
promoting firms collectively and Government will each have one nominated Director. At. 
regard. the other five who are to be elected under the law it will be agreed between Govern-
ment and the promoting firma by exchange of letters that their comhined votes will be eo 
exercised that three- more of the Directors will he the nominees of the promoting firms and 
another Director a nominee of Government. 

(4) The Chairman of the Board of Directors will be one of the 2 Government Directo ... 
and h. will be nominated by the Government. 

(5) The promoting firma, in return for expert admini.trative and executive 8upervillion, will 
be entitled to 5 per cent. of the net profits subject to a nanimum of R •. 36,(100 per annum. 

~  The Company cannot at any time allocate for dividend an amount in excess of 6 per 
oent. of the paid-up capital and all reserv... For tbe purpoe.. of this calculation, th" 
amount of all reserves bnilt out of the profits on which taxes have heen paid will be (akelt 
into aceount. 

(7) The Corporation will enter into an agreement with Government for working tho foreete 
in North and Middle Andaman. lubject to the following conditionl:-

(a) The period of tbe agreement will he for 25 years. 
(b) The management of the foreats .. well ... the formulation of tbe working plan for i* 

will continue to be the responsihility of the Forest .Department. The Corporatiou will he 
concerned only with the actual felling, removal, convereion and sale of timber and other forest 
produoe earmarked for luch exploitation by the Forest Department according to the tern,. and 
conditions of its working plan. 

(c) The Corporatiou will have no right wbatsoever over land except such permi •• ibl. righte 
... are given from time to time for making clearance to erect temporary huts, b"ilding of roads, 
cleariog of waterways, etc. For erection of pennanentor semi-permanent buildings and otber 
installations of a capital natnre approved by Government tbe Corporation should get loalie' 
from the Chief Commisaioner in accordance with (he rules in force in the Island for tlo .. 
settlement of land. 

(d) The Corporation will be allowed to have tbe sole right to estahlish oucb industri .. aa 
are agreed to by Government to he ancillary to the exploitation of the foreste and which will 
be considered as capital .... te connected witb snch exploitation. The Corporation should 
establish and run an up-to-date law mill with a capacity of aboot 11,500 tons Rawn ontturt> 
per month and a preBlure creosoting plant capable of treating about 7,CXXJ to 8,CXXJ P.G. 
aleeper units " mouth within two years from the dal .. of leasing tbe North Andaman. Forest ... 
If the Corporation desire to establish any other industry for utilisation of forest produce or 
for any other purpose, it will be in the same positIon as any other firm which has to apply 
to the Chief Commissioner for permission, each such application being considered on ita' 
own merits. 

(e) Royalty for the timher will be charged .~  rates given below :-
(i) Padauk, Zebrawood and Chooi 0.12·0 per eft. in log. 
(ii) Gurjan and Pyuma aud Silver Grey 0·6-0 per eft. in log. 
(iii) Misc. Spp. Badam, Lalchini, Mohowa, etc. (Hard-wood spp.) 0-4-0 per eft. in log. 
(iv) Match logs, Dhup, P"pita, Lambapati, Didu, Bakota, Letkok 0-3-0 per eft. in log. 

Royalty for any otber forest produce removed by the Corporation with the approval of the 
Government will be charged at rates '?lhich may be agreed upon by Govel'nment. 

(f) In addition to royalty, out of the net profits after paying all working .xpense., commis-
sion to the promoting firms and taxeB, an amount equal to 6 per cent. of ~ paid· up ~  
of the Company shalI be deducted and the remaining surplus 'will be divided in e11101 propor-
tions between tbe Company and the Government, 

(g) The Corporation will work the forest only .ccording to the Instructions from time to. 
time i .. ued by the Chief Forest Officer. In case of any dispute the matter would b. refon-ed 
to the Inspector General of Forests whose decision will be final. 

(h) The In.poetor General of Forests will fix up a phased programme for extraction fOF 
the first five ye.rs. If tbe Corporation fan to folIow thIS programme, provision will be made-
for a penalty at varying rates. 
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(il The Corporation .hould supply timber (al to the Forest Department for use in the area. 

of ~ ~ n &t cost phiS royalty; (lJ) for Government or public usc as approved by the Chief 
CommLSsloner, AndamanB, in ~ North n ~ at cost price plus royalty pLus flo ntlntinal 
(4 par cent.) profit; (c) for all timb.r supplied to Government or to such industries declared 
to be .... ntial by Government up to 50 per cent. of the total felling a.t cost plus royalty Illus 
.. fixed profit (10 per ~ n .. This option of taking up to 50 per cent. of the fel1i"g will 

~ besides other demands, logs for match ipdustrie&, and acceptable hard-wood ~  
for Railways. Th. match logs will be disposed of a. per orders of the Government (and ~ 
must be remembered !.hat match logs whether from North Islands or from South Isla.nd .honld 
b. "l'ld to. match industries at the same pr;"e irrespective of the cost of production). Tint 
sleepers will b. restrtcted to 10 per cent. of the quantity earmarked as coming under H.e 50 
per cent. optIOn by G·overnment. In the case of sleepers tbe price will be COI5t pb. royalty 
plus profit snbJect to the maximum of the ruling prioe in Calcutt. minus freight and bamllins 
charges. 

(j) The Corporation should not interfere in any way with the existing rights of the 
abortginal population of the Island or the cnstomarv rights granted to <Jnltivaton and, other 
inhabitants of these Islands for colleotion of the forest pl'<!duoe required 'for tbeir local !Jeedo. 
In all these matters the Chief Commissioner shall he final authority. 

(k) Th. Corporation will abide by any directione isaued by Government from time to Lime 
regarding the prices at which varieties of timber can be sold in the various markets. 

(I) All propos"l. for capital expenditure of Ro. 2i lakb. and abo" .. will require £he prior 
sanction of Government. Government's approval will also he necenary to the appointment of 
any person on a salary of Ro. 1,500 per month or mor ... 

(m) The Corporation will, as far .s possible, employ onl] Indian penonnel and uee IndiaD 
material •. 

(n) In the .vent of any displlte between the parties regarding the working of any ~  
of the agreement, the matter shall he referred to arbitration in an agreed manner. 

(0) On the termination of the full period of the agreement, if Government decidt> to 
continue to exploit the foresto through commercial firms, thi. Corporation would be ~  i'be 
first refusal. 

(p) On termination of the agreement after the full term, if !.he Government take over the 
work of future exploitation, compensation will be paid for all capital _. eoneidered io be 
ancillary to the working of the forests. In valuing the a_to depreciation on !.he &<'1.081 ooot 
will be calculated as in the Income·tax roles. 

(q) Government or the Corporation can terminate this agreement aft .... two years' notioe by 
assigning' sufficient reasons. 

Shri T. T. Xrilhnamach&ri: May I ask the Honourable Minister. if two 
of the parties-Hind Constructions Limited and Dalmia Jain Limited have had 
any previous experience? 

The Hono1U'&ble Shri Jairamdaa Doul.&tram: With regard to Dalmia Jaiu, 
they have bee"} working for the last six years.in the forests of ~ for B;Oft and 
hard timbers. bamboos. ballics ete., and have a plywood factory, saWIIlJ.ll, and 
ground woodmill. 

With regard to Hind Constructions Limited. they have 'fahricated country boats 
for Bcng61 Government worth twenty lakhs and they are putting up a plywood 
fact{)ry in Port Blair. 

Shri T. T. Xrishn&mach&ri: May I ask the Honourahle MinisteT' if hp lOnsi-
del'S fabricating boats as enough experienc.e for this firm to be inclu?ed in this 
list. where sueh large and vital interests of the Government of Indul ure COD-
('crned? 

Mr. Speaker: Order. order. That is " mat.ter of opinion. That is not asking 
for informs won. 

Sl}ri T. T. KriShn&mach&ri: }Iay I ask the Hono,;!rable ~  If he has 
no dat,\ tel go upon fiS ~  royalt!e. e.[/, royaltIes fixed In regard to t:he 
IJrevious exploitat'on of Government forests in India which C&1l be oompared With 
the royalties f xed for payment by this c:orporation? 

The Honourable Shri J&iramdas Doulatram: Numerous mtes prevail rang-
ing from half An anna per cubic foot to Us. 2/13 per cubic foot. It all ricpends 
on the Brell and the local conditions. 
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Shri T. T. XIiahDamac.hari: May I ask the Honourable Minister if the infor-
tnatioli that I have, that the royalties that are fixed for this firm are 25 per cent. 
of the normal fixed for a similar type of timber taken out of forests in India, 
is true? 

The lloIlourable Shli Jairamdaa Doulat.ram: There is no one rate with 
which these rates could be compared. The rates vary from half an anna to 
Re. 2/13. There are over six categories of these rates. 

8hri T. T. Xrishnamacb.ar:l: May I ask the Honourable Minister if this firm 
is to be given ten per cent. of the profits as part of its remuneration, or is ~ 
any other fixed amount to be payable to them for a period of. yean iD the 
initial st-ages? 

The Honourable Shli Jaira.m.das Doulat.ram: Well, I believe after the 
Honourable Member has studied the statements which I have place a on the 
table, most of his <t.oubts wID be cleared. 

8hri T. T. lD'isl!namachan: The doubtM can be cleared now. 
The Honourable Shr1 J'airamdaa Doulatram: I shall read out some of ~ 

terms of the contract: 
"Royalty for tbe timber will be' cbarged at the rates given belo,,: 

(i\ Padauk, Zebrawoorl and (,hooi As. 12 per eft. in log. 
(ii) Gurjan and Pymna and Silver Grey .. A.. 6 DiU<>. 

Shri. T. T. J[risl!namachari: I did not ask that question. 
The Honourable 8hri Jairamdas Doulatram: I am giving you infonnation 
Shri'1'. T. Krillhnl.1b"*'ari: It is ~  and I &m not in need oj it.. I 

",allied an answer totbe oj;her question, namely, whether ten per cent. of the 
profits is to be assigned to this firm or any sum fixed during the iuitial stages:' 

'The Honourable 8hri Jairamdaa Doulatram: I shall read out the dause 
relating to profits: ., 

Ulri. ~  to royalty, out of ~ !let profits after paying all working expenses, comJni.:$-
sion U? the promoting finns and taxes,. an amount equal t.o six per cent'. of the paid-Up 
capital or the Company shall be deducted and the remaining surplus will be divided in equal 
proportions between the Company and the Go\'ernmer;tt." . 

Slui Jl. Ananth&saya.na.m AYYlmgar: Were all tenders broadcast throughout 
Judiu before the agreements were entered into with these firms? 

The Honourable Shli Jair&mdaa Doulatram: Tenders were invited end 
thirty three firms applied and after a very careful scrutiny only four could be 
ReJected. One of the principal considerations was the financial standing of the 
firm. The other waR the capacity to organize lll'bour to the extent required in " 
far off place like Andamans. 

Shii Jl. Ananthasayanam Ayylmgar: Who are the Managing Agents of tl:!e 
Hind COllstruction Limited? 

The Honourable Shri Jairamdas Doul&t.r&m: Birla's. 
Shri T. T. lthlsbnzmachari: 'Vhat is the ~  commitment of Govenl-

ment in th's regard? 
The Honourable Shri J'airamdas Doulatram: I shall require notice of thaT 
8hri T. T. Xrishn.amach&ri: What is the nature of the expert advice Govern 

fl,ent had before leasing out the forest to this firm? 
The Honourable Shri J&iramdas Doulatram: I shall require notice of that. 
8hri T. T. Xrishnamacharl: It is a part of the question. The que"tioll i" 

there. Notice has already been given. 
J(r. Speaker:' The Honourable Member requires details of that ~  

advice. 
Shri T. T. Xrisb.namachari: It is presumed that the nature of the ~  

advice should also be disclosed. 
The Honourable SIlri .Ta1ramdaa Dtlul&tram: I think r migIit give a little 

fuller reply to ~ some of the points and give the background of this whole 
contract. 

A.bout 1939 or 1940 our predecessors in office wanted to give this contract tAl " 
European firm and durin!! the -:var the ~  remained in suspense. ~  th, 
~n  of the war the whole questIon of explOlt:ng the Andamans WBS conSIdered 
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-and ~ n n  ca,?e to the deciliions that they must have a determtnin" 
VOIce 111 thIs enterpnse. Therefore there are a number of clauses, as '" ill b!) 
clear from a study of the agreement, which have guaranteed that Government 
have got the dominant voice in this contract. The management of the forests 
has to be by the Government. The working plans have to be planned out bv 
the GoveJ"nment. The Chairman of the Board of Directors has to be the no-
mine.· of the Government. 60 per cent. of the shares-are to be held by the 
'Government and the public, 51 per cent. out of this to be held bv GovernlXlent. 
'The profits ~  ~n be earned by the firms are fixed. All these matters were 
very carefuly n ~. As a matter of fact the syndicate will continue to 
work under tbe instructions of Government. It is open to the Government to 
terminste the. agreement after two ;vea,rs notice. Ali these precautions h!lYe 
been taken to see that th,e public interests are n ~ . The whole matter 
W"8 thoroughly discussed and some kind of principle laia down as to the condi· 
tions under which we can allow such firms to exploit the timber in Andamans. 
The only thing the.y have got to do is the proceas from felling to selling hut, ~ 
plans haye to ~  laId down by the Government. 

Shri '1'. '1'. Xriahnamachari: As Government is engaged in the explo"tation 
of the forest resources directly in other parts of India, and as in this instance 
therf' being only a very sman residue of the actual work of expioitat';on left to 
the firm, may I know whether, after taking into account the conditions that have 
been llIentioneJ by the Honourable Minister, Government could not undertake 
this responRibility completely? 

The Honourable Shri J&iramdaa Doul&tram: It was considered that in 
the puhlic int"reRt the best way of exploiting these distant areas would b ~ 
through private firms which had plenty of.organising capacity, financial stspcling 
snd experience in this timber exploitation. 

Shri '1'. '1'. XriJIImam&Cb.lU'i: Is it the conception of the MiiiIster that publb 
interest is best served by the Government if certsin financiers are given a 
large portion of the profits that are legitimately due to the Government? 

lJ(r. Speaker: That would be entering into an argumen£. 
Prof. N. G. Ranga: Is it no.t a faet. that for a large number of years the 

Government of India themselves had Lecn exploiting these forests, before the 
war and they had the requisite knowledge as also the experts? 

The Honourable Shri Jalramci!'8 Doulatram: You mean the Andamam 
Porests? 

Prof. N. G .. Ranl{a: yps. 
The Honourable Shri Jalramdas Doulatram: I am not aware. 
Shri B. Dar.: Are Govf'rnment awnre thnt some of the most rare timbers 

in th!' world lire only to be found in the Andamans and . ~  the scale of 
rovalty that bas been announced bv the HOllollrnble J\1m1ster 1S very low? Is 
the Honourable Minister aware th;t such timher has so much value in Euro-
pean countries for furniture and other purposes that he .will have to l'Pvis!' the 
scale of rovalties for these rore timbers which the Andamans produces? 

'1'he &nourable Shri J&iramdaa Doulatram: The royalty that has been 
fixed has heen 8() fixed on the consideration 8S to what is fair and after due 
considerat.ion of the ('.onditiolls in distant, Andamans. 

DEFECTS IN THE PASSENGER AND MAlL TRAINS RUN 1IY ASSAM RAILWAYS. 
141 .• Shri Bohini XumlU' Chaudhuri: (a) Will the Honourable Minister of 

Railways he pleased to state ~  Government Rre aw.are that the n ~~ 
and mail trains run by Assam Rallways have the followmg defects even now. 

(i) that the water closets are not provided with lights in the mail trains; 
(ii) that some inter and third ('Inss ~ n  ~ mnil ~ ~  and almost 

all such compartments in passenger trams Rre not prov1ded WIth light; 
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(iii) that the water cisterns in water closets leak and water supply is st.opped 
after about three hours of journey from the tsrminal stations; 

(iv) tha.t most of the roofs of compartments leak and great inconvenience 
ie caused when it rains; and . 

(v) that third clas!! passengers have to travel on footboards? 
(b) If so, what steps are heing taken to remove these defects? 
The ROllOU1'able Dr. John Katth&i: (a) (i) and (i'). It is possible that., on 

occaSIon, 80m3 of the water closets and compartments may run without light 
due t<l l·he bulbs being stolen. Since the formation of this Railway, almost all 
the rakes have been fitted with electric lights, but inspite of anti-theft fit,tings 
heinR: used. theft of bulbs h311 continued. though probably not to the former 
extent. 

(iii) Coaches are not allowed t() proceed from starting stations with leakine 
t,aps and pipes, but most of the coaches are old and have 1I0t been adequately 
overhauled for R long time, and it is possible that during the journey some taps 
and pipes develop leaks. • 

(iv) Rail coo.ches en this Railway are not in a good state of repa.ir, os ~ 
war they were not sent t{) shops regularly due to pressure of military traffic. 
This has re8ulted in heavy arrears of ~  and overhauling work, Since the 
Railway was partitioned adequate workshop capacity has not been available. 
~n  are made to carry out, in sick lines, cerOOin types of repairs includ. 
!DR attention to roofs. but progrCllll generally is slow. 

(v) Government are aware that unhappily overcrowding in railway trains on 
the Assam Railway continues and that a few pasBengers do take recourse to the 
dangerous praetice of travelling on footooards. Unfortunately more t.rains or 
bigger rakes cannot Ite provided due to shortage of rolling stock. Accommodation 
will be increased as coaching ~  becomes available, 

(b) Everything possible is being done to restore normal travel facil:ties, but, 
the position cannot be entirely satisfactory until adequate workshops are pro-
vided. A senior officer has been ulaced on special duty to draw up a ~  
for a fullv mechanised workshop for the Assam Railway. 

Shri RobiDi Jt1Ul1lll' Ob.&udhurl: May I know what efforts have actually 
been made bv Government t<l meet these difficulties, when these wete made 
and whEll ~ n  expect that their efforts will bear fruition? 

The RonOW'able Dr. John Jlatthai: This is a matter to which we have 
given a good deal of attention. As regards the question of lights to which th? 
HOllOurable Member haE; made spec;al reference, it will interest him to know 
that on the Bengal Rnd Assam Railway before the wor we used to provide 21\,000 
bulbs a year, Last year we provided about 2i times that number. In spite of 
it lighting fncilities have not been adequate and it ~  to me ~  that 
unless we are il. It position to counter effectively the pilferage that IS ~n  on, 
on a large ~  particularly on the Assam Railway, it would not be pOSSible for 
us to meet this problem satisfactorily. 

As far as the general condition or the coaehes is cOllcerned the n~  
~  is aware that as the result of the partition, the arrangement ~  we 
made WfiS that the Said pur workshop should do repairs for the Assam RRilwav. 
Vnfortunately this arrangement has not worked satisfactorily and thel'ef?re th·? 
whole of that work lIOW has 'to be done in the Dibrugarh worKshop, whleh has 
very little capac ity. Therefore n.nless ~  &:" in. a . ~ n to ~  fresh work-
shop facilities the present unsatIsfactory SituatIOn IS likely to contmue. 

Kr. Speaker: I think aU this was explained in the last budget debate. 
, Shri Bohlni ~ Chaudhuri: As nothing hI>'; been done since the last 

budget session, this question has been put. 
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J.NCONVENIENCE TO PUBLIC ON ACCOUNT OF INSCFFICLENT BUSES PLYING BETWEEN 

NEW DELHI A.. .... D DELHI. 
IiI.:C .> 
142. *Shrl RoIUni K11lJlM Oha.udhur!: Will the Honourable Minister of 

Transport be pleased to state whether Government !U'6 aw.ar6> that there are 
not sufficient number of City buse8 plying between New Delhi and Delhi and 
that a greht deal of inconvenience is therefore caused to the public? 

The lIonourable Dr. John Jlatthai: Government have received complaints 
regarding the inadequacy of the service and the ques.tion of improving the pre-
sent transport alrangements is under consideration. 

Shri Deshbandhu Gupt&: \Vhat has happened to the proposal for taking 
over the G. ~  I. T. by Government? Has the agreement been completed ana 
when will it become effective? 

'the BOIIDurable Dr. John Kat-thai: The position at present iii that negotia-
t.ions are still continuing. I said, in aniI_ to a question> sometime ago, that' 
Government wpre thinking of acquiring a controlling interest in the G. N. 1. T, 
That was the .basis on which negotiatiOl16 proceeded for a long while. But re-
cently they hav" made another proposal, that instead of Government acquiring 
o ('on trolling interest, Government should aequire the whole of the assets of 
the concern. un that basis therefore the negotiations have got to continue for 
sometime yet. In any case as far as we are concerned we propose either to 
buy the whole of ~. N. I: T. or, at any rate, to acquire a controlling interest. 
Shri DelhbaDdhu Gupt&: How long have t.hese negotiations been in prog-

ress? Is it not a fact that the Honourable Minister's predecessor gave an 
assurance to this House during the last Budget session that the agreement wODE 
be concluded soon and that Government will have a controlling interest in the 
company? 

The Honourable Dr. John Katthli: Last October I thought the n~ 

menta were going to be finalised on the basis that Government would acquire a 
controlling interest. I had a series of discussions with the parties concemed 
finalised but iust a fort-niazht alZo a further communication hse come from them 
IIJld I thought that we had reached a stage where the arrangements could be 
that they would rather have the whole interest, bought by Government. So it i;; 
necessary for "8 now to examine the mat.ter again on that basis. 

Shri De&hbandhu Gu1Jlta: Will the Honourable Minister fix a :late line 
within which to conclude the aazreement, whetever it be, because ~n  J"h,y 
would be to the detriment of the public interest. 
The Honourable Dr. John )[at-thai: I am as anxious as the Honourable 

Member to conclude the negotiations at the earliest possible date. 

CARRIAGE OF ASSAM MAILS TO AND FRO:\! CALCUTTA BY AIR 

143. *Bhri RoIUni K11lJlM Chaudhuri: (a) Will the Honourable Mini"ter of 
Communications be pleased to state whether Government are aware that ordi· 
nary mails i.e., letters and packets, for which extrH postage for ~n ~  

by air are not paid, are not carried by air from Calcutta to GnuhntJ, ~ 
the assurances given to that effect by Government ou the floor of the House ill 
the last Autumn Session and the public announcement made by the Director 
of Posts and Telegraphs, Assam, on the day of opening the Service? 

(b) ArE' Government aware that mails to Rnd from Assam are not carried 
regularly bv. Pakistan Railways even now and if ~  do Govemment propose to 
direct the Postal Quthorit.ies to carte' Assam mails to and from Calcutta by air? 

The B.onourable Kr. RafI. > Ahmed Kidwai: (a) No surcharged airma·ls and 
first class unsurcharged mails are being given air conveyance hetween Calcutta 
and Gauhati. 

(b) Does not arise. 
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(b) WRITTEN ANSWRS 

[6TH FEB. 1948 

DETAILS OF WAll DISPOSAL MATERIAL LYING AT VARIOUS CENTRES AND TIIAT IAr.J 
TO ALLEN BEBBY AND CO. 

144. -Dr. P. S. Deahmakh: (a) Will thE: Honoumble M:inistilr of Industry 
and Supply be pleased to state' the names of centres at which War Di3pr.sal 
material is still lying? 

(b) Do Government propose to place on the table of the House a statement 
giving details of the articles lying at these centres with their approximate 
values? 

(e) Do Government propose to give a complete list of articles sold to Allen 
Rerry and Co. together with the price for which eMh lot was sold giving details 
of all the lots? 

- The Honourable Dr. Byama Pruacl Kookerjee: (a) A ~ n  I showing 
the various important ~ and Engineering Parks at present housing surplus 
material is placed on the table of the Houae. 

(b) The comDilatinnof such a statement would involve time end labour (lIlt 
of proportion to 'the purpose it would serve. If information in respect of any 
Tmrticular Depot is required I shdl be glad to obtain and furnish it to the 
Honourable Member. 

(c) A statement IT aiving details of the lots and prices ~  Vehicles etc. 
were sold to Messrs. Allen Berry & Co. is placed on the table of the House. 

---.---06 

S1at.menl I 

LIST OF MA.JOB ORDNANCE, VE:RICLFS ASD MEDICAL STOBE8 DEI"OTS AS WELL AS E.IN.Cs P AE J 
A."D DEPOTS, Q.M.G .. S_ FOOD STORE DnoTs A.ND rSASS DEPOTS. 

I Krishnarajapuram 
l! Secunderabad 
;I Bombay 
4 Deolali 
-5 Vizagapatam 
~ Arkonam 
7 Avadi 
8 Coimbatore 
~ Ghorpuri 

18 Cochin 
19 Raipur 
20 Panaga!ll 
21 . Poons 

26 Avadi 
27 Nir.a 
28 Bombay 
29. Pawai Sub-Depot 
30 Dhanlmd 
;II Panagarh 

~  Kanpur 
:17 Allahabad 
as Muthr .. 
3  9 Shahjahanpur 
40 Kandiv .. lli 
41 Avadi 
42 Kilkee 
43 Ferozepur 
44 Jamalpur 
46 Mokarr .. h 

Enginuring Parlc8 

10 Chandil 
II Waltair 
12 Barrackpore 
13 Lucknow 
I4 Allahabad 
15 Jhansi 
16 Jubbulpur 
17 Delhi Canttc 

E ~ n. . 9 St.ores Depol.6 

Vehicle 

Ordnance· 

22 Calcutta 
23 KMldiv .. 1Ii 
24 KankiDara 
25 KurU" 

D'pol. 

32 D"lhi Cantt. 
33 Ranchi 
34 Sec underabad 

35 Dhanbad 

D"101• 

46 Rarnsarh 
47 Agra 
48 Jubbulpur 
49 Bombay (Na.ik Road) 
60 PBnagarh 
51 Chheoki 
02 Fort William. CalC-uHa 
63 Dehu Road. 
54 Secunderabad 
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Medical S/Qr. Dep<>'" 

65 Paipur 58 BO'l1lbay 
59 MadIas 56 Pansgarh 

57 PooDS 

'DOPO"" Holding QMG's Foodstuff. 

60 R. S. D. Avaol 74 Mily. Farm, Eanchi 
61 R.S.D. Pannagar ,., S. S. D. Ttimulgherry 
62 S. S. D. lJadra8 76 Mily. Farm, Ferozepore 
63 S. S. D. Bangslore 77 .)lily. Farm Dudwa 
64 S. S. D. Bairagarh 78 Mily. Farm Sunaripore 
65 S. S. D. Poona 79 Mily. Farm Lucknow 
66 S. S. D. Eastern Command 80 S. S. D. Bombay 
67 S. R. D. Dehr .. Dun 81 No. 1 Ghee Centre, Agr .. 
68 8. S. D. Calcutta 82 S. S. D. Delhi Canlt 
69 Mily. F .. rm, Allah .. bad 83 S. S. D. Delhi Fort 
70 S. S. D. Jhansi 84 S. S. D. Mhow 
71 S. S. D. Kalyan 85 S. S. D. Vizagapatam 
72 Mily. Farm, Jullundar 86 S. S. D. COlmhatore 
73 Mily. Farm, Ambala 87 Mill'. Farm,. Meerut 

OSABS, D.pol8 
8a Taraiola Depot, Calcut.ta 
89 H. E. Yard & Grade Mills Siding, 

102 Kamarhatty Hangar, Calcutt .. 
103 Co •• ipore Signal Depot, Calcutt .. 
104 Paharphur SigDal Depot, Calcutta Calcutta. 

90 Lothian Depot, Calcutta. 
91 Albion Depot, Calcutta, 
92 Bhagawathi Depot, Calcutta 
93 Brooklyn Depot, Calcutta 
94 Leby<>n Depot, Calcutta. 
95 Kalighat Tanks, Calcutta 
96 Pharput Timber Depot, Calcutta 
97 Lansdowne Depot, Calcutt·a 
98 Balghurriah G. E. S. Caiautta 
99 Hoboken G. E. S. Caloutta 

106 AlipurAir Stip and Brooklyn 
Depot, Calcutta 

106 National Jute Hills, Cakutta 
107 Upper Union Docks, Calcutta 
lO8 Belgurri ah Depot, Calcutt a 
109 Kalighat Depot, Calcutta 
110 Lekhaponi Depot, Assam 
III Margherit8 ~  A .. am 
112 Tinaukia Depot, Assam 
113 Titabar Depot. Assam 

100 Kalaikunda Depot, Calcutt .. 
101 K .. marhatty W/House, Calcutta 

114 Nakachari Depot, A .... m 
115 Makum Depot, A .... m 
116 U. S .• <\. S. S. Depot, F .. ctory Rd., 

New Delhi 

117 Titaghur Depot, 
24 Pargan88. 

11 S Pannagar Depot, 
119 Ranaghat ~  

D.pols 

Tit81lhur 

PanDasar 
RanBghat 

U,,4., Tala A t,.",o/I, Led. 

..... 
120 Agra Depot, Agra 
121 Allahabad Depot, Allahabad 
122 Jodhpur Depo$ 
123 Sal .. waa Depot 

S_..., II 

SSOWING TO DBSOlIIPTlON "'''n BALE VALUE OP AMBRICAN SlJJlPLlJS Sre .. ". so:r.p TO ~ . 
ALLlEN BElllIY AND C0J07Al<Y 

Stores 

(i) Motor c....a 
Motor Cycles 
Tractors . . . 
Trailllt'a ~  Semi trailers 
Truck. of various .1"68 • 

153 Nos. 
352 Nos. 
67S Nos. 

9,134 No •. 
22,282 Nos. 

32,599 Nos. 

Sale Price 

4,30,00,000 (Two hulk 
deals of R.. l' SO' 
crores8nd Rs. ~ 0 
crores). 

Note.-Quan.itietl&re approximate. 
to ~  numbe .... 

Sale was on the hasis of whole Depots and noi accordina 
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(i·i) M. T. Spare parts at Rs. 250 per ton nett 
(»i) Vehicle Assembly and reconditioning 

plant 
(wI Jeeps. . . 

Dodge Trucks . 
Tra.otoIB . 

(v) Hangars . . • . . 
(vi) Brake fluid Hyd.n 53 gallon drums. 
(vii} Subsistence Stores 
(vi .. ) Spare for drum plant 
(ix) I Stea m Launch 

16,000 tons nett (approx) 
I No. 

2<lIlNos. ) 
991 Nos. r 
200 Nos. J 
3 No •• 

25 Drums 

POLIOY re DISPOSAL OF WAR MilTlilRIALS 

40,00,000 
15,00,000 

91,32,500 

1,12,500 
4111 

1,332 
13,000 
30,000 

145. *Dr. P. S. Desb.m.ukh: (a) Will the Honourabie ,Minister of Industry 
and Supply be pleased to state the policy regarding di,,!,os...t of ,war ~  
that is in vogue? 

(b) Has the policy undergone any change since 2nd September, 1946? If 
SO, what:' 

(c) Have any cases of corrupt.ion in the disposal 0: Nar materials been 
brought to the notice of Government and if so, how many? 

The Honourable Dr. Syama Prasad Kookerjll.l: (a) The gentml policy 
regarding disposal is that the requirements of the Central and Local Govern-
ments should have first claim; that disposal of commodities which are subject to 
a Government c<.ontrol should be effected in the same way as obtains under the 
control system in operation; and that othernise all Disposals artioles should be 
sold by auction or through open methods of tender with fixed reserve prices. 

(b) The new Government, shortly after they took office on 'he 2nd of 
September 1946, appointed a Disposals Enquiry Committee. A coPY of the 
Resolution setting up this Committee iii tabled. Under the previous disposals 
policy, speed of disposals and the obtaining ot. the maximum price ";ere the 
chief considerations. and considerable quantities of ItoreS were sold on the basis 
of negotiation. As a result of the recommendations of the Enquiry Committee, 
the method of negotia.tion has been to a la.rge extent give up, and the policy 
now is to give the greatest possible pubJ.icity to the stores available. The prime 
objective of present disposals policy is to ensure the most beneficial use of 
surplus goods. For t·hat reason disposals have recently been considerably 
slowed down to enable Government to ~  that the maximum use of surplus 
stores is made for the purpose of relief and rehabilitation. In order to assist 
Government in ensuring that suitable use is made of disposals stores for indus-
trial purposes, it is proposed to establish a committee to inspeot and examine. 
surplus plant, machinery and raw materials and advise Government on the 
best methods of their utilisation in jruiuatq. 

(c) 'l'here have been many vague allegations of corruption. But the Dis-
posals Enquiry Committee. reported that ~  found no defin!te indications. of 
it and Government are satIsfied that the reVised .methods of dIsposal now bemg 
adopted have reduced the possibilitiest>f comlption to the minimum possible. 
When compl"illts of corruption are received they are investigated, but ,,0 far no 
case has ever been substantiated. 

No. D-1 (265). 

Resolution. 
GOVDNMBNT OJ' INDIA 

DEPARTMENT OF INDUSTRIES AND SUPPLIES 
New Delhi, the 12th Octo l"" 1946 

RESOLUTION 
In order to have the .. dvantage of some ontaid. study of tho problems. and difficu!tie.e 10 

far encountered in the dispooal of war surpluses, the Government of IndIa have deCided .. 
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appoint a small Committee which will operate on the term, of ref ere ,ce helow: 

(i) To review the problems of the U(>partment and to advise whether the organisation, 
personnel, and class of officer and staff are adequate and suitable for handling 
these problems. 

(ii) To advise whet.her the metholl!j of disposal in n ~  are suited to producing 
results which are: 
(a) in the inte,'.sts of the public, 
(h) expeditions, 

(iii) To .advise whether, in theIr view, there are definite indications of corruption. 
(iv) And in genera! to suggest methods of improving the performance and standard •. 

2. The Committe. will he called the Disposals Enquiry Committee and will consist of Sir 
Maurice Gwyer and Dewan Bahadur Sir T. Vijayaraghavacharya, :Mr. S. BhoothalingaIl4 
O.B.E., I.e.s., will act as Secretary to the Committee. 

3, It is ~  that the Committee should be able to report within one month. 

INVBSTIGATION INfO THE CoNDUCT OF TEXTILE COMMISSIONER SBRVING IN CENTRAl. 
PROVINOBS AND BEBAR 

U6. *Dr. p. S. Desh.m.ukh: (a) Will the Honourable :Minister of Industry 
and Supply be pleased to state the name of the Textile Commissioner serving 
in Central Provinces and Berar? 

(b) [s it a fact that the Police hflve discovered some evitience against him? 
(c) Do Government propose to lay on the table of the Houae a statement 

containing the information? 
(d) What stage has the investigation reached? 
(e) From what date has this Textile Commissioner been working in Central 

Provinces and ~ 

The HOIlOurable Dr. syama Praaad. MooJwjee: (a) to (e). ,The Provincial 
Textile Commissioner is an officer of the Provincial Government and this ques-
tion should properly be put in the Provincial LegislatUr6.-- Howevernlfonnation 
hils been called for. 
CLASSIPIBD LIST OF VARIOU5 FACTORIES LOCATED IN WBST PuNJAB AND SIND BEFORB 

PABTITION. 

147. *Dr. P. S. DeBhmukh: (a) Will the Honourable Minister of lndustry 
and Supply be pleased to lay on the table of the House a classified list of 
various factories located in West Punjab and Sind before pattition? 

(b) How many of these belong to people who are now in India? 
The Honourable Dr. Syama Pralld. ~  (a) and (b). The infonna-

tion is being collected and will be laid on th'e1;able ofh House. 
Go'vBBN1.n:NT SUBSIDY ON SuOAB USBD BY FRUlT PBJ:BBRVATION ASSOOIA.TION 

1'8. *Dtwan Ohaman Lall: Will the Honourable Minister of Food be 
pleased to state: 

(a) whether it is a faot tbat the quantity of sUl:llr frozen was 90,000 tons in 
all; 

(0) Whether it is a fact that the frozen pr:ce was Rs. 16/8 per maund; 
(c) whether this sugar was available ex-factory at about Rs. 21 per maund; 
(d) whether Government propose to set aside 10,000 maunds for the bl'ne-

fit of the Fruit Preservation AS80ciation; and 
(e) whether Government have decided to give Il subsidy to the Association 

of at least Re. -/8/6 per pound on sugar used for the purpose of Jams, Canned 
fruits, Squashes, etc., applicable to factories produoing more than 600 tom 
per year? 
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The Honourable Shri Jairamdaa Doulatr&Di: (a) The quantity of sugar frozen is 89,740 tons. 
(b) and (c). The frozen price was not Rs. 16/8/- but the ex-factory price, which was l\s, 21/4/- per maund for the standard grade. 
r d) The mater is under consideration. 
(ej A proposal to this effect has been made by the Fruit Preservers' Asso-ciation, and is under examination. At present the price of sugar which may be made available to the Fruit Preservation Industry by Sugar Millers is under discussion betwten them, the Fruit Preservation Industry and Govenuncnt, and after the out(l()me of their discussions, a decision will be taken whether any sub8idy should be given or not. 

BREACH OF CONVENTION IN GIVING PUBLICITY TO SHOHT NOTICE QUESTIONS IN THE PRESS BEFORE BEING 
ANSWERED IN THE HOUSE 

1Ir. Speaker: Before I call upon Shri Ananthasayanam Ayyangar t{) put his short notice question, I have to invite the attention of the House to an 12 KOON important ~  of ~  n n . ~  ~  the House in the fact that, I fOlmd that thIS questIOn got pubhclty III the press yesterday. I m'ght just invite' the attention of Honourable Members to the desirability and the necessity also, oino question or motion find'ng publicity in the press before not onl) these are admitted but, so far a's questions are concerned, before they llre l>nswered in the House. It is fair both to the House as also to the Government that the question and answer should go to the public, together. I only wanted t<> im·ite the attention of the House, and also 01 the Press, to this fact. Shri •• Anantbaaayanam Ayyangar: Sir, I was equally surprised to note that there had been a reference to the question in the 'press. That is why I asked the question yesterday whether the queatiQll, was admitted. or ,not because when once it had appeared I wanted to be clear about it. I am extremely sorry it got publicized and I do not know how it got publicized. It is equally a sur-prise t{) me. 

SHORT NOTICE QUESTION AND ANSWER 
P ..tEOAUrOYS AGAINdr ATTEMPTS ON LIFE OF ::'lAHATMA GANDlU AFTER 

BOMB ExPLOSION 
Shri .. Anant.bal&ylaam AYJanpr: (a) Will the n ~ n ~  of Honle Affairs be pleased to state, whether, in view of the fact that there was a bomb explosion in the prayer ground at the residence of Mahatma Gandhi a few days prior t{) his being Moiat, any preeautions were taken by Govern-ment to prevent a repetition of the incident? If I,lot, why not? 
(b) If necEossary precautions were taken, do Government propose to disc!ose them, without affecting public interest or the investigat'on relating to the Assassination I)f Mahatma Gandhi? 
(c) Are sufficient steps being taken to protect the lives of the Honourablc Ministers of Government against such attacks? 
The Honourable Sardar vaUabhbhai Patel: (a) and (b). Prior to tne bomb explosion the guard at the Birla House where Gandhiji was staying consisted of one Head Constable and 4 J<'oot Consta,bles. After the bomb outrage, the guard placed at Birla House and their respective duties and functions were as follows': (i) On" Assistant Sub-Inspector of Police, two Head <?onst.ables and sixteen foot constables were employed at the entrance and at varl?us lmportant points near the main building' and at the nlace where the meetmg was held, They had instructions to stop all persons who appeared to be doubtful oharao-ters. 
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(in A Jliain clothes stHff of one Suh.InRpector, four Head Constables .and 
~ constables, all armerl with l"Qvolvers. T~ deputed for personal protection. 
Their duty was to" watch suspicious characters. at the prayer l1;leeting and act 
promptly in' tLil event of any indication of trouble or threat to life. They were 
posted mixed with the crowd at the prayer meeting. 

(iii) Three plain clothes men were stationed on the path leading from the 
main building tt, the place where prayer meetings were held. They were to 
deal wjth suspicious characters or to prevent any of the crowd from ~ 
Gandhiji while. he was on his way to "he plntfonn at the prayer meeting and 
back. 

(iv) A slllall detachment of troops consisting of one N. C. O. and above 
twenty men ",elt' placed on duty for patrolling the compound fIlld preventing 
ingress of visitoJ's from over the boundry walla. . 

The Police considered that to make these precautions more effective 
they should search every stranger going into the compound for n n~ the 
prayer meetwes or at other times. The Superintendent of Police. New Delhi 
approached Gandhiji'B staff with th;s proposal but was told that Gandhiji 
would not agree to this. The D. 1. G. al89 approached Gandhiji's staff but with 
the same result. The D. 1. G. thE'1l saw Gandhiji and pE'rsonally represented 
to him that there was danger and they should be allowed the facilities aske,l 
for, otherwise they would be discredited if anything untoward happened, but 
Gandhiji wouln. not agree. He said that his life was in the hands of God, that 
if he had to die no precautions could save him and that he would not agree to 
anybody being restricted from coming to the prayer meetings or anybody being 
allowed to come hetween his audience and himself. I myself pleaded with 
Gandhiji for allowing the Police to do their duty in regard to his protection, 
but without success. To my profound regret and utter sorrow and to the 
irreparable loss of all of us, the nation and the world, the weak spot, both I and 
the police had apprehended, was deceitfully and successfully exploited by the 
assassin lind Gandhiji's prophetic \\"ords that "if he had to die no precautions 
could save him" came true. . 

(c) As far :IS possible and consistent with the wishes and inclinations of the 
Honourable Ministers concerned, suffioiell.t precautionary measures llava been 
taken to protect their lives. 

Pand.1t Balkrishna Sharma: Is it a .fact that any Superintendent of Police 
was asked to '>e present at the time of the prayer meeting and that on this 
fat.eful day the Superintendent was not there? 

The l[onolU'ilble Sardar VaIlabllbhai Patel: There were plent.y of armed 
polil'c but I have no information whether the Superintendent was or was not 
there. But I will make enquiries. 

Pandit BalkriBhna Sharma: On the day of the explos:on of the bomb HotA.l 
Marina was sl'arched and some clothes were found marked with the initials 
·N. V. G. '-Nathuram Vinayak Godse-and on that infol'I!lation the police 
went to Bomhay Rnd asked the Bombay police to find out this man. The 
Bombay police returned our police saying that they were on the track of that 
man but somehow they lost the track, Is it a fact that they had lost the track 
of Xnthuram Godse? 

The Bcmourable Sardar VaIlabhbhal. Patel: It is difficult, or rather it is 
inadvisahle to disclose all the facts that ale under investigation. I can only say 
this that an officer was sent to Bombay immediately after the arrest of 
the first offender who threw the bomb and after taking his statement, 
to contact the Bombay C. I. D. As a result of their discussions iv 
~ thought that some persons should be arrested. But tlien it wall considered 

inadvisable to have the arrests made immediately as oSiers who were involved. 
in the conspiracy might get a clue IIDd go UlJderground or run away. Therefor!!l, 
botb the Bombay Police and the Delhi C. J. D.. after oonBUltation, came to the 
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conclusion that the conspiracy should be further pursued and a little more time 
lmght be taken. It is also true that they were on the track of these people bu. 
they were not ;>.11 in Bombay. •  . 

Pandit .Balkrishna Sharma: If the information is not in any way going to 
affe.ct the Il1vesbgatlOn of the case may I ask if it is true that Nathura.m G;odse 
tl'!l!\'elled back to Delhi by aeroplane? 

The Honourable Sarda.r Vallabhbhal Patel: I do not think that it is moper 
to d!6close matters under investigation. . 

Shri Deshbandhu (Jupta: .\Vas it not possible for the Delhi' C. 1. D. to pro-
cure photographs of tlie assaSSIn from Bombay if it is correct that he was nRJl1cd 
by the person arrested earlier. and to have supplied the photographs to the 
people who were on the watch at t,he prayer meeting so as to make it easier for 
the watch and wa,rd people to identify the assassin and arrest him in time? 

The Honourable Sarqar VaHabhbhai Pa.tel: What the D'elhi-police did in 
pursuance of thl' informajion received was to trace these people. But all of 
them were not at one ~  not possible to take photographs )f Deople 
who were not ill Bombay. '" .  . 

Shri L. KrishnaswamWsharathi:' Is it a fact that this Government was in-
formed by the Bombay police that a desperate character had left Bombay in 
pursuance of this conspiracy? 

The Honourable Sardar Vallabhbhai Pa.tel: That is not 80. 

8hri H. V. Kamath: Are Government aware that !IS a sequel to the great 
tragedy that h"s o,ertaken us, certain groups and individuals are foisting the 
entire blame on the Home Minister alone. thus trying to sow discord in the 
Government's ranks and cresting confusion in people's minds? 

Mr. 8peaker: Order. order. Next question. 

Shri RohiD,i KumAr Ohaudhuri: May I know if it is customary for the police 
t<> ~ n  th" convenience of the person whom they are commissioned t<> 
pro't..,ct? As a matter of fact they never consult the Governor Ger,eral or 
Governor in tms matter. 

The Honourable S!U'da.r Vallabhbhai Pa.tel: In the present case the person 
eon(:erned was a differlipt p(lrson and it was not possible fOl' the police to ;:10 any-
thing without n ~ him. 

Shri Rohini Kumat\' Ohaudhuri: But in view of what has happened, will 
the Honourab!e Minister please see that the entire question of protection jl> 
left in the hands of the police? 

1!lr. Speaker: Order, order. It is entering into argument. 
Shri n ~ Ohaudhuri: I am only saying that in future the matter 

should be I. to'" .. ' scretion of the police. 
Mr. Spea:ket: . t will obviously depend on the person concerned. 

Pandit Ba.lkriBlina. Sharma: As a ~  of fact that Honourable the Home 
Minister has said in reply that arrangementa for the protection of our ~~  

have been made consistently with their wishes. There are somp of our ~ ~  
whose ,,'1shes in the matter. I submit. should not be taken ~  n ~ ~ n 

because .  .  .  . .' 'Ii 
Mr. Speaker: That is not asking for information. That is srguing the mat,ter. 
8hri Rohini Kumar Oh&udhur1: May I know, Sir h?w is it that one Rag.bu. 

Mali, grappled with the assailant first and that the pohce cRme only SOme time 
afterwards?  Where were the. police at that time? 
The Honourable Sarda.r Valla.bhbhai Patel: I cailnot say whether.the police 

reme first ar the mali came first. It;8 merely newspaper report. 
Mr. Speaker: I think it is better not t" ent,er into the question in greater 

detliil. It is n€itlK'" wlvisable nor in the public inte'rest. 



MINIMUM WAGES BILL 
The BoDourable SlI.ri lliJiva.n Bam n ~~ for Lapour): Sir, I beg to 

move; 
"That the Bill to provide for furiog minimum wages io certain employments, as reported 

~  the &li\Ct Committee, be taken ioto consideration." 

This Bill, Sir, had a very chequered career. It was introduced by my pre-
decessor, the Honourable Dr. Ambedkar, in the old Legislative Assembly in 
the year 1946. It was referred to a Select Committee the same year, but in 
the meantime the old Legislative Assembly ceased functioning and the Bill 
had again tQ be referred to a .Select Committee or rather the Select Committee 
had to be reconstituted in November last. The Select Committee since then 
has considered the Bill and reported as.l presented on the 28th of January. 
The necessity for a piece of legislation of this nature is paramount in our 
country, especially in those employments where the workers are not in a posi-
tion to organ,ize themselves and get their grievances removed and their legiti-
illate demands fulfilled by the employers. In those industries where a large 
number of workerslfre employed or where there are facilities q n~ 
for trade union workers to organize the labourers in those concerns, it is not so 
desirable as in the case of those workers who are scattered mostly in the rural 
~  where the trade union workers do not find it convenient to go and orga-
llize them and do something tangible for them. The inevitable result of all 
this bas been that the workers in a very large number of industries, mostly 
situated in rural areas or in small towns, get wages which are not at all consis-
tent with the labour that is put in in the operation of their work, and these in-
dustries are popularly known as sweated industries. The Bill provides that 
something might be done to improve the lot of the workers in these sweated 
industries. The schedule in which certain industries have been enumerated 
is not exhaustive. I would say the scheduie is simply illustrative. But 
wbile including the various industries in the schedule, we had to take into 
consideration the factor that many of the provincial governments will not be 
in a position to take many industries· at the same time, more so when we are 
limiting the period for the provisions of this Act to be put into execution only 
to two years in respect of Schedule I ilud to three years in respect. of Schedule 
II. But there is provision that the Provincial Government concerned, if they 
so choose, may include in the schedule any number of industries which they 
may find they are in a position to take into their hands as early as possible. 
The provisions of this Bill are not so complicated and there have been definite 
improvements made in the Select Committee over the original Bill. The Pro-
vincial Governments will set up Advisory Committees which, after making in-
vestigations, will make recommendations to Provincial Governments for the 
fixation of minimum wages in the industries given in the scheduk The ~ 
vincial Governments may, on their own initiative, also fix the mIDlmum 
wages. This piece of legislation is very necessary. As a matter r:l fact, Sir, 
this should have been on the statute book long before. I hope that the House 
will unanimously adopt this legislation. 

Kr. Speaker: Motion moved; 
!'That the Bill to provide for fixing minimum wa.ges in certain employments, as reported: 

hy the Select Committee, be taken into consideration. It 

Shri Ha.rihar :Rath Shastri (U. P.: General): I rise just to speak!l ~  
words in support of the motion. It is one of those few measures tnaii have 
long been overdue in this country and 'for which the working class has constantly 
been agitat.ing for the last 20 years. In fact the quest.ion of setting up a 
minimum wl.lge fixing machinery came to the forarront e.nd it aroused COI'mdar-
Rble interest in this cOl1ntrv as Cal" bflck ns 1\)28, when the Intern!lt!cnal I.nbour 
Conference adopted acon:;'entioll which 'conteml'lated the creatic,1l of such .. 
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machinery iI.' ease 01 trades in which no arrangements existed for the effective 
regul.&tlOn of wages by collective bargaining and where wages were exceedingly 
low. ~  quest.on as to the nature of such machinery and also Jihe tradtls to 
wh.ch It may apply was left by the 1.1'.U. to the Member States. This COll-
~n n has been ratified and is in operaJ;ion in almost all the European coun-

trIeS, b.ut ~  far as the Government of!ndia is concerned, they came to the 
conclus!on m the year 19'29 ~ they could not give any indication of the possi-
ble ratificat:on of thiS ConventIon at that moment until a j;horough enquiry ali 
regards the practicability of such ratification had been held. '£he subject was 
carefully examllled by ~  Royal Uommission on Labour in the year 1930 and 
It (opIned that machinery for fixing minimum wages should be created ill trades 
in which wages were exceedingly low. The Commission, however, could not 
suggest any such trades as it felt that in the absence of reliable information as 
regards the rates and earnings it would be unwise to attempt. any legislation 
on the lines of this' Convention. It recommended that a selection be made of 
W industries in which there was a strong presumption that wages were exceed-
ingly low and that conditions ~  detailed investigations and tnat after 
ihe investigations took place, necessary legislation ill_that direction should be 
undertaken. :For fuJI 12 years the Government of India overlooked this im-
portant subject and made no effort in that direction. It was only in the year 
1943 ~ the subject was opened by the Tripartite Labour Conference of the 
Government of India, where a Res01ution wali p8.llled urging on the Govern· 
ment, the advisability of setting up a Committee to investigate questions of 
wages and earnings w:th a view to provide adequate materials on which to plan 
a. policy of social security tiothe country. In pursuance of that Resolution, 
the Government of India set up an Expert Oommittee and that Committee 
made enquiries into 38 selected industries and trades whose Reports on the 
subject were separat"ly published by the Government of India. The final 
Report was published in the year 1946. I am grateful to the Government and 
particularly, to the Honourable Ministel' for Labour, that he took the ~  
opportunity after the publication of these Reports to take up the questIOn of 
introducing a Bill relating to t,he fixation of minimum wages. 

Out of the 38 trade, in which investigations were carried out by the Com-
mittee, the Government prepared n Schedule of 12 trades where the wage 
nxation machinery should apply in the first instance. So far as the Schedule 
goes, I must say this has been very earefully prepared and not one superfluous 
item has been added. ,In each of these, wages are scandalously low and for 
the information of the House I shall just quote a few iust,ances. 

In the Beedi industry, minimum wages to children are 4 _as. t.o.6 [\8. ~  
Bengal and 3 as. to 4 as. in C.P. and Berar. As for ~  tlie mllllmum III 
South India is Rs. 18-4-0, in C.P. and Berar Rs. 13, m Bombay though the 
minimum for men is no doubt Rs. 30 the minimum for women is only Rs. 16. 

In the Tanneries, the minimum wage in Madras is 8 as., in Bengal a as. 
and in Cawnpore 6 as. ... 

In the Carpet Weaving Industry in Mlrzapur situated 1ll U.P., the wages 
are Rs. 15. In Srinagar it is Rs. 12 and in AJnritsar it is Ra. 10-8-0. 

In the Shellac Industry in Bihar, the minimum wages are Rs. 5, in C.P. 
a as. per day and in Mirzapur a as. 

In the Mica Mine Industry in 1944 the wages of an unskilled cooly were 
8 as. and that of females 71 88. • 

In Plantations, the average monthly caab earnings in the Assam Valley in 
the year 1944 was Rs. 9-10-3 and in the Surma Valley Rs. 7-18-7 . 

. In Rice Mills, the minimum wagell in Madras were 8 as. and 7 pies, in C.P. 
e as., in Bihar a as., and in Orissa 6 88. 
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-"'rom the above ligures it would be seen that conditions in these industries 
are most disgraceful. Workers employed there-especially those who are un-
~ ~ ~n the verge of starvation and if any legislation is urgently needed 
for ·them, It 15 for them. The present measure no doubt will prove a blessino< 
to workers employed in these industries.' 0> 

Along with ~  Committee Report, there -is a note attached from my 
~  friend Dlwan Chaman Lali.. I fully endorse his viewpoint that 

nlllllmum wage should be fixed on the basis of a living wage. In fact, this is 
aile of the ~  demands that the working class of this country is agitating for. 
1 do appreCiate. that It wlll not be possible at the pre.ent moment to realise the 
ObjectIve of a.llVing wage to industrial workers in most of the industries. From 
the opinion e:",pressed by eminent economist.!; of this n~  the living wage of 
(l worker havlllg a wife and two chlldren should be s"mewhere near !la. 140. 

It is obvious we cannot have it in every industry at the present moment. 
All the same it is clear that the worker cannot put lip with the present deplora-
ble state of {'flairs. He is willing to reconcile himself to a position in which 
be is a ,ictim of the worst kind of exploitation. A fair wage, a wage that may 
euable him to lead a decent standard of living in conformity ~  the economic 
standard of our country must be assured to him. In certain bigger industries 
minimum basic wages on this basis have already been fixed and I am sure there 
w'll be a general and substantial rise in wages of workers employed in indui-
tries that this particular Bill seeks to cover. 

There is just one word that I should submit before I finish. There are 
C"("rtain industries that in my opinion should hsve been included in the Sche-
dltle. Conditions of workers employed in them are as bad if not worse as in 
those trades that have been included in the Schedule. It was from that poinlJ 
of view that 1 gave notice to move certain amendments in this connection. 
But I have only just now .. ery carefully heard t,he speech of the Honourable 
~ n  in which he says that the Schedule is not exhaustive, but it is simply 
illustrative, and in view of that assurance and in view of a lIBparate ~ in 
the Bill which empowers the Provincial Government to revise the Schedule 
:lila to add new industries in it, I do not propose to press my amendment. 

With these few words, Sir," I congratulate the Honourable Minister and 
offer him on behalf of myself and the working class of this country its grateful-
Hess and I am sure this Bill will pro,e a boon to the "'orking class of this 
country, who have been expecting since this Go,emment came into power 
~  ameliorative measures w:l! be brought forward to advance their welfare. 
Xhi Syed XarimuddiD (C. P. and Berar: Muslim): Mr. Speaker, Sir. by 

bringing this Bill, the Ministry of Labour deserves our sincere congratulations. 
The Labour problem in India was greatly negleoted in the days of the foreign 
domination and it was left to private enterprise and private enterprise took 
unfair advantage of the weakness of the labour when illey had no power to 
sustain and to hold out against the capitalists. I am also, Sir, very muoh 
satisfied at the rapidity with wliich the recommendations of the International 
Labour Conference regarding the minimum wages have been implemented by 
this Government. 

The speaker who preceded me, Sir. has cited the standard of wages in C.P. 
regarding tho bBedi faotories. In my opinion, I do Dot think what. he h9.8 
given out is an authoritative figure about the standard of wages in theBe 
factories. In 1947 and 1948 the wages .~  than what he has cited today. 

In regard to 2 or 8 provisions of ~  Bill. I want to draw the ~~ n n of 
tb" Minister in charge of this Bill. 'tn clause 22 it has been laid down that 
no complaint will be taken cognizance of without a formal complaint by the 
Department; secondly not without sanction; and thirdly the complainfi should 
be lodlled within 6 months from t.he date of the commission of the offence; 
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but in clause 23 exemption of employer from liability in certain cases is pro-
vided. What is stated in clause 23 is this: if an employer is prosecuted and he 
comes in court, he can make application to the court that somebody else h1l8 
committed the offence and not he and he be brought to the court and on sunl-
moning him the offence will be laid against the second accused and the first 
trial will wait till the second trial is acquitted. 

On a perusal of clause 28 as it stands I think this is just like a case that if 
a man is prosecuted for murder, he makes an application that somebody else be 
prosecuted and be brought before the court and tried first. In my opinion this 
is inconsistent with both Criminal Law lind Procedure. In the .case of the 
employer making an application against the other man t.he provision of sanction 
is dispensed with and the period of 6 months is dispensed with, and a complaint 
'can be lodged by him. The result will be that such complaints will be vexa-
tious. Suppose there is a rich employer and he asks his servant to admit and 
accordingly he will prosecute him. He will come to the court and accept the 
mistake and the employer will be acquitted. In my opinion this is a very 
peculiar provision of law which is inconsistent with the laid down principles of 
criminal jurisprudence. Therefore, I would like before this Act is put clause 
by clause that the Labour Minister considers .this and takes away this clause 23. 

In regard to the provisions of clause 19 there is no penalty provided at all 
in the Act. In sub-clauses (b) and (e) of clause 19 it is laid down that 'the 
Inspector lllay examine any person whom he finds in any such premises or place 
and who. he has reasonable cause to believe, is an employee employed therein or 
an employee to whom work is given out therein; and require any person giving 
out work and any outworkers, to give any information, which is in his power 
to give and take copies of any register etc.' Suppose the employee refuses to 
give the information, what is the penalty provided in the Bill? Therefore, 
my submission is that there should be a penal clause if there is an offence 
contravening the provisions of clause 19. This is all that I want. 

. Shri B. Das (0'issll: ~  Mr. Speaker, Sir, I congratulate th" work-
mg. classes of IndIa and theIr ~  labour ~  for obtaining the Utopia 
wJuch ~  have all along been dreammg and ~  they have not accomplished, 
but whIch may now be achieved through the kindness of my Honourable friend 
Srijut J:agjivan Ram. Sir, I was against nationalisation of industry, but after 
reading the Select Committee report on the Miilimum Wages Bill I am whole-
heartedly for nationalisation of aU industries in India. ~  only that; I :lm 
also for nationa.lisation of Government in the sense that. only the working 
o1asses and those who are working 'I'\';th them and claiming the Utopia of which 
they have been reading and dreaming should be members of Government so 
f;bat they can work these nationalised industries properly in their own ligbt. 
I cannot visualise anyone can work 'this Minimum Wages Bill when it is passed. 
I am grateful to my Honourable friend Mr. Shastri for giving us the back-
ground of minimum wages, how people were cautious and wanted to go slowly. 
In 1944 the Government of India. appointed Committees and they came to a 
decision and that decision was implemented by my Honourable friend DI'. 
Ambedkar. That Bill contained 19 clauses and the new Bill which has emerged 
from the Select Committee contains 30 clauses. These two Labour ~ n  
are also Ministers in the present National Governmeut. They are great patriots; 
they have conceived the Utopia of the working classes in such a way that I 
can predict that it will be unworkable. .The industries will not survive, the 
cost of living will go up. The working"classes may aspire to the minimum 
standard of wages of Rs. 14D a month as my friend Mr. Shastri would want. 
I hope that day will come but that is a day which even Mr. Shastri who ia a 
muehyounger man than myself may not envisage. 
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• Prof. Shibba.u Lal S&ImeDa (U. P.: General): Me you opposing the Bill? 
SlIri B. Du:. lam just making certain observations. Unfortunately the 

~  Committee did not have anyone from the employers' iiide .. T ~ ~ 
one or two but they were silent, e.g., 8hri Rohini Kumar Chauilhun, Shri 
Ramalingam Chettdar, Mr. Ishaq Seth, etc. 

Prof. Shibban La1 SakIIena: They were converted. 
Shri B. DIll: I am glad, and I wish, to be converted too. But allow me, 

while you ha.ve got your Utopia., to register my v:ews. I am not an employer 
~  just an industrial brain who feels and says what he feels sincerely and 
righteously. 

l:>ir, I congratulate my very good friend Prof. Hanga who has attained wh;;:t 
h.e ~n  and dreamed ~ his utopia for .agricultural labour. My impres-
'Slon u;-I may be corrected If ViTong-that agricultural lahour in India is some-
-thing like 75 per cent., and I think it will come to 10 crores or a little more. 
My Honourable friend wants to fix minimum wages for them. Of course the 
,Central Government and the Select Committee which consisted of labour 
leaders from nil (wer India have dressed up the baby that was left over bv Dr. 
Ambedkar. and we will have w nurse it. 'rhe Central Government ~  no 
responRib'lity 110r the labour leaders in this House who may perhaps find them-
selves us members of the Central Advisory Board. Then who will do it? The 
a.ppropriate Government. The appropriate Government now means the nine 
Provincial Governments. 1 do not know if State labour comes in at any stage. 
The Bill is silent about that. Although in clause (1) it is said that the Bill 
,extends to all prov'nces of Indin, the Bill is drafted ill such a way that it may 
apply to StateR. As to how far by legislation or by agreement or by n ~ 
:renee the Centrnl Government will be able to persuade the States to adopt 
this Utopian condition of living for the working classe'S in the States I have 
:my own doubts. But, as I was suying. the appropriate Governments ~ 
been asked to liurse this foreign baby. We are all Indians and have our Indian 
ways and social condit:ons. 1'0 nurse this haby conceived at Geneva it took 
the Government of India all the years from 1929 to 1947 to produce this Bill. 
Ho'!" can the Provinc:al Governments, pre-oocupied as they are and most of 
them ignorant 'of labour administration except the Government of Bombay. 
:frame these rules? How can they carry out these millions of obligatioJlS and 
responsibilities that are thrust on them? They are of average mind and 
average standard of culture and intellect as anyone of us here. I do no!; know 
hDw the dreams of the working clat!ii leaders which have .been concentrated and 
·given shape and form in ~ Minimum Wages Bill will be practised by the 
Provincial Governments. Unfortunately the Central Government take!l DO. res· 
ponsibility in any matter at all. It leaves it to other Governments and to the 
great leaders of the kisans and mazdoors-like my Honourable friend Prof. 
Rangs-to go to every province and demand that agricultural labour should be 
paid so much. It is not tbe low scale of 19« as !'end out by my Honourable 
friend Mr. Shastri; we know what has happened in 1948, when we are paying 
1hrice the previDus wages everywhere. I will just quote one instance because 
I had a letter from mv business house at Cuttack. Diesel oil that was sold at 
Rs. 55 a ton during the war rose to R.s. 180. Then it went down to Rs. 100 
in the middle of 1946 and DOW it has gone up to Rs. 160. Part of it is no 
doubt due to the agitation of the working classes in the U.S.A. who want higher 
wages. It is a vicious circle that we live in. The working classes want more 
wages and a higher standard of living. At the.end of every war labour wants 
'better conditions of Eving. But we in India are not so vicious that otIr ern-
plQ,'vers and workers would fight like dOgB and cats. We are all one people with 
one mind. But in the U.S.A. and the U.K. and other fDreign countries the 
two live in water-tight compartments and no one understands the ~ . My 
Honourable friend Mr. Kamatb says he does not. understand farm labour ana 
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it is Prof. Ranga who ad':'ises him as to what wages afe to be paid. But do I 
not understand my own farm labour-though I have only a few acres of land-
that I will be advised by an extraneous ageucy from Bombay City that will 
advocate salaries and wages which my Honourable fi'iend's province will never 
be able to bear in industry or in agriculture? Sir, I may be asked why 1 did 
not give any amendments to the clauses of this Bill. But when I find that all 
are agreed that Utopia must be there it is no use my giving any amendments. 
But 1 do say that it is the intention of the new draft that has emerged and I 
find that of the 33 clauses 13 clauses are completely new. This is due to the 
greed and inhibitions of the labour leaders from the time of the Whitley Com-
mission when my friend Diwan Chaman Lall left it. Its report. is voluminqus 
but no action appears to have been taken upto now. It.l1as in this Bill been 
<.:rystalised and· given shape and form, but ~  it can be put inilo action, I 
have great doubts. I ~. my Honourable friend will not bring amendments 

. in a year or two saying that such and such a clause should be changed as it 
was unworkable. 

The Co=iJij;ee has been very clever. Everything has been left to the Pro-
vincial Government and it is possible that the Provincial Government may not 
understand the implications of this Bill. 

I am a small employer and I am wondering why the clerical ~~ ~~ h;"; 
been included in the definii;ion as part of .the workmen. What pertains to 
Bombay and Calcutt1l. we should not put into practice all over Inaia. The 
.;lerk is 88 much part of the Managing Agent and Employers as the Managing 
'Agent himself. 'There is nothing sacred in the management of any industrial 
concern. The moment anything is written in the book the clerk goes to his 
trade union and ~  everything to the working classes. I am a non-violent 
man and I want my clerk to be non-violent and not steal a march on the em-
ployer and try to manufacture grievances where perhaps no grievances exist. 

I went over the schedule with regard to which my Honourable friend, Mr. 
Shastri with his weighty consideration made the observation that it includes 
every profession. I am speaking on behalf of the employeno. ]. wish there 
were a clause here that the employer could havE! minimum wages. After this 
has belltl ~ ~n effect to the employer will not be left even wii;h bread: and! 
butbeP! 
~. N. G. Ranga (Madras: Geneml): We have offered them;' per <"'1t. 

and yet they are making so much noise I 
8hri B. D88: That'5 per cent. offered by the Congress Ecollomie Committe!} 

will come later on. I am getting old. I have yet to see one gentleman who 
advocated tha cause of labour and socialism ·in India write a book on the socialist-
economic structure of the working classes of India. It is all right to say ~ 
the industry will be satisfied with 5 per cent. but let Prof. Banga, a greall 
economist. and Prof. Susena and others see how their theory, when applied 
in practice. will work the national economics which they trot out at times 
without thinking_ I am not advocating a capital system of economics but I 
would say that we are just part of that machinery that is continuing: that thE!' 
life of employers is a little bit capitalistic in design and thought. That machi-

. nen has its economics worked out. It is going on ml1intaining certain stand· 
ards of life. Though Prof. Banga may be I1n important member of the Work-
ing Committee, yet I, as a Congressman; am entitleil to examine and see how 
that 5 per cent. basis will work and how India will be prosperous. Th.e ~  
day I made the same observation. The labour demand oallnot be satIsfied. If 
indu"try dies out and if nationalisation is worked out ~ n  to a plan whICh 
nobodv barrillg the working class leaders can work 011t 111 the way they are 
thinking of. 
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I &m .very sceptical as the ProvinClUl Gm ernments are left with Himalavan 

tasks whIch are beyond their comprehension or their ability to discharge. • 
, I respectfully ask my friends the working class leaders and the Honourable 
Mllllster of Labour to take away the derical staff from the definition of "work-
men". We do n .~ ,,:ant fifth columnists in our offices, who will be sit.ting in 
then' office and tlimkmg out mischief. 

Pandit BalkriaIma Sharma (D. P.: General): Whether you keep them or 
not, they are already there as fifth columnists. 

Shri B. Das: I want my friend to come and work this Bill here OJ' i" the 
province. The old conception that this Government is here and will nationalise 
industry will. not do, You nationalised the railways and got nothing out of it! 

One remark I will make on (h) in Clause 2 about the new definition  of,wages. 
'I'he ~  classes get many advantages such as housing acoommodation, 
supply of light, medical attendance, gratuity and various other things. It says 
wages meaDS all remuneration but does not include--and it gives a list of these 
things. If the working classes get certain benefit from industry let them 
acknowledge it. Sometimes these benefits-housing, lighting, medical benefi1l. 
and all these things-come to a huge amount. There is no need of giving the 
dol' a bad name: and in this casp the employer seems to be the worst rascal, 
and scoundrel on the earth, If the working classes derive direct and indirect 
benefit, why should it be excluded from the wages. When the new economy 
comeg, i.B., the socialist economy, that will decide the prosperity of the coun-
try, they will ha'l'e to take account of the 20 per cent. extra benefit which 
labour gets but does not acknowledge. Really, I do not know why it has been 
illtroduced. 
,\11 t:hese suspicions, all these inhibitions of important labour leaders in 

India have been incorporated into language which I wish, in a free India. we 
should not have thought out and given shape to, 
The Bill will be passed. I do want minimum wages t{) be fixed. but I do 

not want the Genev.a scale nor the U.K. scale. At least here the working 
classes have been contented before discontent was introduced by the socialist 
leaders after studying a few pages of Karl Marx and similar books. 'Vonld thali 
Prof. Ranga write a book and I will uphold it, as, the "Rangaian" theory. 
!Ir. Speaker; ~ tnt,' ROfiQl.\rable Member likely to take a long time? 

Shri B. D18: I am about to finish, 
I am sorrv that the Bill has been made liO intensely harsh and suspicious of 

the employe;. We have no animosity against the working class. We wan. 
to liw as brothers and I ask the working class leaders to speak of us ~ 
with the same brotherly feeling. 
Kr. Speaker: There is one more announcement that ~ ~  to make: .As 

the 12th February 1948 is to be a public holiday. the House WIll not be sItting 
on that day. 
The Assembly then adjourned for Lunch tiU Half-Pa8t Two of the C/lrck. 

The ASBembly recassembltd after I,unch at Ha1f-P?,8t Two ot the Clock, 
Mr, Speaker (The Honourable Mr. G. V. ~ T  171 the ChaIT. 

Diwan Ohaman La1l (East Punjab: General): Sir, let me begin by con-
gratUlating the Honourable the Labour Minister ~  bringing this measure .before 
this House. The measure is SO simply conceived. after a great penod of 
gestation. that I do not think it is necessary t{) make long speeches. either in 
support or against it. Neverthele6s, I am very glad to hear the VOice of my 
vel"'\' old friend Mr. B. Das, who in his usual and customary manner. hll8 
condemned a.ny labour legislation tha.t may be brought forward for the ~ 
tion of the working classes, in a speech which I seem to remember haVing 
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heard repeatedly since t,be year 19'24. There is nothing new in what my friend 
!\:I:r. Das has said, because, in spite of the protests that he has been making 
repeatedly on the floor of this House against measures of this nature and 
attempting to make our flesh creep with_ the dire ~ that might 
follow the passing of labour legislation and suggesting that such labour legis-
lation will never work, yet the repeated attempts made by the Government to 
put on the statute book labour legislation have proved that labour legislation 
has worked 1Iy Honourable friend may rest assured that there is every 
intention, I hope, on the part of the Central as well as the provincial govern-· 
ment-s to make this particular piece of legislation work in the manner in wh'ch 
it has been conceived. 

One must not be led away by these extra.vagant arguments, forgetting the 
mct of the necessity for protecting the men, women Ilnd children who are un-
.able to protect· themselves. :rher8 is a responsibility which rests not only 
upon those of us who have advocated th·s type of legislation but upon every 
member of the legislature, no matter to which particular ideological party he 
may belong, 10 do his level best to protect the interests of such people who 
are. as I said, unable to protect themselves. My Honourable friend must Dot 
iorget that when we are wanting more production in this country, further 
industrialisation and the best machines that, we call gd hold of, it is equally 
necessary that we must get hold of the best human material that is available 
and try to protect not only our industry ~ also t.hose who are employed in 
industry. 

This measure may be looked at from three broad-pOints of view. Ther .. 
is first of all the brief history, ,,·hich my Hcnourable ~  Mr. Harihar Nuth 
Shastri touched upon very briefly and very ably. 'There is the structure of 
the measure before us and finally there is the content or the value of the 
.measure, what it sets out to do and that has to be considered. 

In regard to the rustory of this measure I ha.ppened to have been present 
.at the particular conference of the International Labour Office in .1928, repre-
senting the workers of India, when this part:cular matter was brought up· and 
finally the recommendation was made and a Convention was adopted, which 
was brought before this House. We were then living under an absolute regime, 
a regime wruch was all out to help industry, a major portioD of wruch in those 
.days was in the hands of foreigners, and therefore any measure of this nature 
which would help the indigenous people to safeguard their own interests was 
.anathema to the powerij, th/.lt be on that occasion. Therefore from 1929 onwards 
.no steps were taken by the then Government to implement this measure or 
to give support to the recommendations and conventions ado'pted by the Inter-
.national Labour Conference in this particular respect. La.ter on the Royal 
·Conuniss'on on Labour sat for a period of a year and a half and I had the honour 
.of being a member of that Commission. Although strictly speaking this parti-
<lular matter was not within the terms of reference of the Lahonr Commission, 
~  the LiJ.bour Commission in ita report recommended that an enquiry should 
be made, a prec:se enquiry as far as possible, to find out what particular indus-
tries should be brought within the purview of minimum wage legislo.tion and 
the particular direction given by tbe Labour Co=ission was in ~ of the 
-heedi making industry, the mica industry and similar industries, where, keep-
ing in view the over-riding principle laid down by the Convention passed at 
-Geneva, namely that where workers were unable because of the lack of organi-
sation to protect their own interest and where wages were low, they should 

'be/protected, minimum wage fixing machinery should be established. Mnny 
~  later this matter ~  taken up and now as 3 result of the enquiry that 
has. been held into such industries, where labour is unable to protect itself and 
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here labour is ill-paid and wa"es yery low the Government has come forward 
with this Bill for enactment. " , 
The ~. of this measure is des;rable. The structure is so simple that 

there ~ n. be no dispute as to the form in which it has been brought before us. 
~  Bill Itself deals at present with two classes of workers which are specified 
m. the Jiwo schedules attached to this measure. that is the type of worker who 
~  be ~  by minimum wage fixiug. mach:nery to begin with. Then it 
IS stated that ID regard to the first lot of workers in Schedule :t\o, I the period 
within which this legislation will come into effect will be two  years, that is to 
say workers who are employed, let us say, in woollen carpet-making or shawl-
wea\:m; estabhshments, rice mill, flour mill or dal mill, tobacco (including bidi 
makwg) manufJlctory, plantations, oil mill, local authoritv road construction 
or. in building ~  ,tune Lrcakillg ul' titolle ~  lac manulacto0', 
IDlca works, public motor transport, tanneries and leather lllllnufaciory. -\\' e 
do not in Schedule I, except in the matter of plantatwns, touch ~ . 
Thllt has been left. to Schedule II, because of the very serious d'fficulties, ad· 
ministrative and otherwise. ,\ longer period has been given in respect of 
workers  engaged in that particular employment. I hope Government will 110t 
wait for the full period of two years. This is the maximum period fixed and it will 
be incumbent Up011 the Central nnd provincial governments to bring into force 
legislation of the type envisuged in this measure. In regar,l to Schedule II, as 
I have stated, within three years they are bound to bring in legislation but I 
do hope that both Central and Provincial Governments will take steps imme-
diat-ely to implement the provisions of th's measure, so that there may be 110 
. unnecessary delllY in bringing relief to those who are urgently in ueed of relief. 
The second portion in regard to the structure of this measure deals with 

the type of wages thllt have got to be fixed. These are divided into three parts. 
Firstly it m"y be a basic rate !lnd allowance to be adjusted according to the 
cost of ~ n . Se('ondly, it. may be basi" r,ltes with or without cost of living 
and cash value of concessions in respect of essentinl commodities wh'ch Rre 
handed over by employers to workers. Thirdly there may be an all-inclusive 
rate. The cost of living and cash value concessions will be ?omputed at 
intervals under the direction of Government. Here there is a bit of a snag 
which has got to bl' guarded against. Honourable Members will ~  
that our own cost of living is not based on any table worked out on a SCIentific 
baais. When we are dealing with minimum wages which haw got to be ~  
upon the fiuctulltion in the cost of liying it is necessary that the machlUery 
must be fool proof, that there must be no possibility of jugglery as fur as that 
machinery is concerned and steps will have. to?e take? by my. Honourabk 
friend and his colleagues to set up such a'sclen'lific machmery available ~ !he 
Government which will be aLle to give us the fluctuations of the cost of hVlng 
from time to time on a scientific basis. 
The third. point in regard to the structure of the rates is the procedure for 

fiiejng minimum wages. The procedure is a very simple one. There will be 
an enquiry--a.u ad hoc enquiry I presume considering that we have had various 
'types of enquiry already-which will report and thereafter the rates will be fixed. 

The fixation of the rates itself-and that is the fourth point in regaro to ihe 
structure--d.epends upon another procedure which has been laid down in the 
shape of advisory committees, sub-committees of advisory committees, an Ad-
visory Board and II Central Advisory Comm'tt€e. It is llecessary that there 
ilhould be a large number of these committees because it is impossible to 
-centraJise work 01 this nature. Wherever any particular industry is in need 
of such a.ssistsnce ill the shape of fixing of minimum wages it w:ll be neeessary 
to appoint some sort of committee which will deal with it on the bllsis on which 
"!'rode Boardl have been appointed in England to deal witl! this particular 
problem. 
The !sst point in regard to the structure-of the rates, Honourable Members 
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should know,. deals not only with th" question of wages but also with the ques-
tIOn of fixatIon of hours of work. You may .fix wages and not .fix hours of 
work .and ~  nullify all the benefits that might accrue ihrough the passing 
of thIs partICular meaSllre. Overtime is also to be considered and piece ratel> 
are also to be considered. For th"ie purpoiles ~  have to be kept regularly 
and a series of Inspectors appointed so that there is no leakage in the applica.-
tion of this particular measure, and so that the provisions of this measure may 
not be evaded by any employers of the type that my Honourable friend Mr. B. 
Daa represents. He would possibly like to evade the provisions of this measure 
because he does not like them, but I do hope that his heart is large enough 
to look not only to his dividends but to the dividends in human life and happi-
neSS and human comfort ,,-hich in the changed circumstances of today should 
be the major concern of each one of us. 

I must confess that 1ate as we are, this measure is of very great value to 
the work!-ng. classes. It is not possibly known ~  vast the scope of this 
measure IS likely to be. I personally would have liked that instead of detail-
ing. as we have detailed, in schedule I rice mills and so on and so forth we 
had also taken all together-the seasonal factories as a whole-in which we 
witness a gTeat deal of suffering for the working classes. Those who work in 
the;;e seasonal factories suffer a great deal because of the unregulated nature 
of the employment and the umegulated nature of the wages that are paid to 
thell'. There are no trade unions, as far as I know, among seasonal workers. 
Therefore the first condition laid down ill the Convention passed at Gelleva 
does apply to them. Secondly, in IDany parts of the country seasonal workers 
all' Ladly hit as regards the quantum of wages paid to them., I am quJ:e cer-
tain that once my Honourable friend has started operating tliis measure he will 
be abl7 to extend the scope of the meaSure on a larger scale than is envisaged 
in the schedules before us. It is not surprising, Mr. Speaker, that there are 
today in the year 1948, 300,000 workers ill these seasonal factories---<>f both 
kinds, partial as well as predominantly seBsonal factories. Acoording to the 
figures that we have been able to collect, although in 1942 there were over 
] ,088,000 workers in the plantations, in 1944 the figure was-taking tea, rubber 
and coffee together-about 1,200,000. The actual figure is 1,154,000. In 
mica. lac. stone and similar employments you may add ~  100,000 workers. 
] n carpet ma,king, for instance, it is an extraordinary fact that we found when 
we went round making enquiries in the various concerns throughout India thati 
the generality of those employed are either children or women. In fact today 
according to the latest reports, in a t-own like Gwalior, in the carpet making 
factories about 71 per cent. of the workers are either children or women. 
Similarly, if we take for instance the perennial factories which are not covered 
by the scope of this measure, there has been a tremendous increase in factorielJ 
during the last few years, let us say from 1989 to 1944. Actually the figure. 
are that the increase in employment has gone up by 46 per oent. in reoon' 
vears. And with industries spreading and other industries coming up in order-
t.o feed these permanent industries there will be a further increase in employ-
ment. It is therefore necessary, keeping these vast figures in view, to bring 
this measure into force as early as possible. 

I need hardly add any more in regard to the necessity of this measure thBn 
what has already been said on the floor of this House. But I would like to 
say 9. word in regard to an objection that has been raised by one of my Honour· 
able friends sitting on these benches in regard to the procedure. He wanted 
that the penal clause in respect of the employer should be dropped. This has 
been carefully considered in Select Committee and the reason why the Seleot 
Committee accepted this parlicular position was this. We do not want, and 
nobody wants, to penalise an innocent man. After all if a place of em play-
ment is in charge of a particular individual and if the owner of this pam-cular 
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plooe of employment hai given every instruction t,hat he could in order th:1t 
this measure may n ~ be evaded and ~ shown due diligence in regard to this 
matter, I see no reason, ev .. n tbough he may technically be held guilty why 
he should be responsi6Ie and why the man 'rho is actually in charge and has 
-disobeyed the orders given by the owner should nQt be the perSOll to be COll· 
viMed. After all my Honow-able friend know& that a large nW]lber of people 
may be atTested for a particular crime, but if uny one of them can prove ~ 
he is innocent then he cannot be pun'shed ior the particular crinIe. .\nd this 
is all that this particulal' penal clause sets out t{) do. If n man can prove 
that he ~  is not guilty, that he has taken every precaution in order that 
this measure may not be evaded and that he showed due diligence in this ~. 
pect, then surely I do not see how my Honourable friend wants. ~  that parti· 
cular indiv;dual should also be eonyicted whereas the formahtles of the law 
would be complete and the crime could be punished properly by punishiIl:g the 
proper man who is reany in ch"rge of the place of employment; and ~  IS the 
reason why this particular provision was accepted by the Select CommIttee. 

I commend, Mr. Speaker, the provisions of this measure, late as they are 
by at least twenty years. to Honourable Members of this House . 

.an Honourable Kember: Only twenty years. 
Diwan Ohaman LaJl: My Honourable friend says only twenty years. It is 

8 long period particularly in my life. Haying struggled for this particular 
measurp for more than twenty pears myself I am very glad to see that under a 
free government my Honourable friend has brought this measure before this 
House and asked the consent of this House that it should be passed into law. 

Mr. R. ]t. Sidhva (C. P. and BernI': General): Sir, it is an undoubted 
iac:t that this n~ ~  is alert for ~  welfllre of tbe workers is proved by 
the lllstance, that w'lthm a short sessIOn of s"ren days,- three legislations for 
the benefit of the workers have been brought. Two have been passed into 
Jaw, and one will be passed t{)day, namely, the Dock Workers Bill. Another 
ver.v inlportant Bill, consolidation of the law relating to factory labour. has 
beeu referred to the Select Committee. Sir, to that extent, Government 
certainly deserves praise, and particularly the Honourable Minister in charge 
of Labour, who takes keen interest in ameliorating the conditions of the 
lahouring class in this country, and thai is the reason why he brings in so 
rapidly measures which he feels sincerely are in the interest.s not only of the 
labourers but also of the country as a whole and of producers. I was really 
lillrprised to find the other day, on a similar measure, my friend Mr. Das, pr;. 
testing agamst the measures which are being brought for the good of this 
dass of people. From the smashing reply that the Honourable Minister gave 
-unfortunately the Honourable Member was not present--he must haw 
seen that the arguments advanced by him were very hollow. Today 8.1so he 
repeated most of the arguments in the same breath saying that these 
men"urcs would not be beneficial for the expansion of industry and produc. 
tion. Sir, J have been associated with some of my industrialist friends for 
fifteen years and I have been telling them since then that in the interest6 of 
their own industry, the time has come when they must hy themselves pro. 
tect the interests of tbe labourers employed in their factories. Thev would 
not listen to it. The result has been that when the time ('arne for t,hem to 
secede to the demands of the labourers, tbe lahourers' demands were fnr 
J/reatel'. I am sure my Honourable friend Mr. Das is 8 well·w·sher of the in-
dustrialists, and I can tell him that the arguments advanced hv him ore 
very harmful to them. If he is a well·wisher, he must tell them that the time 
is so rapidly changing that if the industrialists themselves, instend of eom. 
pelling government to intervene, brought these measures into their own indul. 
tries, India will be happy and production will be greater. But, Sir, friends 
like Mr. De.a would go and tell the industrialists in the manner in which he 
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has been telling us. I can tel! him that he is not serving the friends whom 
he represents. I have led many strikes in the past but today I am against 
strikes, because I want increased production, but that does not meau ~ 
the labourers' legitimate interests should not be safeguarded. These llre the 
main points that we have to bear in mind. Mr. Das' voice is the voiceill the 
",ilderness in this HO'lEe but if outside this House he tells the industrialists 
that they must fall in line with times he will be doing a service to the country. 

Now, coming to the provisions of this Bill, while I congratulate the Gov-
ernmem, let me tell them that I am not satisfied with the provisions 01 the 
Bill. M',}' freind Mr. Chaman Lal!, has stated that a scientific process has 
been suggested under the Bill for fixing up minimum wages. First of all two 
years have been given to the provincial governments to rise from their slum-
ber to consider what will be the minimum wage for the class of people in 
schedules I and II. Now, Sir, times are rapidly changing. We know how 
rapidly conditions in the country sa far sa labourers are concerned, are D\OV-
ing, anJ in this Bill it is stated in two years-they may do it earlier-the 
provincial governments should frame a law. But do weleel that provincial 
governments will be in a mood by themselves to frame a law earlier n ~  
somebody goads them and somebody is after them? And then also they require 
to be thoroughly convinced that it should be done. There should have beell a 
provision that within three months immediately: after the passing of this Bill 
all the provincial governments should move on. Another point is that the pro-
cedure is most cumbersome for fixing minimum wages. Sub-Committees are 
to be appointed main committees are to be appointed; Provincial Advisory 
Boards and Cen ... al Advisory Boards are to be appointed. I carl really not 
understand why there should be this long procedure. Already labour is com-
plaining of delay and with these committees suggested in the Bill it passes 
my comprehension to understand how we can proceed with rapidity unless it 
is intended that thing.; should go on slowly, and ultimately the result may 
produce zero. I am very sorry for the members of the Select Committee. 
Some of them are really propounders of the labourers, agriculturists and 
peasants and they are a party to it. At least Mr. Chaman Lall had 0. short 
note to put in. I have been applying my mind for the last two nights as to 
what should be the minimum wage and I must admit that I cannot eome 
across a solution for suggesting straightaway what should be the mlUlmum 
wage. With all that, realising the conditions that are prevailing in the coun-
try, from the last five years' cost of living we know what it is and some 
guidance should have been given that it should be Rs. 1-8 or Rs. 2 in certain 
factories and certain industries. I do not say that mine is really a practical 
proposition: but the suggestion tbat has been made by the members of the 
Standing Committee is also not helpful. Therefore I do feel a drastic change' 
will have to be made in this Bill very soon by the Honourable Minister. I am 
sure he is very keen for the welfare of the labourers and I am sure he will have 
no other alternative but to come before this House within six months to say 
that this measure is not helpful. Again how will he come within six months? 
He has given two and three years to the provincial governments. He has to 
wait all that period. Therefore at least in that respect he must make rules. 
The rules regarding period cannot be against the provision of the act. But 
he must give directions to the Provincial Governments that it ~ not the in-
tention of the legislature, nor is It the int.ention of the Central Government 
that this minimum wage fixation ...... 

The Honourable Bhri .Jagjlvan Ram: Will the Honourable Member 
please see section 281 .", 

Mr.R. X. Sldhva.: I lUll very· .gIad that that prov'"ion is t,her,' to ,giva 
direction, but I am pointing out specifically thnt he must give. direction in 
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this respect that they must not wuit for the period that has been mentioned 
in the Act. The Pro,incio.! Government will say "After all, the law has been 
passed and law is greater than your direction to me." They may argue If 
they want to evade. Some Provinciai Governments who do ,=ot wa;rt to go 
with the times might state that "the la.w has been ma.de. Why did not you 
make the law binding upon us? Your directions are all right. We Will carry 
them out, but lIot to the extent that the law has made them ao." Therefore 
I do feel, as I have stated, that the provisions that are made are not very 
helpful to the workers in regard to the minimum wages about which we are 
so very anxious to see something definitely done. 

In regard to the Advisory Committee also, what should be its const.itution? 
Who should be the members of that committ{!e? We have framed so many 
Acts and whenever a body is appointed, at least it is mentioned that there will 
be so many from labour, so mapy from industry, and so on. There is nothing 
of that kind here. One does not know whether there will be a 100 per cent. 
industrial representatives or 100 per cent. labour representatives. 

'l"b.e Honourable Shri.Tagjivan Ram: There is section 1.. ............ . 
lIr, Speaker: Instead of replying ill bits, let ibe Honourable Memb",' 

speak what he likes and then leave it to the Minsiter to reply. That would be 
better. 

lIr, R. X, Sidhva: Sir, I was referring to the Advisory Committee's (:om-
position. If you will see olauses 6 and 7, they do not coincide with clause 9. 
~  are two statements, one is "not exceeding one-third of its total num-

3 ber"; the other is .. equal nnmber·'. Also there is the use of the words "in-
P.M. dependent members" one of whom shall be appointed as Chairman. Well, 

Sir, it is true that composition has been shown in this Clause 9 and to that 
extent it is certain Iv an improvement. But I do feel that when vou are 
having a measure f(;r the benefit of the labourers, you must have a mrtjority of 
the labourers. The constitution is shown, but t<lday the time has gone when 
you want to have equality of two classes and on the toOP of it add number of 
independent members. Those independent members may override the half of 
the members belonging to the labour who will be representea here. When 
yon frame a particular measure for the benefit of a particular class, it is an 
essential factor that that class should be fully represented and therefore, Sir, 
I would have desired that a larger representation should hm'" beeu given to 
the ~  representatives and certainly some portion to the representa-
tives of the industrialists. I do not know why, for what reason, the "in-
dependent mE'mhers" should be brouglit into it; because their views are in-
dependent? I know that their views are never independent. They go with 
one or the other. Independents are generally with the upper cluss, and they 
never join the smaller class of people, because thE'Y are selected from that 
class. Therefore, I state, the object would be frustrated. I am very clear in 
my mind that this measure will not bring that kind of satisfaction that the 
country desires and the labourers desire for the purpose of improving their 
condition by fixing a minimum wage for which they had been clamouring for 
a number of vears. Mr. Chman LaB stated that be felt that this is a scienti-
fic process that has been 'suggestecl. and that it will bring about an improve-
ment. I,et us hope. I only hope that it will. I have my misgivings .in this 
respeet and I hore. I may prove wrong, that t,he Provincial Governments will 
immediatelv frame laws falsifying my views and prove that what I staten wa" 
incorrect. I onIv hope to find that Provincial Governments are going shE'nd in 
this mattt>r ani! ha.ve brought about measures which will really bring happineS" 
alldprosperity 'to this class of people. IIIJrof- ., G, RaDga: Mr. Speaker, Sir, some of our friends seem t<l be 

. . ..ehowul a querulous mood this afternoon. They seem toO be more anxious 
. to find fault wjt,h thla very good Bill than really to read it cnrefnlly flS has 
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·beell shown just now by illy Honourable friend Mr. Sidhva and his' bpeech. 1 
do agree and I do appreciate the services whlch Mr. Sidhva has n,udered to 
-certain sections of our labour in his labour work, but I wish to assure him thali. 
this Bill is indeed a revolutionary Bill and it heipil us to take the vel1: first 
titep towards the social revolution that we want to achieve so far as the labour 
world is concerned. 

:::iir, till now mOlit of our labour leaden have concentrated their attention 
"On the needs of the industrial workers who do not number more ~ n ten mil-
.lions today. But on the other hand, there have been not less than seventy 
millions of agricultural workers strewn all over the country and in all our vil-
lages, and it is about these people thai! most of our labour leaders have till now 
pa'd so littJe attention. I would very much like Mr. Sidhva to devote a por-
tion of his time and resources and great gifts for the welfare of th_ agricul-
'tural workers. If you were to pay some attention to Part II in the Schedule, 
,you would realise how great is the scope of this Bill indeed. It seeks to 
benefit all the workers employed in agriculture, and even if, at a moderattl 
comput.ation, you were to assume that there were only 40 pennanent farm 
,sen'ants in every village and about seven lakh and fifty thousand villages 
there are in OUr country, we shaU arrive at the approximate figure of thirty 
million permanellt agricultural workers who will come to be benefited by thls 
.Bill when it becomes an Act. It is true that the Select Committee has pro-
'posed that the Provincial Govemments should try to give effect to it so far 
as the agricultural sector is concemed at least within a period of tbree years. 
Now this is a sort of maximum time-limit that we have given to them. It 
does not mean that all the Provincial Governments should have to wait £01-
these three yelU:S at alL If friends like Mr. Sidhva and others in all OUI' 

·different Provinces were to exert themselves on the side of agricultura.l labour 
.and were to organise these people and to bring sufficient pressure to bear upon 
the Provincial Governments, then it· would not be impossible for him and so 
many of us who are interested in agricultural labour to persuade as many of 
·our Provincial Governments as possible and their legislatures to give effect to 
the provisions of this Bill so far as the agricultural labour is concerned within 
,this period of three years. After nil, all the Provincial Go\>ernments are now 
not only popular but t.hey are also national and Congress-minded. 

I knClw when we oonsider this particular period in juxtaposition to the 
'needs of the agricultural workers, it does appear to be avery, very long and 
prolonged period. But after all we have to take into consideration the ad-
ministrative side of it also. It is not as if We have an irresponsible executive 
'which we are bound to oppose at every moment and on every occasion. We 
'have got our own Governments and they are responsible Governments. The 
responsibility is now on our own shoulders aud we can possibly do it within 
'One or two or three veal'S and therefore we sflid to ourselves in the Seled 
'Committee that we ~  be doing the right tbing indeed for the agriculttll'ill 
workers themselves if we nre to fix R maximum period of three years wit,ilin whieh 
the Provincial Government ought to try to give effect to this whole Act. W,· 
do not want to give this direction at a much earlier period, but We do not 
'waut to place this time limit beyond three years and that is the only explnnn-
·tion which I can possibly give and I hope it will be satisfactory even to my 
Honourable friend Mr. Sidhva. He has taken objecfon to the constitution ')f 
all these various committees. I can onlv tell him that if we do not constitutf' 
all these committees in various parts of "the country with power given to them 
to appoint their own J\ub-committees, it will not be possible for them rCfllIy to 
'give effect to this Bill at ail. His own pious wish was that there should be l\ 
'sort of limit prescribed here alone as one Rupee or Rs. 1-8 or 10 Annas or 
oSOmethilll1' like that. At the same time at the same breath he confelles aIao 
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that it would be rather impractical to make such a suggestion. Now if that 
is the position of an experienced Labour Leader, what must be the position of 
t,he Provincial Governments as well as the various other agencies who have 
got to gh'e effect to this Bill? That is why we do not want to fix any figure at 
all. How can you? It is an impracticable thing even today as my Honour-
able frit:.nd Diwan Chaman Lall has already warned the House. We should 
have proper index figures of the cost. of li ~  and the basis on which the pre-
seut index figures of cost of Ih,ing had been prepared are themselves detective. 
It is yet doubtful whether including robacco in the item that t,hey put in there 
as food materials is ro be justified or not. There is st,ill dispute over it, and 
whether they should pursue the present sample metbods of collecting infor-
mation from \'arious parts of the country and for various sections of the peo-
ple and then prepare the cost of living index, over that there is also a dispute. 
Tbe experts are still considering these matters. In these circumstances how 
would it be possible for the Provincial ~ n n n  or e,'en for this Legis-
lature to straightaway say that it should be. one Hupee. in Bombay, two 
],upees in Madras, three Rupees in Calcutta and so on? Therefore, Sir, it is 
necessary that- these committees should be appointed and the more und more 
of them, the better it is. ;In fact I wish I (!ould claim to have b:en responai-
ble for suggesting ro the Government of India in the last Tripartite Conference 
when Dr. Ambedkar was then in charge of this particular proposal that it 
would not be enough to have only one Pl'Odncial Advisory Committee. but on 
the other hand there should be district· committees in regard to r-griculture 
for every important group in every district, so that as conditions change, as· 
the needs of the agriculturists as a whole both the employing classes as well 
as the employees It would be in their interest that tbese separate rates lire 
fixed for these different groups. 

Then, Sir, I wish to say in answer to what feil from my HonoU!&-':'ie 
friend Mr. Das that I am very happy indeed that this Bill has lfflen intro-
duced, not only that, it is being introduced as a sort of Minimum Wages Bill, 
but it is sought to be extended to the agricultural workers. Till now, Sir, the 
Go,'ernment, of India has been concentrating on Industrial workers' alone. 
They are a microscopic minority. As I have already told you they do not 
exist more than 10 million people. On the other hand, for the first time the 
Government of India comes forward with a very important Bill and seeks to 
extend it to at least 30 more millions of permanent workers in the agricultural 
industry and still another 40 millions of casual workers who are employed off 
and OIl by various employers, but nevertheless permanently on labour and on 
land. Therefore, Sir, for being the author of ushering in this -very first step 
in social revolution, I should certainly take this opportunity to congratulate 
our Minister for Labour, Mr. Jagjivan Ram_ 

My Honourable friend Mr. Das, I wonder whom he represents. He re-
presents the people of Orissa, it is true. I do not think that he has been sent 
here by the industrialists from anywhere in India and he is not himself an in-
dustrialist and I do not know why he wants to come out here and plead for in-
dustrialists. It is because he is not himself an industrialist as such, I am 
afraid he is It danger even to those industrialists as my Honourable friend Mr. 
Sidhva has put it. If an industrialist were ro be here who holds himself res-
ponsible for industrial welfare and progress of this country he certainly would 
not be taking up the stand or the attitude which my Honourable friend Mr. 
Das is taking up because an industrialist would know the real consequences 
of such an nttitude. Sir, it is tbat sort of attitude which is responsible for the 
breaking out of these strikes. This is responsible also for the fall in indus-
trial production. It is also that sort of attitude which prevented also tbe 
earlier British Government in not doing enough for industrial labour and that 
is why today our industrial labour is both unorganized and also inefficient: 
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Sir, it is in the interests of the industrialists themselves, if I may say so that 
our lahour should be treated properly, should be able to look after themselves, 
should be helped to become more and more efficient. Then alone it will b€ 
possible for the industrialists to serve themselves as wel! as serve the country. 
Let them also remember that whenever we talk of industrialists or employers 
ill India it is not only the private industrialist that we have in our mind. Th€ 
State itself is being a bigger and bigger industrialist as well as an employer. 
The State today is responsible for employing more than over 2 millions oj 
workers in this country and when the State comes forward with such a legis· 
lation, let it be taken that the State should and must have considered all its 
possible effects upon itself as an employer and as an industrialist and let not 
the private industrialist arrogate to themselves the privilege of speaking about 
the interests of the n ~. 

Shri B. Daa: The State employer IS wholly absent. 
Prof. N. G. Ranga: It only m ... ans that the State employer is so perfectlJ 

satisfied with this and feels himself so completely safe in the hands of my 
Honcurable friend as well as this House that he does bother to rise ;n his Beat 
and oppose it, whereas my Honourable friend the absentee industrialist is IlIC 
very keen and so much more keen about the industrialists themselves. 

Then, Sir, there is this question of seasonal workers. So far as they are 
concerned, I am also anXitlllS that the benefits of this Bill should be enjoyed 
by them, but just when, that is the point. Wherever they are employed they 
should benefit by this measure in 9. very short time. If you begin to provide 

~  facilities for all these permanently employed workers you will be well on 
your way in getting all the information thut you want in regard to .th!! season-
al workers and that wiII help you indeed to extend the benefits of the Bill t<J 
the seasonal workers at the earliest possible moment and as you know only 
the other day the Factory Amendment Bill was introduced and for once indeed 
it has also made a revolutionary departure. Hitherto in the past in ·the Fac-
tory Act there was a distinction between perennial and seasonal factories and 
workers employed therein. This Bill seeks to do away with all these distinc· 
tions. Therefore it also helps us to get all the necessary information Bnd will 
enBble the Provincial Governments as well as the Centre hereafter to extend 
the Lf'nefits of this Bill to the seasonal workers at a very early period. 

Then my Honourable friend Mr. Sidhva took objection to the inclusion oj 
indep<'ndent members in this Bill. I do not know whether he is acquainted 
with British labour legiRiation or its administration. There is an institution 
called Trade Boards in England. It wns brought into existence in order t<J 
help Hnd protect the n n ~  lnbour and they are known B8 sweated in· 
dustries. One of the best means the British Government had felt at that 
time bv this unorganizahle labour could be organized would be to develol' 
th<:se Trade Hoards. .J ust as it is here provided there is representation pro· 
vided there for labollT and for industrialists-, Roth of them Rre equally repre· 
sentell and in add:t.ion to that there are in England any how four or five inde 
pendent members. 

JIr. R. )[. Sidhva: What about Independent members like Mr. Das? 
Wh1'lre will he vote 1 

Prof .•• G. Ranga: I ~  only sn. this' much. If my Honourable friend Mr 
SidhvlI goes to the Committee he will find Mr. Das there, after be nas hilI 
his khana and then after he has enjoyed his cheroot, I am sure he would bl 
IIble to take Mr. Das alpng with him wherever he wants to go. 

Sir I was telling you about what is happening in England. These in 
dependent members generally fire those who are themselvea interested it 
labour, who have been helping labour from the point of view of locial service 
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Taka the settlements there,-the adult education centre, the workers' educa-
tion centre and all these various educational as well as social and welfare or-
ganisations. It is these people who are employed in these various organisa-
tions who are being brought in there generally as independent members. In 
addition to that there are one or two experts who are well versed in the ad-
ministration of these various Labour Acts and also the social institutions that 
are established by the British Government. Therefore this element of in-
dependent m.embers has served a very good purpose in England, and that too 
not on the side of industrialists but on the side of labour itself. That is why 
I for one have agreed to the inclusion of these independent members ill this 
particular scheme, and I can assure my Honourable friend Mr. Sidhva that 
if luter on it were to be found that this element does not l'('ally work for the 
benefit of the workers I would be the very first one to join hands with him in 
asking Government to bring forward an amending Bill to drop this element of 
independent memben. 

Lastly, Sir, I have this to say in justification of this Bill. My Honourable 
friend Mr. Chaman Lall has already told you about the whole system of this 
Bill; so I need not go into that. And Mr. Shastri has given you the history 
behind this very idea, and I will therefore not touch on that. All that I have 
to say is that it is such a revolutionary Bill that any Government-and spe-
.cially our Government-can surely be proud of it. And I sincerely hope that 
all the labour workers in this country will try to pay u little more attention 
to the organisation of agricultural labour, will come t{) organise them as assi-
duously and as spiritedly as they have been helping industrial labour till now. 
And I also wish to make an appeal to all the soeial workers in this country. 
particularly the Congress poople themselves. to turn their att-ention to agri-
cultural labour and organise them. And it is not going to be a very easy 
matter; it is much more difficult to organise agricultural labour than to cr-
ganise industrial ~. It is indeed very convenient. for you to remain in 
your cushy rooms in the towns and to go in the evening t{) the chawls and 
slums and other places of :ndustrial workers and deliver a few speeche;; lIlI I 
commune with them for one or two hours and thereafter say t{) yourselves that 
you huve done your duty by industrial labour or labour as a whole. It is not 
like that when it comes to organising agricultural labour; it is a very painful 
job. Y Oll do not get even proper food or proper ~n  t{) sit or lie down 
upon. These people do not even know what is meant by comfort. and 
naturallv thev do not understund vour own needs of comfort. You have t{) 
put up 'with ~  the inconveniences' of labour work among agricultural workers. 
There is caste feeling and there are so many other things....,&lso.-the wretched 
blot of untouchability against which Mahatma Gandhi worked so long and 
with such splendid results. Even then ~  there is untouchability strutting 
about Ollr country and in our villages. You have got to =el'tlorne aU these 
troubles and all these impediments and therell.fter alone you ce.n possibly 
bring these people together into one agricultural labour organisntion Rnd help 
them to renlise their own responsihilities. And yet if we do not make haste 
possibly wrong elements are likely to m3kE' haste and !!et hold of these people. 
capture their minds. pervert t1-:eir ~ a190. and tum them rcrbaps into a 
sort of menace to our nati,m&1 untty and national progress. '[herelore if this 
measure is t{) prove really beneficinl. as it ought to be and may be expected, 
to onr agricultural labour. it ~ the dnty of every ooe 01 liS here in this Honse 
to do what.ever we possibly can to help our agricultural workers to organise 
themRelves. 

Sh:rI. E. Santhanam (MadrBs: Genera!): Sir. I have no doubt that the 
Select Committee have done really a good bit of work. We have in effect got 
an entirely new Bill and of course under the old usual rules it would have 
been sent for ciroulaMu. Bu. I am 1I6t here to suggest that there should he 
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any dilatory tactics. Therefore I want to offer certain observatiolls on the 
merits of the Bill. I may Bay at once that. I concede the necessity aud 
desirability of a legislation for fixing minimum wages. In many parts of the 
country the wages are so deplorably low that any attempt to bring them up 
to a minimum is certainly worth· making. Therefore I shall try to examine 
the actual provisions of the Bill, as to how far they will help the country to 
achieve this objective. 

Sir, We have been having a lot of lectocing both by Mr. Cham an Lall tlll,I 
Prof. Hanga. They have spoken as if by this Bill we are enacting a charter 
of emancipation for the downtrodden workers of this country. I wish I could 
share their optimism; and if I thought it would really emancipate them as. 
effectively !IS they expect I would have gone into greater raptures than they 
oyer this Bill. But what exactly does the Bill do? It. proposes to authorise 
the Provincial Governments to fix minimum wages and appoint committ.·es 
for that purpose. I think there is a confusion of ideas running throughout the 
BilL They do not know whether they are enacting a measure for fixing 
minimum wages or for fixing wages. If it is a question of fixing wages we 
want a very complicated detailed machinery for each occupation, for each 
sub-occupation, for each village, for each district and for each province. But 
we do not want in this countrv one thousand or ten thousand kinds of mini-
mum wages. I can understari'd a committee saying that there are broad 
classifications, half a dozen or a dozen, e.g., slnlled and unskilled agricultural 
labour, artisan and semi-artisan labour, skilled and unskilled, etc.,-and then 
trying to h.ave minimum wages fixed for broad categories, because the very 
principle of minimum wages is that the workers in each industry or in each 
locality should negotiate with the employers and get something more than 
the minimum wages. If the idea is that these minimum wages should be the 
wages the whole object of the Bill is defeated. But if you say that in each 
industry, in each occupation and even within each industry for every cate· 
gory of occupation there should be separate minimum wages-Prof. Ranga 
suggested that with various harvests there should be committees to fix 
separate minimum wages-the entire labour world and the business world 
will be more or less atomised. It will prove to be an engine in the hands ot 
employers to defeat the labour world. They will say, ''Your minimum is 
this and that, you have got one anna more than the other minimum, you 
have two aDDas more than the third minimum", etc. There will be so mam' 
standards and each inddstry will have a separate standard. I do not think 
that is the objective _we should aim at. We should have broad categories,-
urban workers, skilled and unskilled who should have this mmlmum of 
Re. 1 or Rs. 1-8 and rural workers getting so much minimum (about S or 10 
annas) or something like that. 

There should be other machinery for the negotiation and fixation .of wages. 
When the Select Committee considered the Bill these two objectives, namely 
wage fixation and settlement of minimum wages got mixed up with the result 
that they have produced II very eomplicated structure, which T think may not 
ultimately prove very beneficial to the workers; it may, 011 the other hand, 
have the effect of dividing them into factions and sections, each vying wit,h 
the other to get a little more.. I think that is a matter ,,'hich the Honourahle 
Minister for Labour will have to keep in mind. 

Then, Sir, Mr. Sidhva haa already pointed out the complicated structure 
of these committees. Take for instanee the Central Government. The Oen-
tral Government is to·have It committe" of its own for dealing with workel"l! 
in occupations controlled by the Centre. In Rddition to that there ~ ~ n  to 
be anothel body called tho, Central Adviaory Board. : I dG not Bee how the 
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works of these bodies are going to be ~  1 vjsualise 6 Jot of confu-
sion; and in a field where simplicity and speed are of the utmost importance 
we have brought about a. very complieated mechanism which is likely to lead 
to delay and inefficiency. 

I do welcome the bringing in of the agricultural workers within the scope 
of this Bill. In fact, I should have preferred that the whole Bill had been 
viewed by. the Select Committee more from the point of view of the agricul-
tural workers than of the other workers. So far as industrial workers are con-
<lerned, their conditions of service are regulated by Factories Act and other 
enactments. .But the agricultural workers-especially landless workers are 
totally ignored. I, therefore, feel that suitable provision should have been in-
corporated to safeguard their interests. It is true they have been brought 
under Part II of the Schedule to the Bill; but in actual operation most of the 
provisions in this Bill may not be applicable to them. Take, for instance, 
clause 7, "Wages in kind". It is obvious that wages in kind have to be fixed 
by some machinery, but in many parts of the country, there is no regularity 
as to whether a worker will be paid in cash or kind. During certain seasons 
of the year (for example, during harvesting seaGon). he is paid in kind. Iu 
{lther seasons he is paid in cash. There should. therefore, be some flexible 
machinery by which this transformation of wages into kind and cash can be 
more or less regulated from day to day, from week to week and from month to 
month. As I understand the proposed machinery, it is an attempt to fix a 
particular stereotyped form of payment either in cash or in kind, or partly in 
cash and partly in kind, for a considerable period of time. I do not think any 
such rigid reg!1lation will suit many classes of agricultural workers. \\nat is 
reallv wanted is a sort of stable, but elastic machinerv by which nUllimum 
wages can be settled periodically, not a machinery which' will fix wages for 
four or five vears. This machinery should also be based on territorial consi-
derations, wi'th a. district or a pro:Vince as the unit. The board (or whatever 
you may call it) will determine that for a particular period of, say, two Of 
three months, no agricultural labourer shall be paid less than the amount fix-
ed by it, either in cash, or in kind. 

My own feeling is that the Bill as such can be easily adapted for the 
benefit of the agricultural workers. I do not know if this Bill W!I.S approv-
ed by many of the Provincial Governments which had the inferests of the 
agricultural classes in mind. I would no£ be' surprised if its entire opera-
tion were limited to the industries referred to in Part I of the Schedule. 
Sir, in spite of all these ~  I do support the ~ n of this 

Bill, for we have to stnrli somewhere. As I said it is not too early that 11 

measure of this kind is introduced. I would,therefore, suggest to the 
Honoufable Minister for Labour to have the defects which I have pointed 
out in view, particularly those regardIng the eommit£ees. I would also 
urge t,hat he should try to have separate provision regarding agricultural 
111.bomers which will deal with them in a realistic fashion. 

~ ~ ~ ~ ~  ~  ~ ~ iT, ~.~ ~ if 
~  ~~~ ~~ ~ ~. ~ ~ 

~  dOl' ~ ~ ~ ~ iflf lfiTTf ~ ~ ~ I ~ rit anTI ~ 
~ f.f; ~ rn rn ~ ~ 3T1"R: o1i am: ~ ~ if ~ 
Cfil<r.m: arm ~  dOl' ~ ~ ~ ~ ~ l f.f; ~ ~ ;;rT 
~ ~ ~.~ ~  ~ ~ ~ I!ffm ansr ~ ri t', m ~ 
~~~~  
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.. ~ ~ ~T~ f.f; ~~ \JIt ~ n ~  ~ ~ if 
~ ~ ~ n ~ ~~~~~~~ ~ I 

~ ~ ~ ~ 1ft ~ ~ f.f; ~ ;;r) ~ am: 
~ G'f.n" ~  ~ . T ~ <1i ~ ~ ~ 1ft arq<fT ~ ~ 
~~ ~ I ~~ ~ ~~ ~ am: ~ ~ ~ ~ 
lIT ~ ~~ ~~  ~ ~ ~ ~ ~ I ~ iPf ~ ~  ~ f.t; 

;;IT ~ ~  ~  ~ ;;mIT ~ ~ ~ ~ ~ ~ ~ ~ lIT 

iIlT I cpq;r ffi ~ ~ ;;mf ~ ~ ~ ~ ltiT ~ ~ ~~  ;iT 
~~ ~~~ ~ ~~ ~T T ~ ~ lIT 
~~~  ~~ T ~  ~ ~ ~ <f;;T;;r I 

~ ~ ~ <mf ~ ~ f.f; T~~~ ~  ~ ~ 

~ T ~ ~ T~ ~~~ ~~ ~ ~  ~ 

~ ffi ~ 0fiTTf ~~~ ~ ~ ~ am: ~ mfi?lrt ~ ~ ~ I ~ 
;;r) ~ .ar.T arrlIT ~ ~ ~ ~ f.f; fur if ~ ~ '3"mq ~ if 

ltiTlf ~ ~. ~ ~~ ~ ~ ~ ~ f.f;lfT ~ ltiTlf ~ 

~ itm ~ ~ ~ ffi ~ ~ ~~ ~ 'tiT ~ am: ~ lfi¥t" t 
lfi¥t" ~ ~ ~ ~ ~ m ~ f.t;lrr qlfT ~ I 0T<f ;;prr;;r 

~ 0T ~~~~~~ ~  ~~ ~~~ 

am: ~ ~~ ltiT ~ ~ ~ n 'lit ~~ ~ I am: ~ ~ ~ 
~ ~ """ if ltiTlf rn cmff ;h ~ "IT ~ t ~ ~ "l({ 
~~~  

~ ~ ~ ~. ~ ~ ~ If{ ~ ~ arTItiflffl ~ ~ am: 
~ ~ ~ f.f; ~ ~ if ~ 3Jo:aI6Cfi< of ;;IT fire' ~ fiI;zn' 'fT, "l 
~ ~ ~ f.f; ~ iJm"{CI1' "f1!;;T 'fI: I ~ ~ ;;r) ~ -IT, ~ ~ 
~ 'lit ~ rn ~ ~ . ~ ~ ~ ~  ~ 'fi'1ftr or;ni 
m ~ ~ thT 90fT am: ~ ~ ~ ~ om' . ~ ~  qlfT I m 

~ ~ ~ ;;r) ~ st, ~ ~ t f.f; ~  (workman) ~ ~ 

~  (Employee) ~~ '(iRiff qlfT ~ I ~ ~ ~ ~ I 

m ~ ~ f.f; ;;it ~ 'fT ~ ~ tt, '3""Arr 1ft m ~  ~ 
~ ~~~ ~ ~ . ~~  T~~  

~ ~ ~~ if ~  ~ ~ T ~ t ~ ~ ~ 'EJ1t if qi. ~ 
~  am: ~ wltif <it ~ ~ ~ <'I{T >i!"Rft ~ I ~ (Employee) 
~ <it ~ ~ if GlITm 00 ~ am: '3"ri ~ ~ ",mT 'fiT '4\' 
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~ R;lfT ~ ~ ~ ~ ~ ~ If>l <mr T~ ~  ~ R; ~ ~ 
~ ~ ~  ~ m ~~ ~  T~ ~  am: ':3"if mm If>l 
~ ~ . <tiT ~~  #f;if m ~ ~ ~ ~ ~  ~ ~ ~ 
~ ~ <rgq- ~  ifi1lT ~ ~ ~. 3fR ~ ~ <iT ;pq 

~. ~ ~~ CRtfi ~ ;:r;n: 3f<iT q;p ;r@ ~ ~ ~~ 
~  (Employee) ~~ # ~ ~ ;;rr ~ ~ am: ~ 

~T ~ ~~~ ~~ If>l n~ T ~ ~ ~ I ;it llQ: ~  ~ n arTq- ~ ~ If,f 
~ ~ ~ If>l ~ I 

3fR ~ 1f41 'fiii I ~ ~ <mr m ~ f;p ~ ifi1lT m ~~  ~ 
~ ~ 'elfT'f;:r@ ~ T T "IT, ':3"'f'fiT "I':"q:; aT ~ T <fW "fffi ~ I 

3f<f ~  m ~ ~ ~ 1TQ ~~ (pendulum) ::m 1m" T<: ~ lflfT ~ 
am: ~T ~  ~ T ~ f'fi ~  ~~  ~ m<r "'¥ ~ ~ WI" if"ll'T 
~ I q-T <mr <1Q ~ W. ~ "it ifi1lT ~ qR- ~ ~~ ~  ~ ~ 'fi$l 

~  ~T ~ 31h: 3f<f ~ 3fIl1<IT ~ fifi :jj<f ~ ~ T m'lit ;;t.fr ~ am: 
m1R s:m <mr 'fiT If% ~  <::79 ~ ~ ~ ~ T~ ~  ~~ onT arT" 

~ tp:ft ~ m m ~~ T qm 'fisT ~ <:l19T lflfT ~ fifi qQ: 

~ # T~ ~ ~~ * ~ ~ qf<fhTfq- <tiT ~ ~ I 
~ ~ ~ m # 'f.1'9'jT ~ lflfT ~ am: IT ~ ~ 'i>T ~ IRR" 'fimT 

~ am: ~ ~ 'li'qf ~ ~ ~ ~ fifi ~ ~ ~ 31h: ~ 
~  ~  ~ If>l ~  ~ ~ I 

Pit ~ .~~ . ~~ ~~~ ~ ~  :jj<f 

~  ;r@ 0fiRfT ~  m ~ ~ ~ mli ~ ~ 3lh: :jj<f ~ <riTaT ~  

m ~ <1Q ~~ ~ ~~ ~~  ~ ~ ~  
~ ~ n~~ ~~~  ~ ~ am: ~ 
~~~~~  

~~~~ T T~  ~~~ ~  ~  ~ 
~ ~  ~T~ ~ # ~ ~~  if; ~ ~ ft:qf'q- cm:?f if; 
~ ~ aft<: ~~ lfirtT ~~ ~ I ~. ~  ~ fif; ~ ~  T~ ;;rrrrr 
~ ~  :am ~ ~ 3f11T ~ ~. am: ~ ~  ~~ ~ ~ 

~ ~ I ~ . ~ 0!f1"q"'fi ~  ~ ~ I 

1l" ~ 3fTm 'fi<:qf W fifi ~ ~ ~ ~ TT arr<: ~ ~  ~ 'fiT 

~ ~ ~ ~ ~ If>l ~ .  am: ~ ~ ~  ~  ~ mrr 
ifll'T ~  t I ~  ~ ~  ~ ~  ~ ~  ~  <rTt;:<: 'lit ~  
if am<: ~  ~ ~  m ~ ~ ~  q-:rzm ~ I 
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Shri . Gokulbhai Daulatram Bhatt (Eastern Rajpntana Slates Group): 
Mr. Speaker, Sir, ever since the tinle of awakening amongst the labourer! 
and their leaders who have relatively become more awakened, fresh legis· 
lations are being framed for their benefit. We people who are servants 01 
the public have just occupied these seats and since the time we have 
assumed office, we are noticing that if our representatives sitting on tht 
Treasury Benches move slowly, the whole Administration is blamed. 

1 pointed out at the very outset that the labour leaders . are far mOft 
awakened than the labourers, and consequently we should also move 
quickly. Fnrther we do feel somewhat satisfied that those of our repre· 
sentatives who are present here and ~  the reg uibjt,e n~  art 
also moving faster. It is surely a matter of satisfaction and it is a differ· 
ent matter whether we congratulate them or congratulate ourselves. But 
we have got to see whether the measure that is placed before us is at all 
beneficial to the labour or not. Quite a good number of Jaws are <'l"tOted. 
But it is all the more imperative that we should see whether any benefits 
envisaged in the Bills really accrue to the labourers or not. In this con· 
nection I have pointed out that this Bill which has been placed before us 
cannot be said to be a complete ont:. Many other legislations for the 
benefit of labourers employed in large factories have already been pre· 
viously framed and changes are made into these from time to time. But 
the Bill which has now been pre5ented provides that the labourers-the 
word 'labourer' does not occur any where, but the word 'workman' ha, 
been used, i.e., those workmen employed in small factories should be paid 
the specified minimum wage. Now the times are different and we have to 
lo(>k to the convenience of the highest and the lowl'est and to pro· 
vide them with facilities. This Bill covers the caBe of work!"r, 
e!llplo.ved in small factories and this gives BODle consolation. When 
We look into this Bill our attention is drawn to the B'I! brought 
forward by the Honourable Dr. Ambedkar in 1946 whic}l had n() special 
£eatlll'es about it. Tbis Bill was referred to the Select Committee undt, .. 
t.he guidance of the Honourable Minister for removing certain ano· 
malies existing in it und after strenuous efforts, it wu<; set right. 
The most important amendment carried out in this Bill is the substitution 
of the word 'employee' in place of 'workman'. The word 'employee' iE 
appropriate. ThiH brings the office workers or clerks also within its scope. 
Further I would lil,p to say that the office. work<'rs who fall within tbe 
category of middle class ~  generally remain at a loss, compared witb 
their contemporaries who belong to the labouring class. Our attention ie 
not drawn to them. The word 'employee' has been amplified in this Bill 
80 as to cover the case of office workers also. Further it. i. a matter oj 
great gratification that though they are not manual workers, their condi· 
tion has got to be ameliorated, and this fact has to be looked after. But 
along with this we had not paid any attention to this category of office em-
ployees· who more or less do brain work, and get less wages. This word 
"employee" covers their case and we are trying to give t.hem this benefit. 
This is a special feature which I have tried to explain. I have nothing to 
add further. Of course, it is quite apparent that adequate attention was 
not being paid towards those who really work and were altogether neglec-
ted. Now with the lapse of this short pt>riod, the pendulum has swung to 
the other side and it now appears that a stiff attitude is being ad(')pted 
towards the 'employer'. TJ:W reaaon for this is tbatthe employers have 
Tlpl.illnow been treat.ing the/Jabour harshly and now time lias come when ,thev 
should be rigidly dealt with and it is probably after lieeping this thing ill 
new, that provision has been made to inflict severe punishment upon 
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them, and a serious view taken in the matter, 80 that they may soon be 
put on the right ~  and be made to adapt themselves to ~  changed en-
vironments. 

Muoh has been said in connection with this Bill and I surely commend 
this and welcome it, ~  feeling that though this is not a complete 
one, yet it is going towards perfection. 

~  Santh!lnaID has stated that there are some o.lOmplications iu regard 
to the ~ ~ . We clamour when the Committees are not set up, 
aud when these are formed, we apprehend we IDaS not be entangle<j.. Let 

liS sete how things fare; Honourable the Labour Minister will surely look 
iuto it ami mllke ulecessary changes. We ,to welcome this Bill which has been 
brought before us. Th'd Bill covers the case of those "mployed in small factories 
and middle-class people and there is sufficient scope in it. I admit this 
that We are adY,mciug as we ought to ha\'e and intend to accelerate our 
speed further more. This Bill is an obvious necessity. I hope that it will 
prove useful and we welcome it. But what are the reactions of the foreign 
countries and labour leaders? We indulge here in mutual praise, but if it 
satisfies the outside world, then surely it will prove beneficial. 

Shri Blswuath Das (Orissa: General): Sir, I very Jieartily congratulate 
tlte' HOllollrable the :'lini.t,er for Lahom for having piloted this BilL My only 
difficlIlt,r is thut the HilI' has not been properly considered in Select Com-
,"i: ke, :\fy Honourable friend, Prof. Ranga, has already given an indieation 
of the enormity of the scope and the expected functions of this Bill. While 
,VOII were thinking for ~  and days together of labour or ordinary legislation 
affecting n fe\\' Inkhs or oC one or two millions of people. this is a legislation 
which "ffeets crores, My friend. Prof. Ranga underestimated when he said 
that it might at best affect six or seven crores. I believe, Sir. being a. person 
who first started Ryot organisations since 1920 feel that even in India. after the 
division of Pnkist·an find Rindust:m, this Bill will affect no less than 10 crores 
of people. 

A Bill of these dimensions find importance. I believe should have been 
('ollsinered more closely Rnd more thoroughly than it has been doue by the 
Seleet Committee. The Select COlDnlit1;ee had hardly one Ill9nth. I '\\'ss a 
memh"r of the Rele"t Comnlltt-ee and I need not stnte the" circumstances 
which prevented me from attending the meetings of t,he ~  Committee. 

Coming to the "t'conrf point. that the Bill is the joint l'ellji6nsibility of the 
Natiollal Cabinet liS II whole. I Assume that the Government has launched 
thi. Bill. knowing its full implicntions. If you have to mske it very useful 
ann helpful to agricultural labour. then r am afraid. not Dilly the Minister for 
Lubour but also other Ministers will have t-o put their heads together and 
evolve somethin!! ,,!hich will ~  help agriCUlturists and agricultural lubour. 
beclluRe these are indivisible. The rnilwsys in India have not been helpful 
to agriculture, The trade ~  of the Government Ilf India "'as not helpful 
to agriculture and above RII the financial polic:-' of the Governml'nt of India 
had ever hardly helped agriculturists much less agriculture. 

Keed I afRO stute that, th", Regerve Bank and the Imperial Bank of India 
h,we only helped to take away the raw materials as cheaply as possible with· 
out helping our biggest industry-agriculture. 

Therefor-e. unless nIl these Ministers put their heads together, I do not 
believe that they have launched this Bill with a rellIization of its full implica. 
tions contemplated in this legislation. 

I weloome the measure 88 I have welcomed three other measures that my 
Honourable friend has launched. " 
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For the first time in· India an atterupt has been made by Government to 

give some protection to agriculture and agricultural labour. When you want 
to protect agricultural Illbour you are bound to protect agriculture. In thnt 
view ,though not directly, but indirectly, agriculture, I feel sure, is bound 1.0 
he benefited and to that extent also I congratulate my Honourable friend for 
having thrust indirectly upon his colleagues the need for the protection of 
agriculture. 

There is one question which I am unable to understand. You concpive and 
produce a child and throw it on the provinces for nursing. I must confess 
that I fail to see the implications of this. As I have already saKI when you 
talk of agricultural labour you necessarily talk and think of the agriculturist 
and that in its turn implies af:,ricultural production. If you have to fix mini-
mum wages you have to realise the difficulties under which YOIl are labouring. 
The country is mainly agricultural: there are not many industries. Even in 
agrieultural areas you cannot have equality of wages, not even in a sub-divi-
sion. Wages of agricultural labour means that it i< the land that will have to 
bear the burden of the wages. Therefore all these problems ought to have 
he en discussed before a Bill of this n~  is launcheo. T "'ollla he ~  
if my Honourable friend has not consulted the prm'incial n n ~. I have 
not got the views which the provincial governments have placed before him. 
Even after passing this Bill there is a lapse of two or three years snd I would 
appeal to the Honourable Minister to take the provincial governments into his 
confidence. I do not at all share the view of mv Honourable friend Mr. 
Sidhva when he does not want to confide in the provincial governments. 
There is no reason for me to feel that I am more patriotic and my friends in 
the provincial legislatures or the provincial ministers are less. It is absurd 
and a position which is untenable. I would appeal to my Honourable friends 
in this House and also to you, Sir, not to be swayed away by such sngges-
tions. They are as patriotic, need I say, may be more patriotic than myself. 
They are the people who have to face the difficulties. They should thert'fore 
he consulted and taken into confidence. This Bill makes the provincial gov-
ernment the arbitrator hetween labour and the ryot, if I may describe him as 
such. I know in certain provinces there is a tendency to have small holders. 
Some have on the anvil legislation to hreak up the bigger holdings, not only 
to liquidate the zamiDdara but also to dJseourage concentration of holdings 
and to see that smaller peasant proprietors are encouraged. If that is so, the 
ryot himself becomes the labourer. That is so already in most cases. To 
illustrate my point--iD Agriculture Beasonal rain counts for every thing, tbougli 
it may sometimes disappoint us. In the case of six or seven weeks of couti-
nuous rains the smaller cultivators finish transplanting their lands and become 
labourers themselves in other fields. Even the middle-sized fanner, after 
finishing his own, goes to help others. I know of villages where exchange of 
labour comes in as a sort of barter. This Bill brings in revolutionary changes. 
In the first place it supplants fixed wages for customary wajO(es and customary 
service. 

Shrl K. An&nthalayanam Ayyaagar (Madras: General): It is optiona\. 
Shri Biswanath Daa: You may say today that it is optional but things will 

nct and react soon once the Bill is passed. That being the position, this will 
necessnrily break up the existing state of things. Break will come and is 
bound to come. It is a social revolution which you have to face and I am not 
at all unwilling to face such a situation. I ~  made my position very clear 
to the Honourable Minister and I quite appreciate his views. That is the 
reas(m why I said that the Nehru Ministry is more socialistic than the social-
ists t·hemselves. I admire ano advocate social legildation. I want to see the 
status of the ryot and the agriculturist improved. No one Wfl" happy when 

, the foreigners carried away our raw materiAls very cheap in the name of trade. 
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To that end I would support any ~ n that goes to improve the ~~ 
tion of labour and the agriculturist. Here again you have to make a distinc-
tion in the sense that there are certain commodities which we produce and 
export and certain other commodities which we consume ourselves. In ~ 
to those commodities which we export this Bill is a boon, in the sense, that It 
will raise the cost of production and add to the wealth of the. country. I n~ 

the Government of India to take a fair share of their responsibility. It is they 
and they alone, not the provincial government, who can say what is the ~  
price or the fair wages in such cases. No provincial government has machm-
er\' to know· that. The Government of India have this information which the 
pr:wincial governments have not. Why do not you therefore face the situa-
tion yourself" Having conceived and produced the child, nourish it yourself. 
That is my position. 

As a minister in charge of land legislation, I had to take statistics. I took 
Cal-
10-

u census of certain specified areas, where there were settlement officers. 
clliations and accounts revealed that holders owing and cultivating land 
acres or less constituted about 85 per cent. and holders of 20 2cres and less 
constituted about 95 per cent. If that is the picture. there is hardly any 
difference between the agriCUlturist and agricultural labourer. 

rAt thi8 stage Mr. Speaker vacated the Chair, which was then occupied by' 
Mr. HUBMin Imam (one of the Panel of Chairmell).] 

It is impossible for a cultivator holding 10, 15 or 20 acres to keep accounts. 
He is neither trained nor accustomed to do it, but you thrust accounting on 

him. He pays wages to labour. But he pays in kind whenever pay-
4 P.M. ment in kind is available, that is in product,ion season. Sometimes he· 

pays even in the shape of the harvested commodities. Very scarcely 
does he pay in money. That being the position, to expect accounting from 
him would certainly be cruel. The Act provides penalties. I appeal to the 
Honourable Minister to consider and see whether the Yillage rivalries, as they 
exist today, will not be magnified and whether or not resourceful people in the 
villages will not make use of these provisions to harass one partI or the other. 

I have one other objection and I should state it. The Bill divides itself 
into two parts. The first relates to industrial labour. I have no objection 
about that part of it. I would agree with all my friends so far as industrial' 
labour is concerned. But I believe that a separate legislation, a separate Bill, 
would have been beneficial to agricultural labour. Even now, let us pass the 
Bill. But I would appeal to the Honourable Minister in charge of the Bill to 
keep in mind whether or not he should give more thought to it. I would ask 
him al80 to take the Provincial Governments into confidence. Because of its 
enormity, its usefulness and of the other elements that are necessary he 
I!hould bring in a separate legislation for it in a shape which you and I would 
heartily and willingly weloome and co-operate. You have to do this if you 
mean making this really useful and helpful. In my capacity as Minister' 
some lady friends approached me to pass an anti-dowry legislation. When I 
approached other institutions they told me "well, it is· not anti-dowry legisla-
tioJ?-that will help us; the need of the hour is finding of bridegrooms for 
whICh we have to borrow money from the BOtIJcar at a high rate of interest RIld' 
pay this in instalments". Let not this legislation share the very rate that was 
depicted to me. . 

Sir, you are thinking of minimum wages. You are fixing minimum wages. 
Need I say that this minimum will be your maximum and will be a never' 
reaching maximum unless you take certain other steps? ~  are those 
steps? You know your country, You know the conditions. There are certain 
seasons and agriculture is confined to seasonal rains. For about six months in 
the year, especially from January to the end of Mlly-say five monthR-mOilt 
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[Shri Biswanath Das] ,  ' 
of your people remain idle and have no work. Anything will be acceptable to 
them. When I am hungry I will go in for any wages. Your legislation will not 
help me'. Therefore Government should take upon themselves a programme 
of work, as they have already taken a big programme of irrigation, such as 
those of village ,industries, hand industries and the . like. Unless they do all 
this in a wider and greater scale to see that employment is offered to the peo-
ple so that the economic forces are made to act and react to stabilise, settle 
and effect wages, this so-called fixation will remain only a fixation on paper. 
1 welcome the Bill, but I want Government to take their full share of respon-
sibility. I want Government to provide possibilities and opportunities for 
labour to find a call everyday so that the employer will go to the worker's 
,home and the ryot will approach the worker. Then the wages will work and 
re-work, act and react and adjust thewselves. Thus could you make this Bill 
effective and the name 'minimum wages' will justify itself and add to the 
happiness of the country bringing greatest good to the community. Otherwise 
it is bound to remain merely on paper. 

Mr .• uinldcUn ,Ahmad (West Bengal: Muslim): Mr. Chairman, Sir, I 
rise to support the principles of the Bill. In doing so I must not be blind to 
the fact that the Central Government is concerned largely with pious wishes. 
The real test of the pudding will be the ability of the Provinces to bear the 
strain. As has been apt I)' pointed out.. the Central Government after a period 
of gestation for n ~  years hus produced a child and it is being moved on to 
the Provinces to nurse. The question does nat depend upon pious principles. 
It is not a fight between Mr. Das on the one side supporting the csse of the 
capitalists and industrialists, and those Honourable Members on the other 
who support the case of labour. The question depends on the merits of in-
dividual industries and concerns. The whole question must depend on the 
ability of each industry to support the increased cost of labour and the ability 
of labour to increase production. It is upon the action and react,ion of these 
two forces that the success of this ~  will depend. 

Coming to agricultural labour I fear that there might be some difficulties 
there. We know that agricultural land is a provincial subject We also know 
that in the Provinces agricultural laws are being passed. In Bengal, agricul-
tural land is let out to sub-tenants on a half and half produce sharing basis 
Rnd it is proposed that they would get about two-thirds of the produce. There 
are other legislations for acquiring by the State land belonging to the middle 
class tenants and letting' it out to sub-tenants. In these circumstances ,I 
fear there may be a clash between, the present Bill so far as its application to 
agricultural labour is concerned and the agricultural laws which ore develop-
ing in the Provinces. In fact it ill that which has got to be kept carefully in 
view and, if necessary, the law amended to suit the circumstances of the case. 
With regard to agriculture there is another difficulty namely that most of 

our agriCUlturists specially in Bengal are middle class people. Theoy are not 
like large industrialists with big capital at their command. They are small 
middle class tenants and the cost of labour has already risen so, high that 
agriculture has ceased for the middle classes to be much of a paying proposi-
tion. In these circumstances perhaps we are thnlsting upon the middle 
classes a system which they cannot hear and possibly they will have to go out 
of existence altogether. The application of the melodious principle of mini-
mum wages to the agricultural labour should be carefully watched and should 
be adjusted to local circumstances. . 

There is one clause which has led to Rome controversv It is clause 28. It 
is the exemption of an accused person by his ~ n  able 'to produc\! Ii' suitable 
scape-ltOat. Clause 29say& that jf II man ill made, an accused anel if it is 
proved that an offenee h11s been committed, he wfll be saved if he can flnda 



1fiN04.uM W AGBS BILL 

suitable victirfl or aC00mvlice upou whom responsibility cOuld be successfully 
fastened. That is a most dangerous principle to enact. In fact an accused 
persoll who is going to be convicted, it given the option of buying his immun-
ity by finding a scape-goat, it would amount to asking him to manufacture 
false evidence. In fact we know such a thing as jail editors. In old' times 
editorship meant some troubie and there was such a thing as a dummy editor 
who was only to admit editorial responsibility for some editorial mischief and 
go to jail as the writer's substitute. The real \'\<"riter remained behind. 'I'he 
effect of dause :.l3 would be like this: a big employer violates the law and is 
prose"uted alld the ease is proYed against him ;he finds' he is in danger and 
he will employ a dummy, " man of straw and-he will manufacture evidence to 
get him convicted; perhaps the dummy would be a willing partner in the busi-
ness, aud if a fine is imposed, it may be that he is iusolyent and the fine 
eould uot be recovered, and if he is imprisoned, he goes cheerfnlly to jaii sav-
ing the really guilty man. Diwan Chaman Lall, for whom I have the highest 
respect, has spoken against this view. He' says that clause 23 enacts a very 
good principle. He thinks that if a man is bonest, he should be able t{) prove 
that somebody else bas committed the crime and he should be allowed to go 
scot-free. The whole thing is begging tbe question. If a man can show that 
he is honest or that there is even a doubt about his guilt, he would not be con-
"ided at all. His acquittal must not depend upon his ability to fasten the 
responsibility upon somebody else. II this principle is once allowed and ex-
tended t{) ot,her spheres, then every murderer, every thief, every dacoit, every 
robber, should be given the same opportunity because the same argument of 
honesty and innocence should be made applicable to him also. 

Prof. Shibban La! Saksena: ~ . It is given in Nepal. 

Mr. Nuiruddin Ahmad: So an offender, if be is allowed a proxy, as J.as 
beeu pointed out by Professor Saksena, that proxy can be easily procured. If 
there is a murderer-there is one who co=itted a murder recently here--if 
be can show that somebody else has committed the murder, tben he will get 
away scot-free. If we once admit this principle, there is no reason why it 
should not be admiUed to other cases. But the principle is a startling prin-
ciple altogether. So I submit that clause 23 is a most mischievous clause. It 
will invite encouragement to the manufadure of false cases. By this law, a 
man who is going to be convicted, will be invited to manufacture false cases. I 
do not think that such a thing should be encouraged at all. 

I generally agree with the principles underlying the Bill, but much will" 
depend upon the ability of the employer and the employed to hear each other's 
burden. 

Now I have certain other suggestions to make in connection with the BUr 
of a drafting nature. Unfortunately I have stood up in this House on too· 
many occasions with drafting amendments. But I submit they are as im-· 
portant as amendments of a substantial nature. Yesterday we had the ex-
perience of a draftsman who used certain common .words in the midst of a· 
sentence beginning with capitsl letters. They were ordinary common words, 
common nouns, adjectives and others, bul; they were spelt with capital letters 
at the beginning. He capitalised common nouns. Perhaps he was a capit.al-
ist. But today we find that there is an opposite tendency. I find there is the 
expression "appropriate government". The word 'Government' should begin 
with a capital letter in this Cllse. I have found that on tliirtv different oooa-
.Ions, the word 'Govemment' has been used with R small letter. 

'I'he JIoIlOarabIe Shri llIIjI'na Jtam: Beginning an end of oapi6aliam. 
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:Mr, Buirudd1n.6hma4: Capitalism is largely gone in this Bill. But 1 
find that in two places he has returned to capitalism and he has' capitalised 
the word 'Government'. This is midway between capitalism and na.tionallaatio,\ 
which is like mixed economy. There are clauses wherem some other words 
which should begin with capital letters, as for instance the words 'committee' 
8.!ld 'sub-committee' in clause 5, actually begin with small letters. But the samtl 
words in clause 6 and clause 7' begin with capjtal letters. So here the principle 
01 mixed economy prevails. In these circumstances I shall take the oppor-
~  of making some drafting suggestions. In fact the word 'Government' 
should begin whh A capit"i letter, If by uovernment is meant Government 
established by law. If by the word 'government', we mean the act of govern-
ing, it must begin with a small letter. I'hat is common sense. But ther" has 
,been no uniformity. My suggestion is-eit.her make 'Government' begin III 
all cases with a small letter-let the Government look small-<lr, if you like 
it to begin with a ejLpitai letter, then let it beglll with a ~  "0" III all 
cases. There should be some Uniformity. The same thing applies to the word 
'sub-committees'. Tben in ee!tain clauses-clauses 20, 21 and 22-there 
has been set up an 'Authority'. The word should begin with 0. capital letter. 
The word appears many tinIes there, but the word begins v .. ith a small letter 
in all cases. I find in clause 2 the "head of the Department" is mentioned. 
Here the word 'department' begins with a capital leti;er. So I find the Depart .. 
ment is bigger than the 'government' itself. That also perhaps agrees with 
the real ~  of afiairs. Some of the llenil. of Department;; nre n~  in ,111 al'rl 
they dictate policy and somehow or other the n ~  have to support them. 
The 'government' in this Bill looks smaller than a Department. There:s a tell-
dency in the ministerial circles to uphold the dignity and prestige of the 
draftsman. although they may be wrong. When a mistake is pointed out, 110 
castigation is meant beyond saying that to err is human. The responsibility 
of draftsmen is very great. This Bill, and the two other Bills where there 
were similar mistakes, had come through Select Committees. 

The Honourable Members' attentions were not drawn to the serious sto.te 
of affairs. Otherwise, tho! eminent members of the Select Committees would 
have been very glad to correct. them. They have a right to rely upon the 
Ministers and Ministers should make it a point to make the draftsmen do their 
job well and justify their pay. They are drawing fat salaries not for doing the 
work in tbe way they have been doing, but they should do their work properly 
and Bills should be carefully revised. In fact, when an Act goes out to the 
public they would have a -right to expect a high standard of draftsmanship and 
if there is bad draftsmanship we shall be blamed. I only desire that BOme 
humble workers like me-there are a few other workers also-would not like 
to take the responsibility of bad draftsmanship. I want to wash my hands eu· 
tirely clean of bad draftsmanship. The effect of bad draftimanship I have 
seen. Lawyers, judges and litiganti have frequently abused the Legislature 
for passing badly drafted laws. So I should think this is a time where drafts· 
manship should be im,proved, Yesterday we a.llowed a large number of mis-
takes willingly to go in without challenge, Perhaps it is all due to hurry. It 
was explained yesterday that the matter wail in consideration stage for tw.enty 

~ and after long last a Bill has been prepared and the Bill has COtnl' out 
from the Select Committee and then ~ n  it is thrown upon the shoulders 
of the members, as it were. There is hardly any breathing tinIe to go through 
tbem. In these circumstances, I shall make necessary submissions in proper 
tinte. I hope those will be carefully considered, and if necessary, accepted. 

Shri 0, B1lbnml1liem (?t4;adras: General): Mr. Chairman, Sir, I wei· 
come this Bill even though I am neither a labour leader nor a Kisan leader. 1 
welcome it because it is a measure which, along with the two other meaaures 
that we coDiidered a. few 11&11 back, siT8I &llatualbceto 1abeur--tJmtthe 
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Government on their part afe doing their best to protect and safeguard their 
rights, ~  might be the attitude 01 the employers. With this ~  

I hope the labour would realise that they, also owe a duty to the commumty, 
namely, to step up production at this critical juncture when we are short of 
every essent,ial goods. 

Sir, tills is the first measure which deals with agricultural labour. Some 
members thought that as far as agricultural labour was concerned, action 
might be delayed, and indeed the Bill also tacitly admits it by providing that 
the time-limit to give effect to th;g law fOf agricultural labour will be three years 
whereas for industrial labour it will be two yeafS. I can tell you, Sir, that 
the problem of agricultural labour is also becoming more and more acute and 
difficult, In my own Province of Madras, it is really a big headache ·to the 
Provincial Govenlment. Every harvesting season there is a dispute and the 
labourers refuse to go to work unless a certain amount of wage is paid and 
either a Minister or a high official of the Government has got to run to that 
place, bring about an ad hoc settlement, fix the wages and ask the lahourers to 
go for work. This is the state of affairs going on in Madras and I suppose it is 
also the case in other Proviuces. As a matter of fact, we have been request-
ing the Provincial Government that they should set up some machinery to 
fix the wages of agricultural labour also. but so far they have not taken any 
action. J therefore feel sure the Provincial Governments would welcome this 
meusure because it ereates a machinery by which a minimum wage can be 
fixed for the agricultural labour in all its categories. 

Then. Sir. my Honourable friend Mr. Santhanam pointed out that the pro-
cedure laid down in this Bill is toe> complicated. I respectfully beg to differ 
from him. The procedure for fixing minimum wages is laid down in Clause 5. 
l'wo methods are  suggested there for the Provin<'ial Governments. One is, 
you appoint a Committee to advise you. The other is thnt by notification in the 
official Gazette you publish your proposals and ask for opinions from persons 
affected thereby. In cases where you appoint a Committee. the Clause also 
says that for different localities there ~  he different Sub-Committees. On 
their advice. and in the other case, after the publication of your proposals. 
yOil can fix minimum wages. That is all that is laid down. I do not see what 
complication there is in this procedure. In the case of fixation of wages, es-
pecially in regard to agricultural wages. it has to apply all over the country. 
Therefore. there can be no inflexible rule and flexibility is given in Clause 3, so 
that in fixing wages various local considerations may he taken into accouut. 
l'hen Clause 6 is there relating to revision of minimum wages and for that pur-
pose there are Adyisory Committees and Sub-Committees. Then we come to 
Clauses 7 and 8 relating to a Provincial Advisory Board to assist the Provincial 
Government and B Central Advisorv Board to advise the Provinces. The other 
Clauses relate to the mode of n ~ n  of payment of m'nimum 'fIIges and 
the penalties for contravening the provisions of the Bill. So I fail to see the 
complexity in this Bill. I think this is 8 simple measure which should be 
welcomed. and welcomed not onlv bv the labourers but also the land owne1'8 AS 
~ as the agri'lulturol labour is ~ n~ n . lind also by the other industrialists. 

Then some criticism was levelled against the provisions in Clause 23 by the 
previoys speaker. Clause 23 is necessary because of the comprehensive defini-
tion of "employer" in Clause 2. Let me reRd the definition; ! 

"(e) 'employer mean. any peJ'80R who employ.. whether directly or through another 
pet'IOll, or whether on behalf of himself or any other person, one or more employees, etc., ~ .  

Now, I own some land in Madras. I am residing in Delhi. If on my behalf, 
my agent is employing oortain labour. in Madr8ll. I am an employer under this 
deiinition_ Supposing my agent is not, honest, I may be hauled up and I lna'y 
be convicted. Supposing I appoint an honest agent, and instruct him to pay 
the minimum wages and provide him with sufficient money, even in thal cue. 
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in terms of this Bill, I am liable to be hauled up for the dishonesty of my agenL 
'fhen, is it not open to me to say, "As far as I am concerned, I am honest and 
I have taken the precautions necessary and it is only my employee, the agent 
there, who has misbehaved"? Therefore certainly it is only in cases where 
this vicarious liability is sought to be fastenpd uJlon a person the saving cia use 
comes into effect and sufficient safeguards are given so that persons may ~  

evade the law because the onus of proving that he has used due diligence io 
enforce the execution of this Act and that the said other person committed the 
otfe'lce iu question without his knowledge, consent or connivance is on the 
accused person. Further the witnesses produced by the aC3used· are liable to 
be cross-examined not only by the actual offender but also by the prosecution. 
·In thes,: circumstances the analogy of a murderer and a proxy is misleading. 
Clause 23 is really necessary considering all these thingg. I feel it is a very 
wholesale measure and it would be welcomed not only by the labourers hut 
also by the industrialists and the landlords. 

Prof. Shibban La! Saksana: First of all I congratulate most heartily th" 
Minister in charge of this Bill. The Bill I must. point out is a completely changed 
Bill and I know from my experience in the Select Committees that the credit 
for this should go to the Minister himself. He is very jealous when an attempt 
is made to change the Bill. So if the Bill has been changed completely, T am 
sure the Minister should have agreed to change it and that is why it has b(:en a 
changed Bill. I must say at the outset that this BilJ ~ .:me whieh supplies n 
very long felt want. The result of the Bill, I all? ;;"re, will convince all thos" 
friends of mine who have surprised me by critIcising it. I never thought !,hat 
anybody could criticise this Bill but this is a Bill which has been long over due. 
Everybody knows that there are about. 10 crores of agricultural labourers and 
their condition borders on serfdom and if this Bill is trying now to give them 
some measure of -legal protection by which they can have at least some decent 
wage, if not a really living wage, I think we are doing something which America 
did a century ago when. it abolished slave labour. Actually so many people 
in the villages are slaves. For two rupees even now the people work for the 
whole month and sometimes the &CCQunts go on gathering and when the man 
leaves the master he will simply be told: 'You will have t{l pay so much'. In 
every way he is a slave; he eannot leave; he will ~ . get a single pie, probably 
only whatever his master pleases to give him in order to keep him alive. So I am 
very glad that this Bill has come. This Bill will now be said to be the Magna 
Charta of those people. People have said that it is very difficult to apply it. In 
fact it is now our 'Work, the work of the workers among the labourers and agri-
culturists who will see that they are ~  conscious of their rights and that 
they get these rights. Now we have got something to hope by and I am sure if 
this becQlIles a Law then we shall see that it is enforced. The Government will 
themselvilII find that those people who have come to know that they 0 ~  
rights under the Bill will demand and get them. Some of my Honourable 
friends here said they were non-violent people and this was a very violent 
measure. I WBnt to tell them that the Prophet of Don-violence whose death 
we are still mourning, he wrote not today but 12 yeaTS ago in 1936 and I w:!uld 
like to quote what he said. It was on February 1, 1936 and he wrote on 
Sweated Labour. He had seen the article in the Modem Re'l1i61V of Mr. 
Keenan, Manager of Tatss epd he pointed out that then the contractor's cost 
had some fall in the price of ore. The wages were three annBR in 1\ n~  

I'ke the Tatas where millions and millions were employed and to pay three a11ll,'" 
to the labourer was something extraordinary. In those days Mahatma Gandhi 
bad introduced an experiment in the All India Spinners' A ~ n.  They 
paid only one anna SIX pies, ar two Annas per day. He had made an oxperimellP 
and had insisted t·hat khadi bhandMs must pay at least eight annas per day. 
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result was that in the bh<l11daTB the wages of the sisters were raised up to six 
allnae and he was trying to get it raised to eight annas. In that connection he 
says: 

"Tke ft{odern Review for December 1935 contain.s an article by Mr. Keenan. General 
M""ager, Tata Iron and Steel Works, which .h.,Wli that s,:"eating exists in India 10 
qUMters unaupected by us. Khadi movement for the fuBI, tlDle revealed the extent of 
unemployment in the country ""d the length to which the nnemployed were prepar.ed 
to go in order to earn a wage, no matter bow sweated it was. Bnt Mr. Keenan' •. descrtp' 
tion of tbe' conditions of the labourers on the iron ore mines shows that even Khad. though 
it gave a sweated wage, offered it under better condition.s than those under which the 
19,000 odd laliourers on ~  mines are getting It. Write. Mr. Keellllll: 

'A short time ago, I went on a trip to the Mines. We have saved a lot of money by 
letting out contracte on the tender system. In fact, tbe cost of mining ore at one of our 
Mines had dropped from annas fourteen to annaa seven, but I might tell you that I have 
found out, on enquiry, that the avera/i" wages Gf labour at one of our Mines haa dropped to 
\hree quartors of an anna per day: Tlie price of ::ic. baa dropped a. good deal I know. But at 
the same time I cannot say that the wages tha.t our contractors are paying at the mine.s ia 
any credit to the Tata Iron apd St"el Company and it i. high time that we took some dr".tie 
action to ensure to the workmen a wage sufficient to keep their bodies and sonLs together. 
For the past th ret: weeks, l\.{rs. Keenan has been impressing this fact OIL my mind morning. 
noon and night. While we were at one of the Mines, a girl who wa.s ..bout eighteen yean of 
age, carrying a baby in her arms, who could not be over two monthe, atopp<>d my wife', 
trolley. The girl's breasts were not only useleos but tbey were sagging. Although my wife 
could not understand the Kohl language, even an &lDataur conld ga.ther that the woman w ... 
trying to ohow that her child was etarving and pointing to her b<.lly, that she also " .... 
lacking in food and illnstrat.ed the cli'lld's condition by lifting one of her breasts. Instead of 
the child being appeased, although it appeared to be receiving milk, it kept on crying, which 
only empha.si •• d the fact that there was no milk in that h,..ast: 

We can cut down 0'; co.i. in the work.. Let us by aU mean.s not imitate Mr. Woolwortll 
and have all our good. in diaplay in .Ja.mshedpur but let us also think of the aboriginals ",hG 
live back on the hill. many of whom live on top of the ore properties which we now own and' 
whose ancestors have lived there for eenturies. Let us realise this fact and moure that th_ 
workmen get a living wage •  •  •  •  • ••• 

Above all, there io a crying need for the awakening of pUblic conadence in the matter 
of giving wage. for all labour. Let everyone, whenever be h ... directly to deal with labour, 
voluntarily or involuntarily refuse to """"pt tha.!. labour lIlItii the labourer baa been paid' 
a living wage for. <14,.', WQpr. Mr Jteena;n' •• rticle &benld be "" e,...·opener not only for 
the Tal"", but for e"eryon. who should refuse to accept sweated lahour of anv kind what, 
~~n . 

With reference to my Honourable friend Mr, Das who c1amis to bE' non-
violent and here he must refuse to take any article if he knows that the labourer 
has been paid a ~  wage. In fact some friends have said that every 
industry will have to decide what wage it can pay. I4JOIltest that. I say ~ 
principle is this. You shall not pay anybody a wage on which he cannot make 
his living, He must be paid a minimum wage, if not a living ~ . n living 
wage on which he can fill his beny. Mahatma Gandhi has said it must be our 
mo",J duty and we must refuse to accept any articlE' which has bjlen made b; 
sweated labour. In fact when the All India Spinners' Association was started 
manv Klwdi blt4ndar, said we will not sell Khadi, but he insisted and ultimatelv-
he ~  and now Khadi spinners are ~  a much higher wage thaD-
they were getting before. 

Mahatma GapcJhl ~  ~  ~ . ~  under 1;1>e caption "Duty of 
Khadi Wearll,": 

"Diflieulti .. in II"'- ~.  have bef.or. me oe""rttJ . ~. lOme n~ ~ n.  tho 
constant ~ in thl?' 'priceR ?' !l"nni and gome piteously n n~ to mE' to show the ~  tc,' 
poor middle cla.u 1'.<>1'1 .. fOr buying dear Klad •. 

Tho A n ~ ~n  ... ' As.ociation exi.te. n ~  for the ~n  of the H'1II; Pl'o<1u('o .... , 
til. m&jority of whom are poor women .pmnel'S, I hold that the A._i"t.ion CMnnt h .. 
.... ti.li.d till every woman who pute in an hoaest hour in spinning gets one ann.. per ho',,, 
We are on the point of ~  half an .. nna per hour and if I·he cOII8"IPers aud th" n~  .. ;' 
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Governmente do their duty, the Association expects to give the anna per hour much earlier 
than mOllt people expect. 

Before the new policy of the Association was 'aid down, its aim was to cheapen Khaai 
mostly in disregard of the wages of the .pinners, the most helpleas artisa.ns, perhaps in the 
world. This continued for nearly .. Jecade. It was " mistaken policy, but the mistake 
was conscious and based on faulty reasoning. I must take the largest share of the blame 
for the mist.ake. Khadi-weavers had the sole benefit of the mistake. Is it right for them 
'" complain when the mistake is being repaired a.nd the spinners are gradually being paid 
what is their due. 

, The Associat.ion has expected hearty co-operation from the Khadi-wearers, and I am 
glad to be able to .ay that on the whole the increase in the price of K had. has not been 
,"""nt.ed by them. Ma.ny consider it a privilege that they are partners in the tardy justice 
that is done to the dumb sisters w hos<' need is infinitely grea.ter than that of the wearers 
Df khadi." 

Therefore, Sir, I wish to point that those people who think there is BOme new 
principle are wrong. It is a principle laid down 42 years ago and now the directive 
to all Government-s that they may introduce this legislation has gone and I am 
~  that they have done it and I hope the whole House will give the Honourable 
ihe Minister full co-operation as alao I hope those friends of ours who had some 
[ear that it was something new, an Utopia, for the workers. It is not an Utopia 
md the labour conditions of our country are bordering on slavery and by this Bill 
,vI! "ill only be making them a little better. We eannot raise their wages only 
without raising the general standard of living all along in the country. So we will 
have to go slowly but I do agree that this Bill is a very important Bill and I knoW' 
the Honourable the Labour Minister will have the blessings of eleven crores of 
people-ten crores agricultural labourers and one orore industrial labourers. 
Another aspect of the case has not been realised. People complain of paying 
more but people forget that by paying more they. will get more work. Yo\! know 
the Punjabis have come ,from Pakistan and it is surprising what an amount of 
york the.v can do. If you employ a Punjabi labourer he will in one 
ilay do the work of eight labourers. Of course you will have to pay 
more, perhapll twice 01 thrice. But by paying that you will get eight 
t.imes the work done by an ordinary worker. Therefore if you pay more you "ill 
get many times the amount you pay. So in actual practice yO\! will find that 
it is not dearer but cheaper to give that minimum wage; Bnd with a contented 
stomach he will tum out better work in eight hours than he would tum out in 
twelve hours with an empty stomach. I therefore think that this is a very eBsen· 
tial measure which will be as good as the measure which abolished slavery in 
America. It will really abOlish slavery here because once we get a eharter we 
shall see that> it is applied_ Some Honourable friends expreRsed apprehensions 
that Government shall not have the machinery to apply it. That is not true. 
I know the rural areas and an my life I have spent among the agricultural 
work.ers; and r h'riow that if 001# we had some such law aU the!'.e years there 
would not have been this difficulty. In the last inquiry committee abollt sugar 
while we were fixing the minimum wage_ the only o.r!:')lment advanced was. that 
if fJ worker can be had for two or three snnas a day we should not pay him five 
·,:1l1RS_ Now that argument w;Il npt be possible became agricultural labour will 
h,n-', the same living wage as industrial workers in those areas. And.I bop" that 
thi, argument that has so far been advanced by industrialiSts willll.18o be aayan. 
ced no more. In fact if ten crOTes of our woriers who will be benefited by this get 
even double of what they are getting I am sure we will trnnsfonn the whole·sur· 
face of the country. This measure may Bound revolutionary today bub when it 
is put, into force I know it'will reallv be a very beneficial measur"" wllieh is 
worthv of the times in which we Jive.' ~  
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Sir, much has been said about ciaUBe 23. I also leel that clause 23 should 
not be here; but one thing has to ,be considered. This is a new Bill which will 
apply to about 11 crores of labourers; and I think that at least in the very 
beginning we may go slowly. So if in the actual working of the Bill we find in 
jhe first or the second year that this clause is being abused we can certainly 
remove it. But in the very beginning 1 think it should not be objected to as 
• revolutionary measure of this kind should not be rl!shed through in a manner 
which will defeat its own purpose. 

I therefore fully support this Bill. I am glad that I am able to support the 
Honourable Minister in every respect with regard to this Bill. Only one sugges-
tion I have to make. In part I of the Schedule there are aboull 12 it€ms given. 
I would like to suggest some more, specially press, paper, pottery, timber, etc. 
I know that the Provincial Governments 8l'e given power to add to .e Schedule. 
and so there is no reason to be veJ;Y argumentative about it, And I tll.ink thd 
if our Provincial Governments are approached by the workers in these industries 
they will see that these are included. So I hope that .these other indUBtries I have 
mentioned,-paper, press, pottery and timber-will be included. 

An Honourable Kember: The question may now be put. 
Mr_ Ohairman: The question is: 
"Tllat the queation be now put." 

The motion was adopted. 
The BOJIDurable Sbri Jagjivan Bam: Sir, the measure before the House has 

been so closely analysed that my task of giving a reply has been lightened to a 
ve!'Y ;:''Tcat extent. There are some people in this world who are superhuman. 
in the seme that it is human nature that if somebody tries to do good to a per. 
Bon, that person tl'ies to do good to him. But there are some persons who <'ven 
if they ar" harmed by some one, Ihey h'.), to do good to him. ~  n~  
friend Mr. Das belongs to this latter category of superhuman beings. He 
began by saying that thc Bill tries to hring in Utopia. I do not know how to 
characterise my Honourable friend Mr. Das. whether he is after Utopia or 
Utopia is after him. But, in any case h,' has not only realised Utopia but he 
has begun to give proofs that he is living in Utopia. I am justified in saying 80 
~  my Honourable friend Mr. Das comes from Orissa; I wish he had 

some knowledge of, the condition of labourers in his own ~  and of 
tile anxiety of hig own Goveruruent to do something in the matter; 
specially of his Labour Minist€r who is so anxious to do something for 
agricultural workers, more so because agricultural operations in a large portion 
of )).is province have practically ,come to a stand-still. I wish my friend Mr. B. 
Das has realised that position before blaming the Government off and on for 
bringing measures before the House which are likely to affect the indUBtrialisa-
tion of this country. Some Honourab1e friends have remarked, and Mr. Das 
1!.imself said, that he is not aI) industrialist; therefore when Mr. Daa gives proof 
at his overflowing sympathy for the industrialist class I place him in the cate-
gory of superhuman beings. 

Anyway. Sir, how is this Bm going to effect the expansion of eithel' industry 
or agriculture in this country; one must analyse that. Some friends remarked 
that my colleagues who are in charge of the employing departments of the 
Government are not here. But let· there be no misunderstanding that this Bill 
does belong only to the Labour Minister. It is n Bill of the Government of 
India. Let there be 'no misunderstanding that any particular Minister, who 
bi'iilgs in II Bill is ail>ne respOnsible for it. The entire Government .and all the 
lI'misters lire responsible for tnat. And if t()day. I am iu charge of this Bill, if 
does not ,mean ,that it belongs to the La.bour Minister .. It belongs· ."to all the 
Ministers. -
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But the Labour Minister's responsibility is not only to see that the condition 
of. t!le labourers ~ improved. Hi,; responsihility is equally with the other 

~  w:ho are ill charge of the employing departments, to see that the n~ 
dustry In this country expands, and I may assure my friends that it is equally 
my responsibility to see tha.t the wealth of tbis country increases because unless 
the wealth of the country increases, I will not be in a position howsoever 
might be my coneem and anxiety to irnproye the lot of the working 
classes to do anything concrete ill that direction. So 1 will be; go-
jng against my profession and my interest and ~n  for improyilll! the eondi-
t.lOn of the working classes if I bring forward any measure which is likely, even 
in the lowest degree, t.o a<:lversely' effect the expansion of either industry or agri-
culture in this country. But when I support this measure, T am doing this be-
cause I am convinced that this measure is bound to help in the industrial ex-
pansion and in the increase o£ products a.nd I wish t.hose n ~ who are 
sceptical about it to realise that position. They should appreciate that position. 

How is it going to effect inwstrial expansion 0 T ~ t)",I'" i, " ('ry for Iilore 
production. }'or production certain condition. are necessary. We require 
efficient machinery; we require implements; we require capital; aud above aU 
these things one special factor without, which all these fact{)TS will be useless, is 
the hun;an factor. You cannot ignore it. Up till now, even in the matter of 
agriculture, we have been insisting that there should be facilities for irrigation: 
there should be facilities for improved implements: there should be facilities for 
procuring manures for the cultivators: there should be facilities for procuring 
better seeds for the cultivators. But nobody has so far ta.ken into considerati,m 
that human factor without which all these facilities to the cultivators will not 
add to increased production of agricultural goods. 

I wish my friends who raised the question of various tenancy legislation in 
the provinces could realise one factor which is so important--more important 
than the products which we m:mufacture here either for our own consumption 
or for exports. 'Ve can do without export. We can do without certain other 
manufactured product-s which contribute to our luxury. But we eann9t do ~ 

out increasing the produce of foodgrains, without which weeannot survive. 1 
do not want to labour this point in greater detail, but in passing I mllty Bay ~. 
'I'Ve cannot depen!i for aU times to come on import of fOQdgrains from. other 
countries. We will have til increase our agricultural products ro mlW1tam 012 

n~  n~ to survive, . 

And how is that to be done? I would [18k my friends interested in ngrielIltlll'e-
nnd who bave opportunities to live in vilhlgps,,¥> wateh twopJots of land, ~n~ 
belonging to the ~ n who works in the field himself and the other belonglng 
to a man who engages hired labonr to do hi. cultivation. If statistics were to ~ 
coJleded and if it were to be eornputed that per uere there is an addit,ional 
,ieid of at least one mauna in the plot which is cultivated by the owner himself, 
'O!le cannot' imagine what a colossal 1088 of fOOllgl'ains we are incurring every 
year. 
And how and wby do\,s it happen? Because the wjl.ges we still pay t() the 

agricultural ~~ ~ inoonceivlIbly low, becallse he is not i;>terested in. the 
fidd. He hus nothing to do with the prlxhlce 1lI thnt hold. 
He knows whether there is u bUnJj>er crop in t,he field or 0 famine ~. iI! 
uot going to get more "han 2 or It seen; 0 dsv for ~ hard lobonr in thf\t 'leld. 
And in cultivation if a plough goes a few inches deeper there is n ~  Ul0r!!. 
~  than if ,ou simply ICratch the field. And what· inwfest ha.a the ~  
to utilise all hill n~  in order that the ~ may go a few n ~ 

~  n~ :mows that even if he . ~  the land he will ~  the. ~ 
wages, Then whv should he work hnrder? T ~  '.,'e are 0 ~ ~ n~ 
IIlld thousands of tons of'food!(1'ains ewry .veRr [ind Hus IS R mPRRure, not in t.1ie 
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interests of the agriculturel labourers themselves. but it is a meaaure in· tille in-
~  of the cl,ltire nation. I may say, Sir. without any di.srespect to any 

ftiend in any side of this House tha.t anybody who opposes this mea&ure is not 
UI1 enemy of the agricultural labourers alone but of the entire natiOl1_ 

In this view of the matter 1 think this Bill is a revolutioIlll.rY OI1e. .Otht>t 
friends have c&lIed it a revolutionary .Bill from the point of view that for 
the first time something concrete is oonceived in this Bill for tile 
weUare of il>o agricultural labourer. But I call this Bill a revolutionary one 
110t bellause i, conceives something which will contribute to the betterment at 
Ule lot of the agriCUltural labourers but it is a revolutioIlll.rY one becaw;e iii oon-
ceives of a &ituation in which India lDaybe made self-sufficient in the matter of 
foodgrains. . . 

Similarly. you can argue for all the industries that :have been included in the 
Schedule. Some frien,dB have raised the question whether agricul1iural cuJ,ta-
\utors will be in Ii position to meet the minlwUDl wages for the workers. Well, 
1 have always taken the view that t.he minimulD wag: for a laboufer should 
not depend upon the capacity of IHly employment to be:lJ' thut burden. It you 
liud that ab'l'iculture cannot bear that burden it is better that one should .not 
engage in ,.griculture. If a cultivator linds that he is not in u ~ n to pay 
even the barest minimum wage to his worker. why should he engage himself 
111 agriculture? Why should he carryon that business? You «unnot go on 
carrying on any business or ~  on the exploitation of other persons. 
Are we going to accept this principle? I think this will be lowering the 
dignity of this House if you were to propound this them.:Y and ~ 

that because a certain person is not in a position to 1'ay reasonaole wages to his 
employees he shOUld 110t pay those wages. It means we are putting a 
premium on the exploitation of a helpless man by a resourceful and more in-
iluential person. 'fnat is not ~ n  fot: any legislation, more so of a 
Legislature of a COUIlt.i'Y which hopes to give \.he message of jusuce and equality 
to other countries. I think Sir that any friend who opposes this Elll under 
the misunderstanding that this will be instrumental in putting an end to the 
expansioll of industry or agriculture becllus!> it envisages the lIayment of mini-
Illlun "' ages to the workers will not be fitt:ng to this Bouse. 

If the n ~  are not iii a position to beSl' fihat burden, let them 
close their shops., If it is found that they are neoessary in the inteNQ 

of the state and the country. it is open to the stAlte and the country JIG 
Ii P. II. ~ those industries. 1£ the country and the nation think ,.,ut 

agriculture is indispensable it is up to the general ta.xpayer and the 
UovernIqent to Jluhsidise ~  but in no case any industry or agriculture 
should be allowed to l!Xist and subsist 01' the exploitation of the workers or 
thto masses. I trust. Sir. the House will accept this Bill. 

JIr. Ohairman: The question is: 
"That the Bill to provide for fixing minimum wages in certain employmen.... as reported, 

by the Select Committee, iJe taken into , .. nsideration." 

1'he motion was adopted. 

7'he Assembly then adiourned till Elevell of the Clock on Satu7'day. tha 
. 7th Ji'eb1'UaTy. ~ . 
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